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'DEMANDS FOR GRANTS.-Contd. 

MINISTRY OF WORKS. HOUSING AMI) 

SVPPLy--contd. 

Mr. Speaker: The House will DOW 
resume further discussion and voting 
On the Demand. for Grants under the 
COIltrol of the Ministry of Woru. 
Housing and Supply. 

Shri Mohan Swarup may continue 
hi' speech. 
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The MInister of Worlra, HoaslDa' UlIl 
Supply (Shn K. C. Reddy): May I 
request the han. Member to use leu 
Urdu words and more Hindi words so 
that we may be able to follow hiI 
speech? 
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~ t I 0111' writ ~ '(e ft;rqr ;;rm 
t m ~ 'Ii'fl';n: 1ft' ~ ~ 'fi1' 
~ I II ~ I 

~~ rnr f ~  
~~~~f n rr~  , 
~ ~ ~ ~~~~  
~~III I f f ~f I ~ 
~~~ f~~~ 
~ I ~ I ~~ 

~ <r.rmr it <t{i" 'f'1'1f.t 'iii' ~ ron- t, 
~ I I ~ ~ ~ 

~f I fI  I~~ rn~ 
t. ~ fu>f ~ 'iii' lJitf ~~ 'I{T 
t I I ~~ ~f . .m: 
~ f rr~ f ~ f ~ 
I{ t ;ir flI; ~ .m: m<r lJit .m: "lfm 
~ r r f ~ f ~ 
~ I I f I fI I f~ f  
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~ f rn ~~ ~~ 
m, <it ~ ~ 'In', qr;fi ~ 

~ In ~~~ f  I 
wf.!;;{ ~ ~ ;o;r m it; ~ 
~ """" 1fi ~ ~ ~  q'tt ;Jf'II' 

~ '" ~ q'tt ~ ~  ~ ¢.t 
o ~~~ ~~ 

~  ~ r ~~ 
~o ~o ~o ~ In ~  
~~~~f ~~  

itif\:rlf ~~ If  I ~ I  
m: m: <t'f\"m om- ~  ;;rW 1fi ~ 
~ ;;ffif ~ q'tt !IIT<fIlr ij; ~ ;;ffif ~  

I ~~f ~ f ~~  
~~ f ~~f I  

I f~~ I I r~f I  
~~~ I I f~  
f ~~ n ~~ 

~ f ~ 'liT ~~ n 
~~f f~  I ~~ 

q ~ if'IR 'liT ~ I  iRT ~ @, 
~ ~ ~ 'Iitfo>rt i("if[ ~ a ~ ;o;rij; <\OfFf ~ fGoiT if iRT ~ 
<ro 'P: ~ t ~ f~ m<'ff it ~ 
~ ~ <hm: ~ ~ @, ~ !W-
m ij; fulf ~ l!'I>Tif ~ 'IiVIT 

~~ r~~ I ~ ~ 
W If'l!'rof ij; ~ 'In' U<r ~ t, <fT ~ 
~ f.!; lPf #'>'Re it, ~ ~ it ~ 
w ~ if ~ it'"' If'l!'rof ~ 
~~f ~ r~ 

'IiVIT ~ ~ ~ If'l!'rof fW; ~ 
f ~ f  

~~~ I  

~ f f~~  

"' ~  "';lLlo - r - t ~  ] 
........ -......... ~ ,4+-' .... ~ :(,.-t.S 
..;.... oU.Ir ....a-su. ...,..s,1 t;T ,. 
,s ~ "", I ~ 1. oJ':"'" 

~ ~ d...l.. v-' ~ ~~  

UJ u'T+- .s u,a lEa"t- LY "'l 

v-I - ~ Ji'" " .}",sl ...; ..... ,'), 
o ~  ~ ~ .;,s ~  

.a--tf - u+" J.u, ~  oJ'" 
v-I ~ J.u, ~~ 1:1!..L11 ~ 

- t..S r~ ltTI J. 

The ~ of Works, BOIIIIbac 
and SUPPly (Shr\ K. C. Reddy): May 
1 request the hon. Member to use leu 
Urdu words and more Hindi worda 
so that we may be able to follow hiI 
speech? 

~ I  - ,,)tt'" ..;&4 .. -"1 
- ~ ~I ~ ""'" ~ ~ 

~ - ...;,Uo - r ~~ -
- u.c.. ~ V'ti u'" ~  

" .AT .... r - L,),t"" ~ r 
~~r 

- JI, .... ~ - ...;,Uo - r - t. ~ 

~ d U'ti ~ ..;,S ~ LJ"r 
...,.,..:,1 ..,,,i,1 -cfo- '}-/ £}-/.JJ 

- ,.. ,......a- "I ~ U, ~  

~ t,.. .J,L.. "I ~ ­

~~ lL.l.! ~ JW" r"1. 
I ~  ~  i.J" r J. t A ..,... u,.tl.. 
.... H "'l " =,',) ~ - t..S ,.,'0:. 

d #I." ,s !+'t- LJ"I ',"" ~ r~ 

enS ~ u,.tl, ~  .i .....u.. LJ"I 

..... ~ .."../,.%SI U6'" 1:1' - I.J'A J,J 
L)t6"'"T '-rl,A - ~ .f .."...."T ~  ; 
~  - ~ ~ ,-",,"''''' - .. ..} 
~ "r ~ ...; ~  - ~ ...,s 



~~ ~ p,..l.-. 

~ 'I' ~r !)' r'" 'I,''''' 
I'/of' !'II' ~ ~~ .. -
~ -4:t'f" r's'r r orr .... I~ 

f' In? ~¥ ~ 1"-? ~ 
? s6"' r''''''' i" I" ,..I s' I~ 
6"' ':)' ~ $'I ~ ~ ..,., 

i:l......,rr fl" ~1.,(' ...,(l 

$'I ..I.Jl' ., ~~ 1.,("1 .,.:r ...,(l 

sxT' I~ ~r I~ .+""' 4-' 
.., ...... rr~ ~r ref""' cr9f'I 
c\' 'sIl, ",(1 $'I ~ I~~ 

r~ ...,(ll.,("l 'I,'''' ~ 17 ~~ 

I"' ... (' !)' r's'(1 s' ~ "'M ttl'" 
, $'I r's'(1 s' "!t ~ I" l'r'Y} 
~ .+""' ~ ,(.I s' .,{r 1.,("1 rf tn? 
, ~ I" I~ I'#' r~~ 
'" ? ~ r, i" S' ~ ,.J 17 t(.,. 

f'" W' ff' rtS" • l:l ttl'" ..,'s-r'" 
(1 s' "IS-"rf'" r;tr' I" 17 r-.''''' 
~ I"" 'I"" f' I'll i" P wJ 
T\ S"!:17 'I ""'.,. 1''' ~ r"f"' 
, !.91r -+.6"' iP I~ ~ sen 
h""C .,r "!S-~f I"" ;.c 

:1I!n.r. "W "Y J.IIIS 

., ~ .. "lt6"'.,-f'" P -

tr," ,., r'11" ~ ~ s' 
; "I"" P ~ r' IMtI'""rT' ~ 1 

:J.lUJ. P'118 

,.n ? ..I r'S,r f' ~ Jl ""t'f. 
"11"'11'117 ~ $'I I~ I~ I~I ,.-, 
I~ f-="!7 1"6"' orr (tr:' I~ 

f' s' I.,??, "!a'?' I" H-'? 

r I~ £II" s'n ~or "'r! r"f"' 
"' ...... r'r rrT ~ $'I ,''' ..--.. 

.,...'"'X'\(.I ...,(l ~ ~ 1;0-7 

:1JJ.nt.I. "Ill "Y P'118 

.. -. {' ".,1" ~ ty6"' i"-

:(una 'Uqaa> J.lwq ~ 

•...... 
i" $'I ,., r'j''''' 'Y"" i" r~ r ~ 
., ~ 1.,("Ir'j"'" I~ I" '¥ tt" 
.+""' I~ ~ t(6"' r-.''''''' 1""'1" 
s' ,.J C'!"1 r r'S'(1 s' I" s+1? 
t,.n t:'j:l -r P -,..... !j:l....."., 

I':":;' ~ --r tnr -1:l ..,'''' 
i" -!j'1-qF' "1-" i" $'I ~ 7 

",-.. '.r' P -~ ~I cc .......... 
'r ..,.c'l -.Y'C'c-J'l(.I (',., ".., 

-r1t7 r ~ ~ ...,(l nJlJ 

'""1'..-... JI 1"1'''''f P -s'f'-k) 
s' ..r-t r j'rC'r(1 ~ I"" .".., f'" 
~orf f'.,J f' ~f ~f r'S'f" 
."tl1 ~~I I"" ,.,... s' .,(.1 r'n 

'.-... ,..I I"" or:'r fI'Jf? """ r.' 
~r ~ r P -..., 

~I 0981 'tl 'mIdV ~ l.SI.I1 
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_ C,... ~ I .. ~  """lA. " 
~ 1.:1,15, 't ,s .. ~  ~ 

1.. ..;J" '-'Iti yl -.. r ~ ~ 
..,.; .. l:t- - ~  ...,11 ""'" ~ 
,Iolol.I'l,r.a ,,1 d't'l ...,..PS ~ U"I 
..sl":; ~  I>ttS, ..; L..!,.S ..r')r . 
4,W • A ...,.,... ",.. .J'"'Uo.Io./ ~ 

..."w "I .. d',i '01 ~ ........ t.. )"ill 
.u,s,.1 " .s .. d',i '01 " ....... ~ 
.,,... ,,1 ~  I~ ')I...I./ WI ~ 

.. ~  '01 ..ftI ~ ,-",-JI c..,l..l1 . 
_ .... r~  111'1..;; .,1...,... ,-,,s,J .s 
U"""";; ~  ,s L.Jl,s I~ ,)w,,1 '01 

..r')f d't'l " ,,1 ~ ~ ~  

~  d't'l L...S..!I.JJ 1..U"1 -~ 
~  "" ... t...... ~  

'-il,,1 .. 1.:1",.. ..sf Ut"",); .J.I, 
c,... ...,.,.I·,s.".r ..sf'! oJ,! " "'" ,,... 

~  

~ ~~  LJ"lt ..... ,G, 

V'" - .. ~ ~ '-Pol """'t' " -A 

"""tI '"e' ",.. i' oJ,., ~ ~ 
dtJ ~ J.i'+ J1ax.o 1.. ~  

.. ..i u,.c,., -.II ~I  111' 
...»I,U LJfI "'" rt; 1. ~~  ~ 

Lt.!1 "..,,.A.. ~ L,W -~ 

~  ~ ",,4' .. diU .. ul,," 
A ~ ~ ~ J..ol.. L,W " '-"""'t.. 
,I rut 1. 111' r"',sl '" ~  1. V"I 

A u,.. V",-il Uw ~ ,:; ~ ,) 
I ~  '" J-tl .Jt4 ~  ~ • fii 

Ut'f4C 1> ... .),)..,...1 ......... I,:i ... t..5 " 
I'll ~  ~ ~  

~  ...,....l.tS '01 .. """ .g 
.... ~ 111' ..} ~ .L r" .s IJ"t" 
J.,s r~ ...,... I~  uH4-
Ii, ,s ..".c,., ~I I  ~ ..sf . 
~ A "-I l,.. ~ .Jo..1, 1. .!,S I...... . 
.. ,....» ,,1 lu:.. ,S ~ ,!>il. LJ"I 
,J, ,.,..J '" ..,,:;,...... ...,"'...,'" 111' ,s 

... ..h4 ..;,1 l!"" 
q..,:; ..} ~  ~  .kr ...,... 
,... ,s '""" w.l:t- I.i,,) ...;'" V"I 
t..S ...... .-!!' ...;,... ..} ,",.. ,..,..,,1 
~ 1. 1:It''U oJ,",.. ,:; .. ullt-

~ ..",..:,.r.,," '-"" ~ 1.:10).0 '-'II 
L...S..!I.s .. I.tt.!,)J.r'" - .. u,a 
~  ,.s ..:-toI .s ...,s ~ ""';,J 
,.. ~  ,s '-"" 'r4 ,",.. ~ A 
,.s..ftl ....... J...,s LJ"I i' .. ~o  

,r.-, • ...,. .h4 ,,1 .. ..;It! ~ 
d uttS ~ I UI", " Jl... '0-'0 

IJ"t" 1. ,s ,.s -"" ..} LJ"I ~ 
..sf" ...;,... V'" -.. ~ ..;It! 
• ~ ,flo) ~  ,s ....... ~ 
~ ,,1 ~~ ",,,Jo ~ 
,s ,.. I:f't" ~ ~ 1.. ~ J.. 
~ .-..: ..sf I ~ ~  
,.,,x.- ,,1 .. li ,s '"'.,.., 'oI1,s •• III 
u,s J,.., .. l.j ..,., 4 ..,,.1'- .)S 
~ I ,s ~~ - A liT I:e-
&tW ...,tf"';"" .} ~  J. 



~ - ,.1 -e ... ~  

'-"" .,'. i. '-"" b~ ~ 
I.',v.... ~ ,,Jo w-IA. ,,1 '-' ........ ,Ib 
..,S ~ I,)6A ..,i - ,.t.!.l - .sl 
.J,s I,)6A 1.1"1 - ~ .&I,t" .;y.;1 
~ ~ I.i &tlt ~ ,-,6fl ~ ~ 

VfA ~I 1.I"*,,:pJI p'-s ..... , ..... .s 
.!t.. .,s ,mJ rA K .!.t" .s I I:fI' 
,sl ~ ..s"1n.i ..} J ~ ,-,'" 
I,)6A UJ.. 1.1"1 It t' JJ ~  o.IJ,s 
~ .... ,Il' 1.1"1 "I ~ ~~ ~ 
u,;,., .,tJ J. (.)'1 - JJ ~~I 

.JtP.- '-"" ,'., .... ; ~  J. ""';,10> 

~ - ~ ~  ..... ~ ,,1 ...st/ ~  

';.P.- ~ .s ~ .!t4!., ,. t' 
'-"" ;. t" ",)y. ,-"I> ;.,.. J,J 
.;,.. ';,p.- ,,1 ~ ,-,IrA;',.. r\:pJ 

~~ It '-"" ;',1> ~I  .!.:s r'5 
f" ~ x,, J.. I!l' d6J '-"";.,.. 
1.I"rt-"I ,-"I> ;.,.. o.I".,T ~  ..w 
~ ~ I!ll 1.1",....,,1 ...... - ,,1 
Jt4!,) rA ,-,+tS t; '-"" -..J,.. ,-,1..,.1 ... 
,-",rt-"I ,,1 I I ~I .s ,-,,,, 
~~ I I!ll 1:14J '-"" ~ I ..... 1'1 
~ JJ t.:;,.. ..w ", .t.,s r" ~ 
rIC .:. ~ I ~ u .. .,T .JtP.-
..... I.! uJr-.... ,.. ,,1 ~ ~ ,-,6'; li.,s 
..sJ, ...... I,)+'> <tl+I.,s ~ I H 
.,s ...,...t:1,LI x..,,4 ~ ­

(.)'1 "s...,......,u.- - ~  I~  

.,s .... ,';, 1.1"1 "I ~ Ut4!,) ,s ~ 
A w:.. t,.. ~~ ~ ~  

v+" r:!1 ~ I~ .s U.:; .......... 
I..t.... 1.1"1 d..,.s ..t't,.. ..J ,.; ,..'U 
u,J ~ ..... 1'1 d JJ ~ oJ..t .J,s 
VfA ;..,s r~ ~ ",.,1;, ,-",I Q t't-

c, ,,1 ,-,'" ~  """"",li ~ r!. 
~ ..,'- ~ I ~ ~ 

~I ,s J"I ~ 

- ~ ~ t..S 

~ ""';IQ,. I \&II.! ,-",I I,)6A 

.!. ~ I,)6tl ~  ~I LJ6--A .s ..".. 
!,r ,,,, ~  IIrJ ~~ - ~ ..: .. ~ 

J.l.. ,-",' 1ltJ.l -,.. ~  .t .. ~ 
J.,s ....,..:.,s I.i ~  r" .s ...... ~ ~ 
&0,-,') ,.. ,s <.-U.o ~  .s ,-,'" 
~  l,.s ~  I ~ .f I.".i.> 

bl, ~I J',I> ... 't-I 1,)601> ,:; 

- ~  .!. ~ J%-,.. -..1 ,,1 
Q ~ .,s u"!,J ~  ~  ~ ,...tt 
;.i -.J4.! '-"'" J.<:.:. ..J I...-L ,,, 

,s 1,:11 rl> Q ~ uP'; ~ I} ...... .., ... 

£~ .f..,.1 df.J ~  ~ ~ 

~ ,-",I ,..s 1,)6.10 \J6tl ..s'-
~ ~  -..1 ,s r"' .s o ~ J.. 

.,;.,s ~ t!"'" f, I ~  ~~~ 

.J ul> ,s J',.. ~ I ..... I - ~~ 
I ~~ ,-,'" I.J'I .!. r"' u.s ~ 

..J ~ .:-J,,.. ,s 1.1"1 ~~  

0)1>. u-l ..,.,1 ~ ~ ,-,6tl ~ 
~I .,s ~ I.i '-""'" ...5:; 

,,1 ~ ""';,10> ~ wu .. ~ .s 
..s"1J&.r; 1 ..s u.:; ul& rta.x;I" uta, 
..s .. .,J __ , ...!.!I ~ .:;w II ""a..!.l.o 
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'-"" ,g4) - d t..f t..S"r+- 1-
111+ IJ6A ~ ~I ~ LJ"" 
..,At" ~  r~ u,J" <is ..IS 

«,t LJ"""p,a r:-al ",. - ~  

U"', IS J .,1J ~ I~ .... ~ 
" ,,I,a U.s,t.. ~ C 
u.,l, ~o I 1. Uta,.:!tf't ~ 
.loll ,s ".... >'! J..,s J.4S,t.. 
.:!tPo J* ,J ..,.1 - IJ6A J$ 
..;,-.-.),-.- IS ,S ~ .", I~~o I 

r·-r· .", ,J IJ6A .,1J oJ" LJ60t4 
,,&of em... ~  ,IlA r 0-' 0 ,,1 
«,t ..,.1 - ~ ~ ltJ IS .l1,s 
l'+:p· >'! ....It ..... 1 ,loIoJl(olI ~ f 

JJ.4S,t.. .J.,t, IS IJ6A ~ ,.. 
IS d U,a 'l,.sl ~ 1.1"1 ,,, ~  

J',.. ..... 1 IS ".. ...,..L,,' .i tit., 
clu....w. " IJ'A ~  ..,... 
,..,'u .l', s..z. 1ft" "t., .! u,s,J ~ 
".. v'" J',a II ~  -IJ'A ~ ,s 
oJJI,3 ..si',,...:. t./ o£>,_ ~I <!.-,,' 
f~  , .", '-"" ,;; ~ r.;'.,s ~ 
~ ,.jl"" .JJ ~I  ,J Jl.lS ";115 
..,.., " ~I ,S CoW ,-",I ~  
oJlI,3 U' .. ~ w'-ltS ,s I~~  

.,s ..... ' ,;; ~ ~  i.-.P-'i.lS 

.. 1i'" ../' %, ~ d'l'- o ~ 

..l. ~  <If! ~f  - v,. J» 
~  ~I .L ~I ~ IS t../u, 
~ ";'i5 .,..., ~ UtI v'" 
.P .. ~ £t.!" , ~ A .", ,J ,;; t./I,s 
..rl LJ"" ~ ..:.'.J4 "r"'I- ~ 

dJ'- .,s ,J tJ I e~  ~ .", ~o r  

,,1 .. » ." J' ~  ,t,. I.e 1:1" 
~  1. clU-,.w. ., <is ~ ~ 

t''tJ ,.!I, .......... LJ"" ... ,t., 1-
,;; ~ r".,sl do'" - A.,s 
!:Ill_,.w. U"" ~~ cS ~ 

'I ,.J ~ ~  ,,., r u,s,J S. 
«,t ~ d ~  ,,..., r ,...u '-"" 
.,s,t-L.. IJ"'III - ~I - ,.tIol ,;; "..., 
,4J ,I" 'ollt./; ~  IS J.. ~ ~ r 
4.tc., uta, ,s I~r  ..;,-.. U,J. 

ro-r. " .t. ..... 1 ~r -~ ~ 
~ u.,J,;; .", u,s,J ~I Cft" ,'lA 
J"w ~r I,..wo"p,a 1.1"1 uta, IS ,... 

.,s r" ..sf! oJ,. ~ '-"" - IJ6A 
s..z. ..,-.1/ ,,1 ,JA1't- ...,J,roll ~  

u,""'U .... ..., 1. ,t.,olI s..z. .s,,.. rl, 
J.c..t. uS DiU... v" J,s ~I  .", 

~ ~o I ~ u..-

.,1 J'!a ~  LJ;; u'T!' 
.so .. ~I v'" ~  t ~  

~ UJ., • ."..,;; ~ .... r ...i,. ~ 
o ~ ~ v .... "p,a ~  -utA 
rl .;,ot., 1. u 'a, ,. e u,J1.. 
~ rl J...,s I~ ,}oI;t- ,,, .... I,t, 

Jl- ,.. ur.J ~ U G ~ £t.!" 
is d l,).I lol4S" .. ~ U"" I!!»!+t, 
,,1 ~ ,';& ~ t./ - /0 - " - I· 
.JJ 1. ... ~  ~~ o ~  

,-",,,11 ...iT ~r  - ~ J""," 
lIlA ,,-,0 ~  i. ~  ttl 
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[J,u.. -1"1' - t ...".a] 
.... ~ I.fI ~ .. JI+ JS I ~ ~  
.... ~  u-I ,... u,J- .1,...," Q 

1:1,1 ~ I ..;... Q ~ .l4 ~ 
~  1. * ,'" ~I ~I 

~  ~ · .! btl' I!':>' ~  ..J" 
.W";," I.fI ..... 1 - 1,)41& ~ JS ~ 

.t'}o ,... "I ~ .,',x.- J.C.Ilr IJ4iP.-
Itlo6t .,.., ~I  "I ~ ~ u .... , 
.U"I ~ ,. ~ J,s ~ Ii J..,s 
,S li u' .... , Q ~ .i.,s • ~I 

~ JS I~ ,. ~I  ~I f;I 
~ ~ 1. J3,. u,.tl d ~ 

~I ,... ,.sl w,. ~ .!!o-I, i. 
~  ,.. - ... lk. (tMl ~  , .. t.r 
~ ~ e ~ 

~ Ii ft6'I ..,....i.,s ~ 
d W,.,1..o "I ~ .l,s l!";" ~  

.i.,s l!";" £,Y." ~ o  Ii W,..1,....u 
",'l- ,s ,.. ~ Ii U"I 1:>'" ~ 

~~ J,.t i. A,Y." I~ ,r - I· 

Q A ~  -~ .i.y. 
,s <l!>,t&l U"I J.. .......... 1.. ~  ~ 

U"lc "" ;1.))1 .rS" A t..s U"lc 

)01;, Q Wt. W 4- ..,... -.! t..S 

- L.W" q.,. u,J-..J U"I ~  

",loA Q A wI, I..z ", ~ 

A..;I """'ji .. ~  ...11.0 

q.,. f ~ ..J .:...u ..s' W,!Jft 

-A...s' ...... ~ 

-,..t!3 Q ~ lrt:F- I.fI IJ'6'" 
~ U"lc 1. ~  .. - ~I - tr" 

~ ,s 1:11 X ~  ,J - A 1:>' .. ; 
.J- J+o.t,. ..r'lJ.t ~  ~I 

J,.. 1. ~  rW L)6'" ~ d v"-
,s W,t,! I..z ,,1 - ~I  JS I~ 
.P 4t-- Ii w,..I" ..!- ""'tI 
el-t ,1...:.40 U"lc ,,'- - vtJl+ 
..,.,t.. .I...:..£. U"lc ,,'-" - u+" 
Q i. U"I ~ ~~ ttt -..,... 
1:1

'
,,' o.)l,s I~ ",'"- oJ,.. .;1 rIO 

- I,)"l,s l+r.lt! ,s W,t,! "I,s 
r,s ,,..., .!. W,,...," ..,+I ,JJ I' flO 

~I ",...,s r" - u+" ~  Ii 

,s u,l.,J ,,1 &.4&4- Jll.t ~  

l,s '+r- J,.. Ii wrl., ... '--
~

u,s J"a I.fI 1,)41" .,b i. U"I 
i. ~ - ri' ..... 1 .... ~ Q w,. la4-
.""";,1 " J,ti, ....wa... ..,... ~ 
.. .....- .... 't- - A 1.11+ t..s ..; ...... 
" 1:1'" .! l:il+ It-l .s-\,r, " ,,11'f 
ll,s ~  ,...J ~ I .ftl lTtrl,J 

~~ 

..J ...,..... Q .! -t.r ,,1 u.rl 
L·'., q.':; ..J ..... ,1;, U"I ..,... ~

- ~ .,.... " - uti' ~ 

,,' J.. ~  ~ """tI .. IJ'6'" ,... 
~ Q "tI' ~ ~ .!. ..... r ~ 

1. u-I ~~ - -:! r,.s 11',:.1 1,'-
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.rJ"I -~ ~~ ~ .I-ot.. 

.J. ..... ~  ,-",loa,. tf ~ 
...... 1 ,,1 - d lor" ~  " M IJIA, 
~ 1.. .!Ill 't4-"';') IJltf tf 1:)1 
,-",4- oJ .... , - d U",," I..s ...AI 
.JJ 1.. ~  V" .!,a ~ U,J 
~ - d ~ fua.EJI ..},"-r'tJ.. 
"-,,,I "I - ~ .I-ot.. 1.. ",.:./ J'l4 

~I ~  

,,1 c+" D ,.,.. - ~  .;... 
~ - ~ r ~ ,.,t; "I ~ r~ 

JriI 1M, 1Jl&, " "",f,J 1:)1 ~ .... r 
.D ~ I.JH H .... i ,.1 A l.s 
~ 4! ~ e  ~ J K,,.r.. IJ'" 
~  I I ~ b 

rtrlal)I " "",1* ,,1 •• ,..., dlt 
"",I;, ...."U ~ - lt3 ~ .. ~ li,s 
06f' ~ ~ J>'t- 1:)1 J. "",.c,., ,J 
,,1 r ~ ,s LJ6'" ~ ,,1 - ,;,1 
""'s,.". .J .L l%a ~ ""le, tf 1:)1 
1,.a ~I vt"',J 4!...,.I,.; ~  

l1f'P.. vt'" - A ~ I ~ 

- ..J""'!I - C"" -,.,t,3 IJ".J> D ""'-
A la, 1oAt:,,'t r"li 1)1 .", ~ I ~ 

~  ~ 4fJ 1.. .J,.!,t ltP.- 'l d 

,I..., ,'-I ,';""J ..... ,t... - A r ~ ,s 
.... ,u .ftI ",,4=t- -~ .1.,s uw 
.1.4- ,.41 1.. ,It",,1 ~ ~ ,.4J 

..sf' IJ,..... D ..,... ~ I, -V" 
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Shrt Keshava (Bangalore city): 
Mr. Speaker, at the outset, I could 
not resist the tempta tion to heartily 
congratulate the han. Minister and his 
band of officials for the important 
field of activities they are engaPel In. 

Shrt T. B. Vlttal Rao (Khamman): 
That is quite obvious . 

Shrt Keuava: Housing comes only 
next to food and clothing and of 
course, it is a change from the drama-
tic demonstration ot astronomleal 
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II.gure,; of enhancement of production 
to solid eoncrete constructions that 
will last for ~ner on  I am sure 
that thousands of families would 
certainly be worshipping his depar-
mt'nl but lakha of other families would 
also be cursing them for nOQ-provi-
lion of sull\cient accommodation for 
their shelter. 

Providing accommodatioll, parti-
cularly houSing accommodation for 
crores of people in our country is no 
Joke, especially in the way in which 
this Ministry is placed ioday. It 
accord. sanctions for scheme, approves 
them and provides funds for them. 
Subsequently, it depends upon all 
sorts of agencies. good, bad and in-
different for their execution. It is a 
very difficult and onerous task and SO 
they are sometimes perhaps in a help-
less position. I want this Ministry, if 
they could not acquit themselves with 
their own individual capacities and 
efficiency, to bring to bear a sort of 
dynamic drive and get things done 
even if it be by others. 

Whatever it is, a general readillg 
of the Report gives us a very good: 
impression and it creates a sense of 
whole-hearted appreciation of the task 
that has been on~ by them. For 
example, take the happy and har-
monious relationship between the em-
ployers and employees in the 
autonomous bodies like Ashoka Hotel, 
Hindustan Housing Factory and the 
Government Press. 

It cannot be otherwise with this 
amiable, courteous and helpful person 
at the helm of affairs, unless it be that 
his officers let him down very badly. 
Anyway, the trick that they have 
played to bring about this state of 
happy dalr. seems to be the personal 
contact that they have managed to 
have by way of discussions with the 
members of unions, associations of 
workers, sammela71S and the athletic 
meets. These are all very conven ient 
and nice wavs to bring about har-
mony and I . think they have set an 
example for the others to enulate. But 
I do not want them to rest eootent 

far Grants 

with this amount of achievement. 
want them to go eead further and, If 
possible, achieve the participation of 
labour In management and knock 
away the laurels in that direction 
from the price shOW of our country" 
the Hindustan Machine Toola. 

But we come to see a different kind 
of story altogether when we see the 
way in which the land and develop-
ment office is funcfioning. On page 
59 of the Report it is stated that It was 
originally In the hands of the Chief 
Comm'moner of Delhi and lubse-
quently it has been taken up by this 
Ministry. I do not know why thee 
changes are being made. Anyway, if 
you look at the functioning of this 
department, it is not a very happy 
feature. 

I see that the Master Plan for Delhi 
has been drawn up and thousands of 
acres have been notilled under section 
4 of the Land Acquisition Act. 37,000 
acres are notified in the Delhi area. 
Under the very nose of this Ministry 
these things are happening and I do 
not know how far we could be satis-
lied with this kind of situation, 

The MhIIster of Works, RouslDc anll 
Supply (Shri K. C. Reddy): What is 
happening? 

Shri Keshava: About 37,000 acrea 
are notified for acquisition under sec-
tion 4 of the Land Acquisition Act and 
objections are IIled. But the objections 
are not at all heard for a number of 
years. 

Shri K. C. Reddy: May I intervene 
and inform the hon, Member that the 
aspects to which he is referring, or 
about to refer just now, concern the 
Ministry of Health and not the Minl$-
try of Works. Housing and Supply? 

8hrl Keshava: Well, It is very con-
veniently. 

8hrl K. C. ReIIc1y: Not ve.,. con-
veniently, it is a fact. 

8brl .: .... 9&: It Is expIalned awl!'. 
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Sbri IL C. BeIlII7: Nat ezpJalDed 

SU! ~  Yes, It is p.,astn, on 
the responsibility to another slater 
Ministry. Whatever it Is, the fact re-
mains that the delay in Government 
'coming to any decision regarding the 
oacquisltion is causing the peoPle a lot 
-of Inconvenience. I really cannot un-
derstand how this could happen in the 
case of nazul land. Could we take 
this opportuntty to state that the 
Ministry must find somehow facilities 
"to grant some land to the house-build-
Ing co-operative societies of tile advo-
'cates of the Supreme Court. It looks 
to my eyes that tIIere has been a 
grave omission on the part of the 

·designers of the plan for the Supreme 
·Court. The advocate. are also oftIcen 
of the court in a sense. Now facili-
ties have been provided only for the 
·court and Its employees and judg •. 
·.There is no provision for a colony for 
advocates. 

The Chief Justice himself has 
sought sanction of the amount for 
the society and a colony of advocates. 
'The Advocate-General and his veteran 
·colleagues have waited upon the han. 
Minister and also the Prime Minister. 
. The Prime Minister has been very 
pleased to be considerate in this 
matter. Something has got to be 
done in this matter and proper en-
couragement given by the Ministry. 

Now, I am anvious to take up the 
·question of workers' cooperative 
societies. To my knowledge there are 
quite a good number of co-operative 
house-building societies started 'by 
workers. For example, there is one frI 
'Shakoor Basti and the other attached 
to the ordnance depo\, Delhi Canton-
ment. These two cooperative societies 
have been formed by the workers and 
they are craving. for the land to cons-
truct their buildings for the past 
several years and they have not yet 
'bren able to succeed in that. If we 
are out to give any encouragement to 
the cooperative efforts in the building 
of houses, I think these cooperative 
'socicties have got to be dealt with 
with very great consideration and 

some land has got to be PI'OYlded far 
hou,in. thae people. 

Now, I come to the question of rural 
housing. So far aa the rural housln, 
is concerned, I am afraid I cannot 
lPIak with any aenae of appreclaUon. 
I find it has taken 10 Ion. years to 
think of the vilialer and his house. 

We know that 85 per cent of our 
population lives In the villagea. We 
build canals and tap the water re-
sources but the villager has not been 
facilitated to use them. We never 
think of providing shelter to these 
villagers. We are anxious to produce 
the ma.ter plan for Deihl. And it is 
immediately prepared and exhibited 
in the Parliament HOUle. But .. 
never think of conltructinll house. for 
the vl1lacers and the Ministry b .. 
taken ten yearS to formulate a schme 
for this purpose. And what sort of a 
scheme Is it? They have takm into 
consideration only 5000 Villages. I 
do not know how many generations 
will pa.. on till we have reached 
every village In. !lur country. In fact, 
the hon. Minister is well aware of 
the fact that the erstwhile Mysore 
State of which he was in charge 
sometime ago had about 68,000 vil-
lalles. Now, according to this 
scheme, barely 200 villages will be 
allotted to the share of lbe Mysore 
State, the mlarged State of My.ore 
which is double the size of the ori-
ginal one. 

I do not know when we will be 
able to grant any sort of relief to 
the villagers in building their houses. 
Whatever it is, the order of the day 
is: sjpeed. We want things to be 
done quickly. Then there is the 
question of approach to the pl'ObJem. 
These are the two important things 
that affect 8IIy work that is done in 
the country. As regards the projects 
like Tungabhadra project. Bhakra 
NangaJ project and other thing., 
people take them for granted and 
they do not bother about the 
achievements in that r~ on  But 
thi.. small thing giving shelter to the 
villagers is a most important thing. 
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[Shri Keshava] 
It is there that the people put us to 
the test and we must make a whole-
hearted and a herculean effort in this 
directlon. 

May I suggest that we should have 
an organisation for the purpose of 
preparing master plan for each and 
every village In our country? Let 
us start it and make master plans for 
hundreds and thousands of villages 
and let the implementation of those 
master plans take their own time. It 
does not matter. We are thinking of 
introducinig village panchayats and 
naturally the village panchayats will 
be extremely grateful if we place in 
their hands these master plans for 
bringing about a planned develop-
ment of the villages. 

Sir, when We are thniking of rural 
housing programme and so on, I re-
fer to the material that has been 
placed in our hands and that is about 
the formula evolved by one Shri 
Surat Singh of Amritsar. He seems 
to have offered a challenge to the 
Governmmt and saYI that he has in 
his hands a formula for the very 
economic manufacture of bricks. He 
goes to the length of saying: 

"That the fuel used is neither 
wood, coal, cowdung or any other 
organic matter. 

That the fuel used is not of 
chemical nature such as to give 
exoth.ermit heat, Jil<e sulphur, 
potash or any other material of 
explosive nature. 

":l'hat rtbe fuel used is not 
waste-heat of any other opera-
tion but Is an independent source 
of heat energy. 

That the fuel used is not any 
of the known materials at pre-
sent used for the generation of 
heat. 

That the fuel used is available 
normally about 7 to 8 months in 
a year, that is to say it will not 
be available during the rainy sea-
Ion. 

That this material is not being 
utilised at present for the genera-
tion of heat or put to any other 
major use where large quantlties 
of this material are consumed. 

That 70 per cent of the bricks 
burnt with this fuel will be of 
first-class quality while the re-
maining 30 per cent may be either 
of second-class or may be OVer-
burnt. 

That the availability of fuel IS 
not limited and can be found in 
large quantities in 80 per cent of 
the villages." 

Then, I find that one kiln is likely 
to cost only Rs. 50 and that will pro-
vide 2000 bricks. Further, it is stat-
ed: 

"That no particular quality of 
clay is necessarily required; any 
clay sandy or loamy with high 
or low iron oxide and other flux-
ing oxides or any other chemical 
composition could be burnt in the 
shape of bricks according to Shri 
Surat Singh's formula" 

Sbrl Bane (BulclaDa): What would 
be the cost of these bricks? 

ShrI Kesbava: The total cost of 
these bricks will be only Rs. 8 per 
thousand. Today we are having 15rlcka 
at a cost of Rs. 35 or Rs 40 per thou-
sand. This seems to be a very invit-
ing proposition. The Government lillIo 
seems to have looked into this matter_ 
They had first asked him to prepare 
bricks under the supervision of the 
Government and those bricks were not 
found to be very satisfactory by the 
Central BuDding: Research Institute, 
Roorkee. Subsequently he was asked 
to prepare bricks according to his own 
formula. He did that and bricks were 
again sent to the Central Building Re-
search Institute, Roorkee for neces-
sary tests. The result of that exami-
nation is that those bricks were found 
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, to be better tb!In the first-class bricks 
,avallable In DeIhL 

The ~ aondi1lion is ,that 8brl 
Surat Singh wants a sum of Rs. ao 
lakhs for giving his formula to the 

, Government. I think, some earnest 
elIort has got to be made in this direc-
tion. I do not know if it is a bull! 
coming from a man from Punjab. I 
may be pardoned if I say whetlier it 
is a pure hIuf'l-pure and simple bId. 
Whatever it is, some 'earnest effort 
has to be made in this direction. If 
it Is not a blulf, then I am sure this 
will create a revolution in the fteld of 
housing construction and that will be 
a great boon for the villagers also. 

Then I come to slum clearance. 
am always inclined to believe that un-
fortunately we are in an absolutely 
unenviable position so far as slum 
c1earimce is concerned. We have not 
been able to do anything at all worth 
the name in this direction and I think 
this Ministry is entirely responsible 
for it. I am not prepared to accept 
any explanation from the Ministry to 
the effect that it is the State, or any 
other agency, that is responsible for 
it. I have already said that we must 
be able to overcome this kind of diffi-
culty. If the State or any other agency 
Is not able to implement our schemes 
and plans-the funds are there pro-
vided by us-I do not lee any reason 
why we should not take it upon our-
.lves the responsibility of imple-
menting the schemes, or in any other 
way, and overcome this di1!Iculty and 
see that quick results are obtained. I 
ftnd that in the State of Mysore out 
of a sum of Rs. 82 lakhs which have 
been sanctioned only Rs. 3 lakha have 
been spent for the past several yean. 

Six years have elapsed, and only 
Rs. 3 lakhs have been spent. 3,525 
houses had been sanctioned and only 
1.27 houses have been built. This is 
not a very satisfactory stste of 
affairs. Even though Rs. 1.3,40,000 
have been released by the Central 
Government for slum clelll'Mlce and 
building of houses for the City of 
Bangalore only Rs. 3 lakhs have been 

spent. I do not tbiDk ,that when _ 
provide so much of funds we should· 
simply sit quiet over the matter. 

Sbri K. C. 8edd7: Ask the State 
Government. Please suggest what we 
can do in the matter. 

Sbri K .... va: I think we should' 
provide a time-limit to them. We 
can take it upon ourselves or en-
trust it to another agency. We can 
have another section in our own de-
partment where such things could be 
tackled. First !hings should come 
first. The poor people in the slum· 
areas have got to be looked after 
ftrst. The only thing they want Is 
proper shelter. 

I think the hoo. Minister also haa 
been pleased to visit the Kailashpala-
yam slum area in Bangalore. If you 
go there, the slum dwellers say that 
they are not bothered about the ne-
cessity for a living. It is because 
everyone of them is 8 COOlie, a man 
who earns his wages every day in 
the market. They say. "Do not bot-
her if we are going to starve for want 
of food. We eam our food and do 
not starve at all. But we want 
shelter." That shelter we have not 
been able to give them even though 
during the past several years we have 
spent lakhs of rupees. They even 
come forward with a proposal that 
they are prepared to put in labour 
for this and build the houses. That 
could be done under the auspices or 
under the supervision of ally of the 
departments connected with the 
Centre Itself or with the State 
agency. Whatever be the way we 
must be able to overcome this bottle-
neck or the dlftlculty of the agency 
involvea in a matter connected with 
slum clearance. 

1Ir. Speaker: He must Conclude 
now. 

Slut KtIIba .. : With these few 
words I have absolutely no heslts-
tion to eongratulate the Ministry on 
their achievement I expect them to 
do must better. 
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IIIarI ~ IIarnDl (Fatehpur): 
JIr. Speaker, Sir, I am not one of 
.those who believe that the CPWD Is 
the Central Public Waste Department, 
.but I really believe that it needs more 
vision and lense OIl proportion. In 
·this connection I want to draw the 
attention of the 'M'mistry of Works, 
Housing and Supply to the plilht of 
:the clerks in Delhi. . It is one Ihing 
10 thmk of their sutrerinl in an aea-
·demic way, but it is quite another 
thing to come into direct contect with 
them. I have seen wifb f6li1ething 
.approaching diamay the way in which 
'they collie out of the corridors of the 
:Secretariat in the evening. ana make 
their way to their colonies. Hundreds 
of them live miles and miles away 
from Delhi. Hundreds rof them are 
without shelter or without any house. 

Sir, you know it very well that 
·these days due to preIBure of time in 
our own House we have to meet up 
to 6.30 or 7 and many of our clerka 
and reportera have to work in the 
office up to 10 o'clock in the nilht. 
At 10 o'clock in the nilht it is a 
pathetic silht for us to see that they 
do not get even a bus and they walk 
'all the way from here to Anand 
Parbat, Mehrauli and other places. 
Therefore I will urge upon the Cen-
val PWD that while planning the 
colonies of the clerks they should 
realise that with their scanty salary 
they can only paddle the cycles and 
often they use the bus. In distant 
ereas their colonies are being built. It 
is not proper. 

While we find near about the Sec-
retariat huge mansions being built, 
while we find huge buildings being 
built on Parliament Street and other 
roads and while we find plans to con-
vert some of the buildings into multi-
storeyed buildings. we feel that as far 
as possible the colonies of the clerks, 
their housing should be as near as pos-
sible to their working place. This is 
a thing which the Ministry should 
realise while formulating its third five 
,.ear plan. 

The other thing which want to 
bring to the notice of the Ministry ill 
that this Ministry seems to be sutrerinl 
tram the phoebia to build huge build-
In,s. A prosperous country should 
have huge buildings. I do not iDlnd 
If our offices are located in imposinl 
buildin,s which may create an im-
presslon on the people of this country 
and abroad, but I assure you that our 
clerks and lower paid stalf will deft-
nltely give better service and a better 
performance If they are provided 
with housing ftrst and place of work 
afterwards. They will prefer to work 
under thatched roofs. They will pre-
fer to work under just corrugated 
sheet roofs If they are provided with 
comfortable houses where they can 
go and sleep in the evenings. But 
when they live in slums, when they 
have to walk or cycle miles in the 
acorching heat of May and June, when 
they have the prospect of going back 
in the scorching heat in the evening 
and when they are made to work in 
these buildings, they cannot give you 
sufficient service. I call understand 
the desire of our Secretaries of the 
various varieldes, from Under Secre-
taries to Joint, Additional or full-
fledged Secretaries, to work in their 
air-conditioned rooms. But We know 
very well that even in these buildings 
while the upper class of the stall' like 
the Secretaries of all varieties, are pro-
vided often with air-conditioners, 
coolers or at least deslll't coolers, our 
poor clerks have to work in drugery 
and in terrible conditions. The condi_ 
tion of work of our clerks should be 
improved if we want efficiency. That 
is what I will urge upon the Ministry. 

Then, again I want to bring to the 
notice of the Ministry another thing. 
While in the last few years we have 
built huge colonies for our Govern-
ment servants in Delhi in r~  like 
Vinaya Nagar, Moti Bagb, Vinaya 
Marg. Shan Nagar. Man Nngar and, 
I do not know. how many nagar., we 
have not planned them well. There 
are hardly any school buildings In 
those areas. While we have spent 
lakhs and lakhs of rupees on buildinl 
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,plans, a few thoU5and rupees we oueht 
;to have spent on buUcIin& IIMl1 
nurtery schools or at least primary 
..choo18 for the chUd1'e1l there. Those 
'Government servanta who live there 
·have to spend quite • hue. amount c4 
their salary on scbool buses and send-
m. their children to tar-oll placeB. I 
know of poor small chIldren of four 
or five years leaving their bouns at 
m In the morning and comin. back 
at eigbt in the evening. It Is absolute 
atrocity on those Government ser-
vants. Therefore I 111'111 ur.e upon 
the Ministry that it sbould consider 
the necemty of constructing school 
buildings and hospital buildings in 
those areas. A colony is meaning-
less if it is only built for people to 
_Jeep during the night. People should 
have all the facilities In those colonies 
In the form of schools, dispensaries 
and hospitals. That needs vision. 
"!'hat needs plannin,. 

Therefore I will ruge upon the hon. 

f lnister, about whom I kpow that he 
always very sympathetic to the 

underdogs and about whom I have 
full confidence that he fully realises 
the difficulties of the Govemment 
servants, specially of clerks, that 
lurely there is the necessity for build-
ing schools buildings in thOle areas. 

Much has been said about the 
.... Ashoka Hotel and the Janpath Hotel. 

I am not one of those who are very 
critical as to why Ashoka Hotel has 
been buill I reelIy congratulatE' thE' 
Ministry for building a very big hotel. 
It has been a credit to this metro-
polis. I congratulate it for making 
some profits also this year. But 
A.hoka tvp .. hotels alnne would not 
suffice. So also, Janpath type hotels 
alone would not. sullice. Thev may be 
necessary for the foreigners and we 
should welcome them. But apart 
from that. the ponr visitors who come 
to this city or who go to the various 
cjtjes also ned some accommodation. 
"!'he proposal to buil" a Janata Hotel 
is a very welcome proposal. I hope 
and trust that the hon. Members of 
this Parliament and the people of thIs 
country will welcome that proposal. 
196 (Ail LS-5. 

But similar hotels lIlIouId be built lD 
other cities and towns also. I wID 
urge upon the Government to providil 
holiday homes at varioua places where 
the lower paid stlft and people with 
lower Incomes may go and reaL 

In Kashmir there is such a nee_ 
Iity for those homes. In various hIll 
stations there is the neeeaity for BUell 
homes. I know that in my own home 
State, in Naini Tal during the war 
days the Indian Air Force had built 
huge barrac.. for provldin, rest to 
the soldiers who were eomin, back 
from the Burma front. Now mOlt of 
that accommodation keeps on Iyln, 
vanant. otten that is allotted to the 
stenographers and typists of the 
visiting Ministers. The visiting MinIs-
ters ean alford to have aecommodatlon 
in good hotels, circuit houses and 
Govemment Houses. That aeeommo-
dation whieh the Govemment of India 
has lent to the UP Government for 
the use of their Ministers and other 
people should be eonverted Jnto a 
holiday home where poor students, 
poor clerks and people of the lower 
grades can go and stay and spend 
their summers. 

13 hI'L 

Such proposals should be considered. 
I can understand the financial diftl-
cuI ties of Government at present, and 
they may not be able to build many 
homes. But, in various places, in 
various hill-stations, during the war, 
a number o~ tenements and a number 
of hutment. had been built;. they can 
easily be mad. inhabitable with slight 
repairs. so tbat penple can live there. 
I hope and trust that this point will 
be taken into consideration by the 
hon. Minister. 

Rej!arding Ashoka Hotel and Jan-
path Hotpl, I want to draw the atten_ 
tion of the Minfgter to one particular 
fact. While Ashokn Hotel is a lull-
fI~ e  hotel where we have got 
catering of our own, we have got 
hoteliering of our own, I cannot un-
derstand for my life why a contractor 
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[Shri Ansar Harvani] 
is still being maintaiDed ill Janpath 
Hotel. Janpath Hotel is not just like 
a hostel aa Constitution House or 
Western Court is; it is a full-fled&ed 
hotel, and yet I find that we are still 
maintaining a contractor there. I do 
not impute any motives, but I hope 
and trust that this House will be 
taken into confidence and it will be 
explained to us why while one prac-
tice is being follOWed in the Ashoka 
Hotel, where catering is being done 
by the hotel authorities, .. and the hotel 
is being run by the hotel authonties 
and the staff also are being managed 
by the hotel authorities, there is this 
discrimination in the case of the Jan-
path Hotel. If there is no special 
reason, I hope the Janpath Hotel will 
also be transtormed into a fulWledg-
ed hotel, so that, in future, we may 
know just as in the case of the 
Ashoka Hotel whether we are losing 
money on that hotel Or are running 
It at a profit. It should also bl! cOn-
verted into a company just as Ashoka 
Hotel has been converted, and handed 
over to that company, and instead of 
loavlng contract caterers, we should 
run it ourselves in the proper way. 

Before I conclude, I want to refer 
to one very important problems. It 
Is a very ticklish problem, that is, 
housing in the villages. I know it Is 
a huge problem, and with our re-
sources and with our priorities, we have 
not been able to do much about It, 
and probably, we shall not be able to 
do much about It in the future also. 
But, somewhere. some humble belin-
nlng has got to be made. 

When the community development 
programme was launched about eight 
years ago on the birthday of the 
Father of the Nation, and a few mUes 
away from here, our great Prime 
Minister had laid the foundation-stone 
of the first community devl!lopment 
programme building, we had thought 
that as far as housing was concerned, 
a new era would dawn in the vl!1alles. 
and we were given great hopes, but 
t am sorry to say, and I have great 

rearet in saying this that the COlD. 
munit,o development programme, as it. 
has failed in varioul othar upects". 
haa completely failed so far as Ji.ous-. 
ing also is concerned, That may not 
be the direct concern of the Ministry' 
of Works, Housing and Supply, but I 
would urge on the Ministry of Works 
Housing and Supply to urge on ~ 
Ministry of Community Development 
to give the highest priority to hOUSing" 

13.03 hn. 

[lI4R. D&PtITY-SPJ:AUR in t"e Chair] 

We find in the villages, as far as 
the community development pro-
gramme is concerned, the moment it. 
reaches there, they build houses, but 
they do not bUild houses for the vil-
lagers, but they build houses for the' 
officers. It is much better to 
spend some money on improved hous-
ing in villages, on improvements in 
the drainage there, on smokeles. 
chulas than to build houses for the 
offices and the officers. Whenever 
this question is raised as to why so 
much money is being wasted on the 
accommodation for the offices and 
officers of the community develop-
ment programme, we are given the 
reply that those buildings are being 
built by the CPWD and they have" 

• nothing to do with it or that they are 
being built by the State PWD and 
they have nothing to do with It. 
But the Ministry of Works, Housing 
and Supply, should put down Its foot 
and tell them that they can build' 
only In those places where absolutely 
no accommodation is available for the 
oftIces and the officers. In most of the-
villages, after the abolition of ;/Jl1ir-
dart and zamlndarl, huge houses are 
lying vacant, which could be taken at' 
nominal rentz, so far as accommoda-
tion for tile oftIces and housing for 
the officers is concerned. 

There seems to be a phobia to have 
some show-pieces. There seem. to.' 
be an idea that they want to show 
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that they have made theee improve-
.ments in the villales. And what are 
those improvements? They are jll.lt 
the construction of a few omces, 
construction of a few hutments and 
bungalows for the omeers. There-
~ore  I urle upon the Mini&try of 
Works, HoU,ini and Supply to put 
down its foot and to insist on the 
Ministry of Community Development 
at the Centre as well as in the States, 
to give the highest priority to im-
provements in the villages and to stop 
construction of buildings for the olllces 
and houses for the oflleers. 

With these words, I support the 
Demands of this Ministry. 

Hr. Deputy-Speaker: 'ow, Shri 
C. M. Kedaria. The hon. Member Is 
absent. - Shri Nanjappa. 

Sbrt NlUl,jappa (Nilglris): I shall 
deal with the housing part of this 
Ministry. Housing is an acute prob-
lem in this country, on account of 
the growing population and the 
poverty prevalent in this country. 
The acuteness is more prevalent in 
the cities, because the people .from 
the rural parts micra!e to the cities 
in sparch of a living. and all indus-
tries also develop either within or 
around the cities. Besides this, there 
are other factors also which make 
the building of houses impossible, 
such as the non-availability of bulld-
ing materials, and even if they are 
available, the enormous cost of them, 
labour costs which form 40 per cent 
of the cost of the building, and the 
dilIIcull\Y in the avallability of house-
sites. These factors come in the way 
of building of houses in all parts of 
the country. 

What is required for building of 
houses is cheap designs of houses, 
cheap materials and labour-saving 
appliances for building, and also tile 
provision of easy loans with low in_ 
terest and instalment payments over 
a long duration. A house built in 
this way must also be conducive to 
the health, happiness and longevity of 
the persons living in it. 

I was talkin, about hOUle-a1te&. 
Government have ~e well in enact-
ing the Acquisition and Land Deve-
lopment Act, thereby enablinl the 
local Governments or the local bodies 
or any other agencies interested in 
construction of buildinpto acquire 
lands and set them in plots, thereby 
enabling anybody to easily build 
houses on them. Many municipalities 
have done this even before the enact-
ment of the Act, and Government 
have only hastened this process. 

I would only suggest here that it 
these areas are to be well developed, 
then, the local bodies that are super-
vising these parts must levy what is 
known as betterment tax. Thl!! has 
been done in my own city, and those 
parts which levy this betterment tax 
are much better than those places 
where these taxes are not prevalent. 
They can give better amenities, if any 
can levy betterment tax. This is not 
an ordinary tax, because it is justified 
bY the improvements that the local 
bodies make there. The value of the 
plots, houses and everything in those 
areas goes high, and, therefore, the 
tax is justified, and the proceeds of 
this tax are sent apart only for those 
areas. 

In the Second Five Year Plan for 
the housing activities of this Ministry, 
Ro. 120 crotes were set apart; the 
sum was reduced subsequently to 
Ro. 84 crores. In these four years, 
they were able to spend nearly Rs. B8 
crores and nearly a third of the amount 
remains. Only one year now remains 
and the Ministry hope to spend even 
this amount during that time. I do not 
want be pessimistic; I wish that they 
will spend it. 

The Central Government and fltate 
Governments have done well in doing 
their part in building houses for their 
employees It is only others who have 
not done so. The people who want 
hOUSes, the common man, the wnge_ 
earner and the poor, do not have the 
benefit of these schemes. The hous-
ing schemes for low-income and mid-
dle-income groups have done on well 
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[Shi'l Nanjappa] 
U more money is provided for them, 
I think much progreu will' be achIe-
ved in that line. 

Taking lome of the schemes of 
Government, I shall first deal with 
the village housing project. In III)' 
constituency, I cannot say that there 
is dearth of houses for the ordinary 
landholder, but there is a dire neces-
sity of houses for agricultural labou-
rers. They are mostly Harijans and 
their dweJiings are very miserable. 
The amount set apart as loan under 
this scheme is Rs. 1,500 per unit. 
The Housing Ministers meeting at 
Hyderahad thought this amount too 
small and recommended Rs. 2,500 per 
unit. So far as these Harijans and 
backward classes are cencemed, other 
Ministries also come in and make 
provIsIon for reconstruction of 
houses for these people. What la 
actually required in a village 'is re-
pair and renovation of the existing 
buildings. This was pointed out at 
the Hydera bad Conference, and a por-
tion of the loan made available was set 
apart for this purpose also. The confer-
cnce also recommended that roads, 
drainage, water supply and such other 
'amenities must also be provided for 
under this scheme. I hope Government 
will see that these recommendations 
are soon adopted and given effect to. 

In my constituency, a third of the 
arca is under plantation.' So the 
problem of housing for plantation 
workers is great there. The houses 
so far built nre not at al1 fit for 
human habitation. The people who 
work as labourers in these plantations 
are from the plains. They are an 
very backwRrd. Most of them are 
Ha;ijans. They are prepared to live 
in whntever bad o ~  aT!! givpn to 
them. These are worse than sTums 
and the most "lemrntary sanitary 
"menitie. arc not provIded. That 
heinl! so. thc,,' are not at all fit for 
human habitation. I represented this 
mnttrr t" the Secretary of the United 
Planters' Assoct.tion of South India. 
He plaol'd it before the planters who 

promised him that they would bulld 
houses for all their labourers withlD 
a decade. I think this is too long a 
period. We cannot treat the prob-
lem of housing 01 plantation labour 
in this way. In this connection, I 
met the Madras State Minister alsea. 
He said that he had provided for 
92 houses for plantation labour. 
Even that small provision have not 
been utilised by the planters. 

An Act was passed in 1958 to 
compel these planters to build houses 
for their labourers. But unfortuna_ 
tely up till now practically nothing 
has been done for them in making 
their housing conditions better than 
what they are in some of the big 
estates. So compulsion must be en-
forced, and very rigidly, so that 
houses may be built by these plan-
ten for their labour. Under some 
pretext or other, they want to evade 
the Issue. This Ministry should come 
to aid of the labourers and remove 
their difficulties. 

For industrial labourers and slum 
dwellers, the Ministry now propose 
to provide the hostel type of accom-
modation. The proposal is very good. 
I welcome It. But the hostel should 
not be a hotbed of all sorts of trouble 
and violence. because these labourers 
have got their own party rivalries. 
Unless proper supervision is there, 
the system will not work smoothly. 

In this connection, I waM to draw 
attention to what they do in Madras. 
In Madras city, there is a large sec-
tion of people, running into a lakh, 
who are labourers either in the har_ 
bour or in bu.iness concerns. They 
dwell only on pavements. They are 
called pavement dwellers. The State 
Gov"rnment have not done anything 
for these people. But the Bharat 
Sevak Samaj and other social organi-
sations have come- forward and built 
what are called night shelters. They 
are building these .helters In fOUT or 
five places. This Is quite welcome to 
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the labourers. It providel nieht mel-
ter for them and their families. If 
thil is adopted in Deihl, also, I think 
it will benefit the worken. I tIlinII: 
they have got some proposals to this 
aired here. 

About industrial labour, there u 
again another big headache. Gov-
ernment have done their part in pro-
viding houses for their laboure .... but 
private enterprises have not done 
any thin,. My own place Is called 
the Manchester of South India. But 
it has not done anything, praetically 
speaking for these laboure,.... At the 
Housing Ministers Conference at 
Hyderabad, it was proposed that COID_ 
pulsion should be used for building 
industrial houses. At three Ministers' 
Conferences, complusion in this mat-
ter was recommended. But nothing 
has been done. The Madras Minister 
saYI that uniesl there is compulsion, 
the scheme w11l not be implemented. 

Reference was made to jllnaM 
hotels. This is a weleome proposal 
for people cominc from outside. 
The suggestion was made that the 
dormitory type of accommodation 
must be evailable in such hotels, ~­
cause a large number of students, 
farmers and pillll'ims come in batches 
and groups. They find it hard to get 
accommodation in Deihl. They would 
welcome night sh.elter. 

I want to rete.. to the prlntin, 
press at Veerapandy. I do not know 
at what .tage the matter iI. 

The Deputy Millister of Worili. 
BoasI,.. an' SallPly (SIIrI ADD K. 
CllallcIa): At Coimbatore. you mean? 

Rllrl NaDJappa: Yes. I hope he 
will enlighten me. 

About the Vigihnce Unit In the 
Ministry, I would say it I. a welcome 
proposal. But I do not think t.'Iat 
much o~ the et)rn.mtion and malprac-
tices prevalent in the department. of 
Government c.n b;' prevented by the 
ordinary methods and practices. Un-

1_ Government comea forward with 
atringent measUl'l!l. I do not think 
anything better could be done in tJu. 
WIl7. 

8hrl AlIi! It. CIwuIa: Mr. Deputy-
Speaker, Sir, conSidering that h·.us n, 
iI a primary and essen tial necess! y of 
man, it is not surprising that hon. 
Members of this House have alw.y. 
taken the keenest interest in th; work-
Ing of the housing III!Ction of our 111 n-
Istry. It does not require one '0 take 
recourse to statistiea to realile the a-
tremely .ad and poor eond;tion of 
housing in our country. Even if one 
would casually drive through Q city. 
one would come across innumerable 
ugly and unsightly slums. He would 
see congest -on. complete absence of 
planning in ;he city and very otten also 
absence of essential sanitary and 
hygienic facilities in Our town •. 

So far as the villages are concerned 
poesibly, the conditions are ev": 
worse. It is said that about 2111 crorCl 
ot our people I :ve in vUJ.,es and there 
are about Iii erares of house.. Expena 
are of the opinion that about Ii crores 
ot these houles are of sub-standard 
speciftcations. It can well be imagined 
what a huge amount of money would 
be needed it this housing problem were 
really to be tackled In a satisfactory 
manner. 

8hrl P. B. Patel (Mehsana): Would 
you please 1011 u' what you have done 
up till now in this respect? 

Mr. Deputy-Spealler: He Is going to 
tell us what exactly the hon. Member 
wants. 

RIIrI Aan K. CllallcIa: Hon. Member! 
arc aware th.t in the Second Plan ori-
ginally, an allotment of R •. 120 ~or~  
was made for the various hou -bg 
schemes in ""'"ration n ~r the ~  •• 
pice. of the Ministry of Works, Hou-'-
ing and Supply. Later on, as a r~ :111. 
of Fian rC':tppralsal, tne figure' W;t,. (,lit 

down to R •. 84 era reS. But it shoul!! 
not be th:'mght thAt Go ~rn n ~ ("0"1 

science f ~ g";ftisfied by just providin!r 
Rs. 84 crores for tho. big problem and 
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[Shrl Anil K. Chanda] 
Govemment washes its hands of this 
matter by providing just this amount. 
Actually, considerably bigger amounts 
are utilised for Ute construction of resi-
dential units In the country; but these 
are operated under the &uidance of 
other Ministries. 

For instance, so far u the rural 
population is concerned, apart from the 
money that is provided for for the Vil. 
lage Housing Project scheme, the Home 
Ministry has a provision of Rs. 8. '15 
crores for the housing of Scheduled 
Castes and Scheduled Tribes and other 
Backward Classes. 

SImilarly, under the Ministry of 
Community Development, there is a 
provision of Ro. 16 crores for rural 
housing and the housing projects of the 
staff of the C.D. and N.E.S. Blocks. 
Then, the Food and Agriculture Min-
istry have funds at their disposal for 
the resettlement of landless labour, the 
installation of tube-wells, etc. in the 
rural areas. The Health Ministry have 
funds at their disposal for improving 
the water supply and sanitation in the 
rural areas; and, then, the Commerce 
Ministry have schemes and funds 
available with them for the housing of 
artisans and weavers and for putting 
up industrial estates. 

This year's Budget will show that 
over Rs. 64 cwes are really being uti. 
lIsed for putting up houses in Ute 
coun try under the various housing 
schemes. There are 6 schemes so far 
as our Ministry is ooncerned. Rs. 27.68 
crores are provided in this year's Bud· 
get and for the construction of houses 
by the C.P.W.D. In the general pool, 
the provision is Rs. 3' 35 crores. Then, 
you would probably remember that re-
cently we have initiated two new 
schemes; one is the Middle Income 
Group Housing Scheme and the other 
Is the Rental Housing Scheme for Gov-
ernment servants In the Stales with 
IllISlstance available from the L.tC. by 
way of loans. And, this year, RI. 4 
crores are ~ allotted tor Utese two. 

Then, we have a scheme for advanc-
Ing housing loans to permanent ser-
vants of the Government of India; and 
there is . also a special provision for 
slum clearance work in Deihl In this 
year's Budget, Ro. 2 crores are pro-
vided for these two types of work. So, 
altogether about Ro. 3'1.03 crores are 
provided for under these schemes. 

Then, there are the housing schemes 
of the Railways, Defence, the P. " T. 
and other non-service departments and 
public undertakings like the Steel Cor-
porations etc. It is a little over Ro. 2'1 
crores which will be provided in this 
7ear's Budget for housing under those 
authorities. 

8hrl TaIIpmud (Madurail: How 
much is ear-marked for the P. " T.? 

Shrl ADI1 J[, CbaDda: I bave not got 
the figures here because it refers to 
some other Ministry. The hon. Mem-
ber should have asked this' of that 
Ministry when the Demands of the 
P. " T. were under discussion. 

8hrl TaIIpmud: Providing hou_ 
for the P. " T. is done by the C.P.W.D. 

8hrl ADI1 K. CbaDda: We are oaI7 
building the houses; the money is in 
Uteir Budget. 

8U1 TaIIpmud: Will the hon. MIn· 
ister tell us at leut how man,. houses 
bave ben built during 1969-60 and 
how much they propose to build in 
1959-601 

Shrl ADJl J[, CbaDda: As I said, thl. 
Ia the work of the P. "T. ThC7 pro-
vide the money and we are just the 
mason. who build the houses on their 
behalf. 

Altogether, therefore, In this 7ear'S 
Budget, there Is provision for Ra. 64. OS 
crores for houses. And, then, there 
are, of course, the houses whJch are 
constructed under the State authorities 
and aIao Ute local authorities. 

I would Uke to teU about our actual 
achievemmta beeause we woa14 be 
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'judged with reference to the RI. M 
· crores which are placed at our cIiaposal 
for the working of the various housm, 
·schemes. I think our performance 
'would not be found to be unsawtac-
tory. 

Under the Subsidised Industrial 
Housing Scheme, in the revised Plan, 
· there is a provision of Rs. 27 crores. 
During the last 4 years, we have 
already spent Ra. 18.18 crores; and 

· this year's Budget provides for Ra. 0.5 
.,rores. That is, by the end of the 
'Second Plan period, we would have 
spent Ra. 24.63 crores out of a total 
;allotment of Ra. 27 crores. Worked 
out in percentages, it. comes to 91'1 
'Per cent. of the target. 

Under the Low Income Group Hous-
ing Scheme, the Plan provides tor 
Rs. ~  6 crores. During the IIrst 4 
years, the States have alresdy drawn 
Ro. 25' 89 crores; and the provision in 
th;s year's Budget is Rs. 9' 26 crore., 
totalling Rs. 35' 14 crore., which worb 
to 99' 1 per cent. of the target. 

In Plantation \ Lallour Housln, 
Scheme, the result has been most un· 
satisfactory. Of the Rs. O' 51 crores 
'available in this Plan, durin, the IIrst 
'!I years, Rs, O' 08 Clores have been used 
lUId there is a provision this year ot 
Rs. 0'10 crores. So, the total will be 
Rs. O' 18 crores and it works out to 
:35' 2 per cent. of the target. 

For slum clearance work, the reviaed 
1Il10:ment is Ra. 12' 99 crores, and 
dur;ng the IIrst 4 years, lls. 6' 40 crol'8ll 
have been already drawn by the States 
and . there is a provision of Ra. 4' as 
(!rores in this year's Budget. The total 
would be Ra. 10' 73 crores, which comes 
to 82' 8 per cent. of the tar,et. 

The provision tor the Villa,e Hous-
ing Projects Scheme I. Rs. 5 croree; 
<lurin, the ftrat 4 years, RI. l' 96 crorea 
have alresdy been drawn; and there II 
provision of Ra. 2' 55 croree in the 
present Budcet and the total amount 
wlll be, at the end of the Plan pertocI, 
Re. 4'111 ~ per etIIlt. of .. --

The land aequilltion and develop-
ment scheme baa been put in operation 
in the last year. There is provision tor 
RI. 2' 80 crore.. During the ftrat year! 
that is, last year, Ra. O' 40 crores haa 
been drawn by the States and there " 
a Bud,et provision of Ra. 2' 50 crores 
this year 10 that the total at the 8IId 
of the Plan period would be Rs. 2: 90 
(!rores-lOO per cent. BBtisfaction. In 
short, of the Rs. M crores placed at our 
disposal, it i. expected at the end of 
the Plan period about Rs. 78' 69 crores 
would have been drawn by the States. 
It would work out to 93' 8 per cent. of 
the target. In all humility, I may say 
that this Is quite a considerable 
achievement considering the inherent 
and inevitable dl1ftculties in workin, 
out these schemes. After all, the 
schemes are actually put in operation 
by the States. We have no power to 
compel, to coerce them. We try to 
convince them and assist and ,uide 
them. Both my senior colleacue, Shrl 
Reddy and myself and our olBcera 
maintain the closest contact with the 
State administration. and make fre-
quent visits to the dil!erent States and 
try to encoura,e and help the States In 
the implementation of these achemes. 

We have taken certain important p0-
licy decisions with regard to the how-
in, projects. They are generally on 
the basis of the recommendations made 
by the various Housing Ministers' Con-
ferences. The ftrst II with relllrd to 
the villace hOUSing scheme. TIll no .... 
the loan quantum used to be a maxi-
mum of Rs. 1,500 and the maximum 
allowed cost of the house was Rs. 3,000 
Now, the quantum of the loan hal been 
raised to Rs. 2,000. Secondly, 15 per 
cent. of .the State's allocation for the 
year may now be spent on loans to 
villagers for improvin, their exlating 
houses. Several hon. Members refer-
red to 11 and we have lInally luued 
orders an this. But that will, of course, 
make 1_ the man." available tor n .... 
houses but we cannot have it both 
waYII. We have 8110 decided to in-
crease in certain _ the subsidy 
which we Jive to the States tor ezpen-
dlture in ecmnection with the rural 
houIID, u a whole. 
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8br1 Wba .... (Clwldni 
Chowk): Will you apend the whole 
amount? 

81lri AJdlIt. CUDda: After all, thae 
allotments have been maae on the 
ba.is of discussions we have had with 
the States' representatives. In certam 
cas,'o. the States had even ~  lor 
more funds but we have not liveD 
them, Normally speaking, we expect 
that th,se amounts provided for would 
bQ utIlised durin, the year. 

The performance in regard to the 
plan ation labour scheme has been tbe 
least satisfactory. The chief difficult,. 
bas b""n that the smaller gardens 
mortgage their entire assets and their 
.".ops fOr the year to the banks 10 
finance the working of the plantations 
and th"y are not in a position to offer 
ad"'1uate security to the States fOr tbe 
purpose of loans for bouse building 
under the scbeme. This matter bal 
been constanUy before us and We have 

~ a series of discussions witb the 
~ or e  of the States where the 

phntations are situated. We had dis-
cussions with the Plannin, Commis-
sion, Finance, Ministry, etc. To over-
come these difficulties, we have been 
considering the re ~ on of a ilool 
guarantee fund wh'ch would aerve as a 
collateral security in addition to the 
promissory bonds and the second mort-
gage deeds to be executed by the 
plan ters against loans advanced by the 
State Governmen!s. Now, the pJanlp.r_ 
will be charged in terest at half per 
cent. higher than the present rate, 
which is 4'5 per cent., and the extra 
realisations of this kind will go to 
form this fund. Bad deb:&, if any, in 
excess of the assets of this fund would 
be shared equally between the Central 
and the State Governments, and the 
commodity board concerned. The diffi-
culty in the Government of India's par-
ticipa'ion in the proposed fund 's that 
it would amount to indirect subsidy. 
not contemplated at the time of the 
formulation of the _ebeme and the 
prov'sion of housing is a statutory Jia· 
bllity of the planters. Since, however, 
the ..... ultant bad debt is not likely to 
be considerable, lbia proposal has been 

agreed to iD principle. We are now 
approacli1ng the Tea and Coftee BOftrds 
~r their participation in this fund. 
After that is obtained, we shaJi issue 
the necesaary instructions to the 
States, When this Pool Guarantee 
Fund has been created, it is expected 
that .ome of the' States would be able 
to benell.t by this system. 

Now, with re,ard to the low-Income 
• group bousing scheme, as the scheme 

.tands at present, local bodies can can-
struct rental hous'ng under it and let 
out 25 per cent. of such houses to their 
employees. In other words, in order 
to provide 25 houses on rent for their 
low-paid employees, the local bodies 
have to build 75 more houses for the 
leneral public. It was representeol to 
us that the ftn .. ces of the local bodies 
did not permit them in alI cases to take 
up housing for the public at large. It 
hal, therefore. been decided that thq 
can build exclusively for the'r low-
income group employees. The only 
condition imposed will be that not 
more than 7' 5 per cent. of the total 
allocation of the State under the 
scheme will be liven to the local 
bodies tor this purpose. 

I think Shri Tangsmani referred to 
the universities. At preseDt, universi-
ties and other non-Government eduoa-
tional institutions, even though they 
are recognised by the Government are 
not eligible for loans for the housin, 
of their employees under the scheme. 
It has now been decided to include 
these in the list of organisations wh :ch' 
are eligible for aid under the scheme. 

Wi:h regard to the subsidised indu.-
trial housing scheme, we have now 
made rules to provide suitable accom-
modation for non·famlly industr'al 
workers with low incomes. Under thi. 
scheme. it has been decided to permit 
the construction of hostel accommoda-
tion, the rent of which will be about 
half of what la now prescribed for a 
ImBU two-roomed tenement, This type 
of construction should prove popular in 
such industrial towns as Calcutta, 
Kanpur, Ahmedabad, etc. wbere there 
are a large number of workers who 
migrate to the cities in seareb of em-
ployment but leave tlaeir families 
behind in the vlllql!lL 
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With reprd to the fonnation of in-
dustrial workers' hous ng co-opera-
tives about which, Shrl Tangamani 
referred to yesterday, necesaary orders 
have been given so that ten per en~  
of the cOlt required for the houses 
Would be available from the provident 
fund. So, with regard to these co-
operatives of industrial workers, the 
211 per cent. subsidy i. there and then 
85 per en~  loan would be available 
and the balance of 10 per cent. would 
be available by way of advance-nun-
refundable loans-from the Prov.dent 
Fund accounts. 

8hri TaDp.manl: Will WI benellt be 
extended to the road transport workers 
also? At present it applies to the 
fac:ory workers. 

Shri ADlI K. Chanlla: So tar u tbe 
8ubsidised industrial housing scheme Is 
concerned, my hon. friend knows that 
It refers only to those workers who 
are governed by certain sect:on. of the 
Factories Act and also the miners, 
barring the coal and mica miners. He 
luggests another mat:er now and we 
can examine it later on. 

Shri T. B. VUtaI Rao: It has been 
there before the Government fO!" a 
long time. Still, It has to be examined. 

Sbri PalanIJan47 (Perambalur): 
Technical ass stance should also be 
given to :hese workers in the prepara-
tion of estimates. It is very djJJIcult 
for them to prepare these estimates. 

Sbrl Anll 1[. Chanda: I am Bure the 
Housing Board and the State depart-
ments concerned will be willing, will 
be very ready to give them assistance 
in this matter. 

Sbrl Palanl:rand:r: I have aeen that 
in Andhra .... 

Sbrl Anll 1[. Chanda: Some money 
Is needed wherever work is to be done. 
Already this kind of assistance is being 
given to these people. 100 per cent. 
of the needs are being met out of the 
Government funds. 

So tar as slum clea,..nce scheme is 
concerned, a very big undertaking hu 

been set in operation by the o b~  
Govemment by their hutment dwell ... 
project, and they have already r ~  
thlS work estimated to coat RI. :.: 09 
crores for the construction of nearly 
6,000 tenemen cS in the neighbourhood 
of Bumbay. And, this Is the ftrst ~  
of a blgger proJect which envisag". 
re-housmg of 25,000 of slum dweUeX'd 
and ,,<,,atters in the city. With regu,,, 
to the squatters in Delhi, the Govern· 
ment have dec ded to remove some 

O~O juggle. and Jhoprie. and to re-
o ~e these displaced persons st an 

estimated cost of about R •. 4' 38 cror,,.. 
Open plots measuring about 80 sq" .. e 
yards at half the cost, half of Rs. 1,750, 
will be aUotted to each squatter family. 
The plots will also have an n ~  

ba· hand W.C. The project has to b, 
comp!el ed in a period of two years 
The first step is a census of an aquat-
ters and work has already been started 
on this. This census work Is expected 
to be completed by the 15th of May. 

Hon. Members are already aware 
that there has been a new scheme add· 
ed to the var'ous schemes which are 
in operation, that is, the Land Ac,!ui 1-
tlon and Development Scheme, which 
seeks to make a start with the import-
ant subject of providing at a no-profit· 
no-los> basis suitable building plo:s to 
prosp('ctive house owners. This scheme 
w 11 ensure the balanced and prop,r 
development of entire neighbourhood', 
will act as a damper to speculation in 
land values and, will constitute a posi-
tive inducement to persons in the low· 
income brackets to build !heir cwn 
houses without any further fina"cia: 
aid from Government. Rs. 2' 9 ~ror ·  

have been prov'ded for in the Secor.d 
Plan. It was put into operation 011 Iy 
a few months ago. The State Govern-
men1s can n ~ on loans and can 
undertake projects to the extent of 
R •. 15 erores although actual disbuTle-
ments m.dc to them during the S<'Conn 
Plan period will be Rs. 2' 9 erore •. 

I ~ to say a word about the 
Presses. Shri Nanjappa enquired about 
th(" new Press which is to be put up 
at Co;mh,tore during the Second Phr, 
period. W. haVe schemes for the stDr'-
inll of two Government Presses, one 
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at Colmbatore and the other at Koratti. 
Land has already been acquired, but 
'because printing was not included in, 
what is called, the hard core of the 
·Plan, money was not available. For 
the starting of these two new Presaes 
'a considerable amount of foreign ex-
ehange also was involved, because 
most of the machines which were re-
quired to be put up there were to be 
procured from abroad. But I am 
happy to say that within the last few 
days, the necessary sanction for the 
first phase of the work, necessary .. nc-
·tion of foreign exchange amounting to 
Rs. 7' 6 lakhs, has been made to us 
.and orders for machinery are being 
1I1aced for the Presl at Colmbatore. We 
also expect to place orders for the 
·machinery required for the Press at 
Koratti within a very short time. 

Sbri NaDjappa: Is there any modl1l-
. cation of the printing Press at Coimba-
tore? 

Sbri ADII K. CJumda: Not that I 
·know of. The original plan stands. 

The MIDIater of Works, BOIUIq aD4 
'Supply (Sbri K. C. Be44y): There 
has been a request for modi1lcatlon. 

Sbri ADII K. CJumda: That Is with 
regard to alteration of site. He iB alk-
ing about the scheme of things. 

Sbri K. C. Be4II7: He means that. 

Sbri ADII K. Ciumda: I did not UUnk 
·he means the geography of it. 

With regard to some of the cut 
motions that have been moved, SIr, I 
would like to refer to one or two out 
·of them because they are Important. 
In cut motion No. 1811, Sarvasbrl 
Kodiyan and Warior have referred to 
the need for bringing forward legisla-
tion to compel plantation managements 
to construct adequate housing SCCOJn-
modatlon for plantation labour by 
availing loans from Government. Now, 
under the Plantation Labour Act of 
1951, there Is already provision tor 
punlsbmeat wlli> ·I ~  lIP to 

three months or tine up to Ra. 5,000 or 
both for non-compliance of Itipula-
tions relating to proviaion of housing 
for the plantation labour. It Is for the 
State Governments, as recommended 
by the Hyderabad Housing Ministers' 
Conference, to enforce this provis;on 
with a view to compel the planters to 
provide requisite housing for their .... -
sidenUaI workers. They have been 
asked to indicate whether they w\luld 
like to enhance these penalties. A1I. I 
have said, we have also evolved out a 
new formula of pool-guarantee funda 
which will make it easier for the 
smaller plantations to avail of the loan 
facilities under this scheme. 

Then, Sir, there was a cut motion by 
my hon. friend, Shri Tangamani, for 
compelling the employers of labour to 
put up adequate number of residential 
quarters for their workers. Their per-
formance has really been not very 
satisfactory, because up till now uuly 
13,000 houses have been constructed in 
the employers' sector. Out of the total 
number of houses which have gone up 
for the uSe of industrial labour, 83 per 
cent. have been built by State Govern-
ments, 16 per cent. by the employer. 
and 1 per cent. by co-operative oocle-
ties of industrial workers. Now, this 
matter of compulsion on the employe1'!l 
has been discussed at the various 
Housing Ministers' Conferences, and at 
the last Conference at Hyderabad a 
resolution was passed. The resolution 
reads thus: 

"This Conference notes with re-
gret that notWithstanding the 
liberalisations made in the Scheme 
last year, there has not been nn 
appreciable Improvement in the 
employers' sector to build houses 
for the workers. The seriousness 
of the problem, therefore, peraist. 
and it Is necessary to consider 
speci1lc measures, including legis-
lative compulsion, to meet the 
situation. The conference also 
recommends that the matter Dl87 
be considered in all Its aspects by 
the Government of India, in con-
sultation with the State Govem-
menta ane! tb8 repreIMIIltaUv. vi 
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the All India OrcaniJationa 01 lD-
dustrial eIIlployen and worken to 
formulate cooerete proposals in 
this regard." 

''The matter is now before us, and the 
Minister of Labour and Planning is 

,discussing this problem with the Plan-
ning Commission. There are many 
factors to be taken into consideration 
'before a final decision on this import-
ant subiect can be taken. It will take 
a little time, but the matter is verT 
definitely before the Government and 
i. under active consideration of the 

. Government. 

I would now like to refer to the cut 
motions moved by the han. Member, 
Shri Tangamani, with regard to the 
working of the Explosives Department,' 
particularly with r~ r  to the Jamuria 
Explosion. It was a terrible tragedy, 
result of an accident, albeit man-
made. 57 lives were lost. People who 
had came to the bazar for their weekly 
purchases were bumt to death as a 
result of the explosion. 

In this connection, Sir, I think it ill 
<iesirable to refer to the actual method 
of work of the Explosives Department. 
The work of the Explosives Depart-
ment is of a varied nature, connected 
with the import, ltorale, manufacture, 
llossession, and transport of all types 
of hazardous commodities, and also 
the administration of the Indian Ex-
plosives Act of 1884 and the Indian 
Petroleum Act of 1934 and the vanoUl! 
rules !nade under these two Acts. The 
organisation is under the Chief Inspec-
tor whose office is located at Nagpur. 
There are five circle offices in five 
different parts of the country. The 
present staff consists of one Chief ins-
pector of Explosives, two Deputy 
Chief Inspector of Explosives and 24 
Inspectors and AsBistant Inopectors. 
RouChly speaking, there are about 
15,0;;0 llcensees. During the lut two 
yearo, one-third of the installations-
1hat il about ~ e been inspect-
ed. The work of thisdspartment is of 
a tecbnlcal nature and the oftlcers are 
concerned with the Impection of 
J1eeMed prezru- from tile I&fety 

angle. Thelr inspection lies in the 
checkinC of the technical details with 
regard to safety, distance, lay-out of 
the premises and other technical re-
quirements regardinl the manufacture, 
storage, possession, etc. It Is a central 
subiect and It Is administered by the 
Department ot Explosives under our 
Ministry. This Act aims at reculating 
the manufacture, possession, use, etc., 
of explosives throughout the country; 
to secure this end, adequate provision. 
have been made In the rules for the 
issue 9f licences by the departmen t and 
the d1strict authorities . 

The more important licences Rre to 
be granted by the department but in-
stallations of a minor nature are lkens-
ed by the district authorities. Tba 
work of administration is of a dual 
control by our department and the dis-
trict authorities. It Is inevitably so. I 
would like to show how at every stage 
the district authorities came into the 
picture. No licence under the explo-
sives rules can be granted by the ex-
plosives department unless a no objec-
tion certificate Is granted by the d;" 
trict authorities. That is, whenevCl' 
there is an application tor a licence tor 
an Installation for manufacturing ex-
plosives, first, We say that there should 
be a no objection certificate from the 
district authorities. They would kflow 
about the antecedents ot the man, the 
needs of the locality, etc. Then alalll, 
the licence is &ranted, in the drst Ins-
tance, only for one year. Before a 
licence is granted, initially, an inspec_ 
tion by the officers of our department 
is absolutely necessary. The rules 
prescribe the essential requirement tor 
an inspection only for the first installa-
tion. The licence only becomes opera_ 
tive after the inspection hal be~n 
undertaken by the oftlcers at the de-
partment. A licence iI &ranted only 
tor one year. After every year, there 
has to be a renewal Before the re-
newal certificate Is liven, the distrIct 
authorities are Informed about the 
appllcation for renewal and the re-
newal certificate Is not eranted ... hen 
we have any objection from the district 
authorities. That Is, a renewal certl-
dcate would not be eranted It the dil' 
1rict a.u.aritlea COMIder that the Plr17 
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Is not a suitable parly for a reD"-,al 
Gf the liceDce. 

Then, under rule II, all dl5trict 
mallistrates, stipendiary maglstrat.,. 
and police omeera not lower than \he 
rank of sub-inspectors have full powers 
of inspect, on, seizure, etc. The licensees 
have to keep \he records in respect of 
\heir stock and sales in such fonn a. 
\he district authorities prescribe. The 
local authorities have also the powers 
of cancellation if \hey consider tha: It 
Is not qui:e safe for a parfcular per-
son to carry on this worlt. Therefore, 
it would be Been that at every stale, 
there Is dual control. It is inhereDt 
from the nature of things. Our control 
comes with rellard to the technical 
aspect. With regard to the manufac-
ture of a dangerous thing like an "x-
plosive, it is nat merely the ,afety 
angle which has to be cons'dered. 
There are important problems of law 
and order which are also involved ill 
this matter. 

8hrl TalllAmalll: In the repori, it il 
atated that in this particular place, 
gun-powder was stored in the place of 
sulphur and safety fuses. This has 
been going on from 1950 onwards. It 
is on record that \he last inspection 
was only in 1956. Are we to take it 
\hat the Central Government or the 
department of explosives is not at all 
responsible for this omission? 

8hrl T. B. V1ttaJ Bao: They are. 

Shrl AIlil K. ChaDda: So far as thla 
particular matter is concerned, it '. 
sub-;udice. I do not know to what 
extent it would be right for us to refer 
to this. I was referrinl to the leneral 
aspecL 

Shri TaDpmanl: It is mentioned in 
the report Itself. 

Shrl ADII K. ChaD/la: I know. As a 
result of this report, there js .. case 
ins muted against two persons. 

Mr. Depnty-SpeaJr:er: The matten 
that are to be decided by \he court 

need not be referred to. Those menta 
need not be discussecl. 

Shri K. C. Reddy: On a qvNtlon of 
tact, I may give this information to the 
hon. Member. Sbri Surlta's report r.,-
fers to the necessity for more indpec-
tions in respect of \he premJses where 
gun-powder was being manufacturea, 
\hat is to say, in the premises of \he 
brother of that person who was manu-
facturing lun-powder two or tnree 
IIllles from .Jamuria Bazar. The hoD. 
Member was referrinl to lack of ina-
pection in the godOWD in which tbat 
brother wa!f· stocking gun-powdLr. 
This second godown was licensed for 
the storage of sulphur and fuses, not 
under the Explosives Act but under 
lome other Act. So, the hon. Member, 
I am afraid, Is just confuainl one witll 
the other. 

hit T. B. VIUal 8ao: The prosecu-
tion is being launche:J against whl'm! 
Is it alainst any omcll. of the depart-
ment or the owner? 

Shri TupmaDl: They have speci-
fically mentioned the name of the 
officer in the report. Has any action 
been taken against th- oIIIcer? 

Mr. D8J111t7-Speall:er: One is the 
factory and \he ot!!e: is the place 
where it is ltored. The), are mellJlt 
for two different fUrposes. 

8hrl AIlil K. ChaD .. : Sir, you hAve 
already said that th .. details 0.' the 
case which are now bE:!orfl the ("Durt 
should not be ref~rr  to. So lar as 
the work of this department IS con-
cerned, the actual tlay-Io·day d,m:c-
tion of any malpractice must remain 
with the local 'Aut .. tolitie'!. These 
licensed premises are ~rro all 
over the country ill.d our o'1loers ere 
not a police force. Therefo ... > It I. 
possible only if \he loral au:horiti". 
remeln alert about !!1pir rpspon .. bili-
ties. Certain recommer.dation. have 
been made by Shri Surila in his 
report and we hav'! taken acUon eD 
the basiIo of the report. 
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There Is one point, however, which 
concerns one of our olllcen and to 
whieb Sbri Tangamani bad rderred 
yesterday. It is oaid that an O!Xaml-
nation 01 the licensed premisea of 
Sitaram Sahu at the Jamurill No. 7 
and No. 8 collieries had shewn that 
the storing place had not been used 
for sometime. and Shri Roy had said 
that if there had been more frequent 
inspections this matter wou Id have 

-been noticed by the inspecting c.lllcer. 
Even if there was to be an a:mual 
inspection, these malpractices could 
not have been checked. But apart 
from that, it is a very small installa-
tion and in most of the ~  installa-
tions, actually no storing of explOSIVes 
1akes place. They produce the stuff 
in the day and dispose of it in the 
-course of the day. In most of the 
amall installations there is abrol\,tely 
-no question of any storage. Both for 
reasons of economy and for reasonl of 
avoiding the dilllculties and dangen; 
of storing the material, most of the 
-small installations dispose of their 
day'. produce in the "ourse of the 
day. Therefore, even if we had more 
frequent inspections. these malprac-
tices might not have been noticed; 
-accidentally they might have been 
noticed. Even if Our insp""ting 
oftIcers had gone for the technical 
Inspection. they would not have 
known lba t 21 miles away there was 
an illegal storage of exposives, pro-
-dnced at this particular he.tallation. 
Nonetheless. we feel that it is desira-
ble that there should be more fre-
quent inspections and we are taking 
steps to n~re e our staff so that ~re 
-can be more frequent inspections. 
Already, in these areas, where either 
there is a very big installation or 
where there are concentrations of a 
number of small installations, we have 
special ofllcers, only to attend to these 
particular areas. We have got our 
own special ofllcer for the Gomia 
factory_ Similarly, for Sivakasi we 
have got a special officer. We are 
trying to have a special ofIIcer for 
Asansol, where this accident took 
-place, because it is In the midst of a 
·colliery area. 

Ie IDa 

With relard to the recommenda-
tions that have been made by Sbrl 
Surita, we are already in touch with 
the State Govemuments and .teps are 
being tak", to implement those 
recommendations, So far as our own 
department Is concerned, we have 
already taken steps to Issue notices in 
the Gazette to amend rules 87 and 91 
of the explosive rules and the amend-
ments will be put into operation. 
They have been already pre-pub\isbed 
in the Gazette of India on 18th March, 
1980. 

Before I conclude, I would like to 
refer to the Ashoka Hotel. In the 
past, we have had sharp criticism 
abou t the losses incurred by this 

-Hotel. There had been considerable 
losses which were inevitable. In the 
first year of its working, the ave .... e 
occupancy of the Hotel was 80 persona 
a day and the lOll durinl the year 
was Rs. 37' 76 la1m.. Of this amount, 
Rs. 34' 76 lakhs represented deprecia-
tion, interest on loans, development 
rebate, etc. In the second year, the 
average occupancy was 214 persons a 
day-from 80 it went up to 214-and 
the loss during that year was R •. 15.77 
lakhs, which included a provision of 
Rs. 24' 72 la1m. for depreciation, 
interest on loans and other standing 
charges. During the 6 months of the 
third year,-we changed over to the 
financial year and we had closed o"r 
accounts on a on~  basis. 
During the s'x months from October. 
1958 to March, 1959, the occupancy 
had risen to 290 persons a day and the 
loss for that ~r o  was R •. 2' 23 lakhs 
only. This loss was arrived at after 
setting aside n sum of Rs. g. 60 lakh. 
for interest on loans, depreciation, etc. 
During the yenr which has just ended, 
we are informed that the occupancy 
had gone up to 300 person. a day and 
we expect the profit will be about 
Rs. 8 lakhs after meeting all the 
charges and making provision for 
appropriations like depreciation, 
interest on 10ans, etc. 
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811l'l Am,Jac1 All (Dhubrl): Does it 
Include depredation, Jnt.ereet OIl 1_, 
etc. 

8IIl'l K. C. BeI1dy: Yes; and alsO 
development rebate. 

SIIl'l ADII It. CbaDda: The Hotel 
has been able to make a payment of 
Rs. 30'17 lakhs to Government by 
way of interest on loans, repayment 
of a loan of Rs. 10' 3 lakhs with 
interest thereon and the price of the 
land. 

I referred to this matter, because 
the first time I spoke in the House 
with regard to the Asoka Hotel, I had 
expressed the confident hope that 
after three years of work, this Hotel 
will certainly make a profit. I am 
very happy to say that I was not a 
false prophet. 

SIIl'l P. R. Patel: Sir. I heard the 
speech of the han. Deputy MInister 
and I find that he referred to housing 
meant for servants-eifher Govern-
ment servants, factory aervanls, 
university servants or local body 
erWin Is. He referred also to rural 
housing and he made a reference to 
the elrect that the problem is vl!ry 
acute even in the rural areas, but, 
however. much attention is not given 
to them. I will confine myself to the 
problem of rural housing. Too many 
friends are there to look after indus-
trial housing, Government servants' 
quarters and such other quarters. But 
the rural problem is not looked after 
well. 

The acuteness of the problem;" well 
described by Punekar in his small 
booklet. The Housing PToblem 01 
India. He has said there: 

''The elementary nll'ture of the 
pattern. design. layout and con-
struction Dlakes them highly un-
safe, unhygicnic and dilapidated. 
It is estimated thll't about 50 
million dwellings in rural areas 
belong to this type; they are 
wholly elementary or temporary, 
which according to expert opinion 
need urgent replacement." 

He bas also said on page 10 as-
follows: 

"According to the seventh. 
round of the National Sample· 
Survey, about 85 per cent of 
houses had mud plinths, 83 per 
cent bad walla of mud, bamboo· 
and reed and about 70 per cent 
had roofs of grass, reed mud, 
straw, etc. Only a negligible· 
proportion of 7 per cent of houses· 
could boast of plinths and walla 
made of brick, cement or stone 
and having roofs of corr\1iated 
sheets, tiles, etc. As many as 81 
per cent of houses had 3 rooma. 
32 percent had 2 rooms and 34 
per cent had 1 room. The renova-
tion or replacement is urgently 
called for In the case of 50'0 
million houses and it Is estimated 
that it would cost Rs. 2.500' 
crores." 

1<1.08 hn. 

[SHnI GaRAY in the Chair] 

This is the problem. The Deputy 
Minister said that there is a subsidised 
scheme for labour housing. I am gald, 
because after all, they also should be 
helped. But I would like to know 
from him whether only factory 
labourers are labourers and whether 
he considers that farm labourers are 
labourers or not. If factory labourers. 
are to be subsidised in building 
houses, I want to know why subsidy 
is not given to farm labourers. Do 
they get more than the factory-
labourers? I think the Minister will' 
agree that the income of an agricul-
tural labourer is perhaps one-tenth of' 
that of a factory labourer. I fall te> 
understand why subsidised help Is· 
not given to farm labourers. The same-
is the case of . the agriculturists. 
Their condition is also such that the,. 
deserve help. Every time we say that 
real India is in villages. But when-
the Government of India spends 
money it spends most in cities. There 
are Master Plans for cities like Delhi 
and others. I would like to know 
whether the Government have got· 
any Master Plan for villages. The-
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conditiClllB in vlllages are 10 worse 
that even people bom in villega do 
not like to stay in villages. What lI1"e 
the Government ,oing to do? I would 
say that the Govemment should not 
only ."Dsidise rural hOWling but they 
should have an ambitioWi plan for the 
villages. In the villages there lI1"e DO 
,ood roads or big streets. I have seen 
villages where the widths of roads 
are 4 feet or 5 feet. Even in thOse 
narrow streets cattle are tied. Do 
we want to make our villages worth 
living? If so, we should improve the 
conditions of the villages 10 that 
educated people would like to go and 
Itay in the villages. When I read 
some books on rural conditions in 
Great Britain and America I am 
rather pleased to see that very good 
amenities and facilities are provided 
to the villagers in those countries. 
Here nothing is done and there are 
only talks about the villa,,,s and their 
improvement. I find that people lI1"e 
now in the habit of only talking with-
out doing anything. 

I will now refer to one instance ill 
the case of Delhi city proper. Today 
morning some persons came to me 
and I had the privilege with my 
friends, Shri Parmar and Shrl 
Thakore to accompany them to the 
han. Minister of Railways. These 
people had come from Karachi and 
they are refugees here. They are 
living in the streets of Delhi like 
other hundreds of families. Since, 
they have no place to live in, they 
have got on hire some private land 
and constructed some hOWies. The 
Corporation has been pleased enough 
to demolish them. I would like to 
Imow from the hon. Minister and the 
Government what they propose to do 
for such persons who have no place 
to live in. You are now construetln. 
beg bungalows for Ministers and 
Members of Parliament. Why not 
you put two Member. of Parliament 
In one Hat? I would be only happy if 
I am told to do that just to heip these 
poor people. First of all, 
give these persons some rOOlll to live 
in. When some foreigners come to 
see our country, they only look at 
Delhi, Bombay and Calcutta. 

8lui P. a. Patel: Ya, IDd AmoJIa. 
Hotel. They ,0 away with the 
impression that the country haa pro-
gressed well. But the real progreu. 
can be found only in the dirty streets 
of old Delhi and the villages. I would 
humbly submit to the han. Minister 
and his young Deputy to look into, 
this matter and do what :hey can. 

Then I come to co-operative hous-
ing. I know that Government are 
encouraging co-operative hOWling 
societies and they desire that there 
should be more houses under the CD-
operative societies. In Ahmedabad, 
even though very recently so many 
co-operative housing societies have 
sprung up, the congestion is worse. 
The construction of the new capital 
will take at least some time and so 
for at' least two or three years the 
capital will be in Ahmedabad. 

An Boa.. Member: You have got 
increased oil resources in your State. 

Sbri P. B. Patel: I will send oil to 
you If you want oil to Hre out things. 
We do not want to fire out. 

So, in Ahmedabad special attention 
is required to be given to housin,. I 
know that some societies were pro-
mised loans and grants for hOWling. 
But the administration of Bombay 
was such that so many co-operative 
80cieties did not receive loans. I hope 
the han. Minister will look into the 
matter and see that adequate loans 
are given to the co-operative societies. 

Here I will narrate one funny 
.instance to show how nepotism works 
in co-operative societies. I am ,Iving 
the case of a co-operative houslnC 
society in Ahmedabad, and that is the 
Daryapur Patel Co-operative Society, 
registered under the Co-operative, 
Societies Act. This SOCiety bought 
two plots of lands. NOB. 33 and 34 tor 
that purpose. But some inHuential 
persons formed another co-operative 
IOClety nearby and named it Jai 
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[Shri p, R. Patel] 
Somnath Society, Naturally, Somnath 
God is so sreat and that name is so 
.. reat that so many great persons m_ 
be in that society. Government 
ordered acqulsition of plot No. 33 
from the Daryapur Patel Co-operative 
Society for ..... , 

Sbrl AIIIl It. 0baIuIa: Was it done 
by the State Government or the 

'Central Government? 

Sbrl P R, Patel: The Central Gov-
ernment are not functioning there, I 
know. The Central Government only 
instruct, gulde and supervise, I know, 
They are a helpless Government for 
the country. But you have to look 
into this matter, when, you are giving 
money. If you do not look into this, 
who will look into it? If the Slate 
Government is not functioning pro-
perly . , .. 

Sbrl AIIIl K. CJwula: I am sure the 
hon. Member has read the Indian 
Constitution. 

Shrl p, R. Patel: Well, I have read 
the Indian Constitution. 

Mr. Chairman: He is a lawyer. 

Sbrl Tanl(amaDi: We want more 
powers to be given to the Slates. 

Shrl NaraJ1lll8llkattJ 
(Mukandapuram): He has 
oath under the Con!ltitutlon. 

MenOD 
taken 

Shrl P. R. Patel: This plot No. 33 
was ordered to be given to the other 
('o-operative society, because some 
persons from that society eould 
approach the Minister. 

I will give another case. For this 
eo-operative society for plot Nos. 31 
and 32, application for acquisition W'alI 
given by the office-bearer on 6-6-56. 
The Government were pleased to Issue 
notifi"ati"ns under seelions 4 and 5 of 
the Land Acquisition Act on 27-9-57. 
Then Government issued another 
notification under section 6' of that 
Act on 28-8-58. So, to come to section 

e of that Act it took more than two 
years. I am referring to this cue so 
that you may look into the matter and 
instruct the State Government to be 
alert. Then this is what happened. 
After 28-8-58, Government asked the 
society to deposit Rs. 80,000. The 
society deposited Rs. 80,000 an 
7-2-1959. Then, the Government 
thought it wise to retain Rs. 5000 and 
return the rest. Thereafter, perhaps, 
with some lnfIuentlal person, the 
owner of the land that was under 
acquisition approached the Minister 
and I am told the Minister issued 
stay orders. Are we going to have 
more houses this way? I would sub-
mit that this Government w1U look 
into the matter. If there is nepotism or 
some corruption, Is It not the duty of 
the Government to look into the 
matter. Well, the Central Govern-
ment has every power to see that the 
administration is run properly and 
that there is clean administration. I 
hope the Government will look into 
the matter. 

Sbrl N. B. Malt! (Ghatal): Mr. 
Chairman, Sir, I have listened with 
rapt attention to the speech made by 
the hon. Deputy Minister particularly 
in regard to housing. And 1 may 
say that I am satisfied, more or less, 
with the progress made in several 
schemes so far as housing is concern-
ed. But I must confess on the floor 
of this House that I am thoroughly 
disappointed with the programmes 
and with the policies that hav, been 
taken up by the Ministry so far as 
village housing is concerned. 

Sir, the Planning Commission in its 
report laid down certain policies in 
regard to village housing. The 
plannprs and the authorities in the 
Ministry have taken up same of the 
items and have given up the othe ... 
as they teel that they are completely 
unable to cope wit1:t the magnitudp. 
of the task that confronts them. 
Whenever the planners and the 
authorities in the Ministry think of 
village housing or rural housing, they 

\ 
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turn their eyes from the Himalayas 
to the Cape Comorin and from 
Bombay to Assam and the vision of 
114 millions of houses rises before 
their mind's eye and they feel appal-
led by the dimension of the task and 
think that discretion is the better 
part ot valour. Therefore, they take 
recourse to such policy and pro-
gramme which can never in any fore_ 
seeable future be fulfilled. 

The so-called village housing pro-
;iect was taken up by the Ministry in 
October, 1957. Two and half years 
have gone by and only 900 house. 
have been constructed throughout the 
.... hole of India. In how many years 
and e ~ and centuries shall we 
be able to pay our attention to every 
village? When shall we be able to 
complete the task which they think 
is so very «igantic that they teel it 
is bett.er not to take it up at all? It 
is said that 5000 villages will be taken 
up during the course ot the Second 
Five Year Pian. Out of 5.000 vil-
lages, the socio-economic survey and 
the physical survey is said to have 
been completed in the case of only 
900 villages. 

Pandit Thakur Ou &barran 
(Hissar): 1900 villages. 

Shrl N. B. Maltl: It is 900 villages. 

Pandlt Thakur Ou Bharran: It is 
more. 

Bhri N. B. Matti: No, no. It is 900. 

Now, there is one year more for 
the Second Five Year Pian period to 
be over. Will it be possible for the 
Minitry to take up the remaining 4100 
villages? They should know that 
the socio-economic surveyor the 
physical survey Is not the thing 
.... hich Is meant by reconstruction of 
• vnIage. Reconstruction i. much 
harder and more arduous than the 
socia-economic survey at the village 
concerned. It Is saili that a village 
.... ill take a period of 10 year. for ita 
reconstruction. In India .... e have 
..,t, more or less, 5 lakhs of villages. 

196 (Ai) LS-6 

When is this MinIstry going to aolve 
the problem of these Ii lalrhs of vil-
lages? Will It be ever poosIble tor 
this Ministry to get It done? The 
work is being done at a Inail's pace, 
if I call it a pace at all. 

Sir, the whole policy is wrong. 
This Ministry wants to reconstruct 
all the villages of India with the 
help of the State Departments con-
cerned. The Deputy Minister wal 
pleading that what the Central Minio-
try can do when the States are there. 
They have got their own existence. 
The Constitution provides for thal 
If that is so, then will the hon. Minis-
ter ever be able to get this ambitious 
programme fulfl1\ed In the course of 
his generation? Never, I say. There-
fore a policy should be chalked out 
which is feasible and will appeal to 
the people, and not to the great peo-
ple here sitting in great buildings .... 

Shrl Narayanankntty MeDOIl: In 
air-conditioned buildings. 

Shrl N. B. Maltl .... sitting in air-
conditioned buildings and muiti-
storeyed houses, getting fat salarle., 
having aU the fruits of life and en-
joying them. 

It was expected, and it i. still ex-
pected, that the Ministers who come 
from the middle class families, who 
have seen the fights, who have seen 
what poverty is and how our people 
live there should know all these 
things. 

An Bon. Member: They have for-
gotten all these things. 

Shrl N. B. MaiU: But unfortunately 
for our Ministers, I am sorry to 
observe, they are circled by the 
people who were educated in their 
own way. who were brlillant stu-
dents in their college days and who, 
after their conege day., have entered 
into service, have grown grey and 
can write beautiful notes, very cog-
ent and reasonable memoranda and 
submit them to the Ministerii. My 
han. friend, the bon. Deputy Mlnilter 
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[Shri N. B Maitil 
is a professor. He knows very beau-
tiful English and he cannot but be 
aware of the good English that is 
written by our very educated and 
very learned friends sitting there. 
They cannot but fall in love with 
those notes. 

8hri Anll K. Chanda: He is an ex-
Minister. Is he referring to his own 
experience? 

8hri N., B. Maltl: It may be 10. 
But because of that I am out of the 
Ministry. Because of this folly of 
mine I am out of tbe MinisU'y. 

Mr. CbaIrman: Does the han. Mem-
ber mean to say that he was jilted? 

8hri N. B. Maltl: What I was going 
to say is that that had been to some 
extent also foretold by -the reports of 
the Planning Commission. The 
Planning Commission said on page 559, 
paragraph 9, of the Second Five YeaT 
Plan that-

...... what is required Is that in 
each national extension and com-
munity poject area and else-
where ..... . " 

Please mark the word 'elaewhere'; 
not only in the national extension and 
community project area but elae-
where also. 

...... village communities should 
be made tully conscious of the 
housing problem and those steps 
whieh are urgent should be ini-
tiated, such as expansion of the 
village abadi, provision of sites 
and other assistance for Harijana 
and the various baekward seetlona, 
adoption of better standardS 'for 
houses eonstrueted in the future 
and .... ". 

This is most important. 

...... introduetion , Of better 
lighting, ventilation and dralnalt! 
in existing houses." 

My han. friend, the han. Deputy 
Minister told us some time ago, "We 
are paying attention to the existing 
houses." But those existing houses 
to which attention is now being 
directed are in the selected villagea 
in the CD blocks and not outside 
them. Therefore what he said is not 
the extension of the idea but conllne-
ment of the idea to thc so-called 900 
villages of which socio-economic sur-
vey is said to have been done. The 
Planning Commission did not defer 
the other villages. 

During the Second Five Year Plan 
in the course of these years you only 
attend to the needs of the 5,000 villa-
ges out of the five lakh vmages? How 
many villages should we do in the 
Third Plan? Therefore I would ap-
pea I to the Ministry and the han. 
Mini&ter not to confine the village 
housing programme to some selected 
villages. What are those village.? 
Many of them are depopulated or are 
sparsely populated. That is not solv-
ing the village housing problem. The 
problem has got to be solved in th& 
villages which are dcnse1.y pupulat·,d 
and where people do not find any 
elbow room. That has got to be 
tackled. How could that be tackled! 
That could be tackled in a particuiar 
way, namely, by the improvem('nt nf 
the existing houses, just as the Plan-
ning Commission has said, with th& 
introduction of better lighting. Open 
some windoW1l there so that light 
may come from the sun and some air 
may come from the atmosphere. It 
is not that you build pueca houses. 
That Is the poliey that has got to b& 
taken up. 

Who does not know that there is so 
much dl1llculty about our drainage 
system In the villages? Please pay 
attention to that. That will be solv-
ing the problem to the greatest ex-
tent possible. Broadbase your pro-
gramme throughout the tength and 
breadth of the country. It may .,. 
that It may take time. Even if it 
takes 25 or 30 years, we shall then b& 
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able to know the magnitude of the 
problem and the money that has got 
to be spent. 

Mr. CbairmaD: The han. Member 
should now wind up. 

Shrl N. B. Malti: I will conclude In 
the course of two minutes. 

You are spending about R.. '0 
crore. though the amount has come 
down a little by the survey at the 
programml>. 1!'nr village housing 
your original estimate was Rs. 10 
crores. Now It has become Rs. 5 
crores out of which Rs. 95 lakhs have 
been spent up to the 31st December, 
1959 and. you WBnt to spend Rs. 2 
crores or more in the course of one 
year. Rs. 5 crore. have been pro-
vided. Why do you not provide more 
tor village housing? What harm 
has it done? Are the vil1ages tram 
which almost all the han. Members 
have come .... 

Shrl Braj Raj Singh (Firozabad): 
Not thc hon Ministers? 

Shrl N. B. Malti: Many han. MinIS-
ters have also come from the villages. 
Are they to be neglected? l have no 
quarrel with them, but why should 
they allot less money, or I would sav, 
the least amount of money for vil-
lage housing? They say that the task 
is so very gigantic that it has got to 
be done over a number or years, but 
we do not know when it wlll be do:!e. 

Shri Nara),&llUlkutty are-: The 
industrial housing scheme is worse 
than this. 

Shri N. B. Maltl: I plead with the 
Ministers and the Ministry to change 
the policy. 

ShrI Bra,j RaJ 81D",: Change the 
Ministry then. 

8hrI ADIl E. CIwIda: That is the 
only solution. 

8hr1 N. B. MaIti: The Ministers 8l'e 
very good persons personally, and. 
they are very hospitable also. 

8hr1 Bra,j RaJ SlD&h: I did not mean 
anything against the Ministers them-
selves. I was referring to the whole 
Ministry. 

Shri N. B. Mal": The officers are 
also personally very good people. 
But the policy is wrong, and the pro-
gramme Is wrong, and that is my 
objection. I say, be kind to the people 
of India. I appeal in the name of 
the village people, please be kind to 
the villages, and do not run away be-
cause the task is so very gIgantic and 
the money that will be required is so 
very huge. The problem will auto-
matically solve itself, it you face it 
with courage and imagination. 
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Mr. Cball'IIWl: Can Shri Braj Raj 
Singh ftnish in 7 minutes? 

Shri BnJ IIa,j SlD«h: Yes, Sir. 
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Slid K. C. Reddy: Mr. Chairman, 
the debate that We have had yester-
day and today on the demands of 
my Ministry has been very interest-
ing and, if I may say so, very use-
ful Several hon, Members partici-
pated and certain important aspects 
of policy had been adverted to. They 
have also been not wantin& a refer-
ring to certain detailed aspects of the 
working of the several departments 
under this Ministry. At the outset, I 
would like to olTer my grateful 
thanks to such of those hon. Membero 
who have been pleased to make com-

nbr~  r ~·r e  to the working 
of my Ministry, or to me or to my 
colleague individually or to the 0111-
cers of my Ministry collectively. I 
value those complimentary refer-
ences-not that I say we deserve 
them-as a token of their gesture of 
goodwill towards the workin& of thiII 
Ministry. At the same time, there 
have ben very hard hitting criticisms 
regarding certain aspects. Ceriain cri-
ticisms of the usual kind, about the 
functioning C1l the CPWD, about the 
quality of the work and about the 
corruption prevailing in this e r ~ 

ment, ete.-which arc hardy annuals-
have been heard in the course of this 
debate. 

Shri Mohan Swaru.p: In your 
opinion, are those criticisms wron,' 

Shri K. C. Redd,: I am eominC to 
them. I am just stating a tact that 
that is an aspect of the criticism made 
by the hon. Members. If the hon. 
Member is somewhat patient he will 
know as to what my opinion or reac-
tion is. I shan state them presently. 

In the very nature of things, it is 
not possible for me, however much I 
may like, to deal with all the points 
raised here. I can only select a few, 
mAinly questions relating to poliey 
and it I have the time I will refer to 
certain instances which have been re-
ferred to. I would like to add at thi. 
stage itself, that if I fall to tackle 
Or deal with any of the points re-



11837 Demands APRIL 14, 1960 fOT GTant. 

[Shri K. C. Reddy] 
ferred to by any hon. Member in the 
course of my remarks today, it is my 
intention to place a statement on the 
Table of the House, giving the opi-
nion of my Ministry or the factual 
information, whatever it may be. in 
respect of the vSTious cut motions 
that have been moved by the hon. 
Members or in respect of the points 
made by them in the course of their 
speeches. 

My task has been greatly lightened 
by the intervention of my colleague, 
the Deputy Minister, who has advert-
ed to various matters in respect of 
the departments he is dealing exclu-
sively. He has referred to the 
various aspects about housing and 
the working of the explosives depart-
ment. He has particularly denlt with 
the report of Mr. Surita and the 
action taken by the Government in 
respect of the recommendations. He 
has also referred to certain aspects 
about printing and stationery, to the 
working of the Ashoka Hotels and 
a few other matters. It is not neces-
sary on my part to refer to those as-
pects to which he has referred with 
such clarity and sufficiency. 

I would like, however, to dispose 
of, in the ftrst instance, certain broad 
aspects in respect of housing policy. 
My hon. colleague, as I said, has dealt 
with the various schemes that are 
now being worked out under the aus-
pices of this Ministry. He reviewed 
their progress and has made out a 
case that by and large the perfor-
mance of my Ministry in respect of 
the implementation of these various 
schemes has been satisfactory. 
lUI hn. 

[MR. DEPUTY-SPEAKER in the ChaiT] 

Against the reappraised allotment" 
of Rs. 84 crores given to us for the 
various schemes of housing, by the 
end Of the fourth year of this Plan 
period Rs. 56 crores have been spent 
and for the next year about RI. 2' 
crores or Rs. 25 crores have been 
allotted in the State Budgets and the 
Central Budget, SO much sO by the 

end of the Second Five Year Plan 
period nearly Rs. 80 crores-and 
am hoping for the best that we would 
be in a position to sal' .. that all the 
Rs. 84 crores have been spent-would 
have been usefully utilised. 

In respect of these schemes, as the 
House is aware, We have been able 
to introduce two or three new schemes 
in the courSe of the recent months, 
and if we take into account the 
amount spent on these schemes with 
the assistance of the Life Insurance 
Corporation-I am referring to the' 
Middle_income Group Housing Scheme 
and the Government Employees' Ren-
tal Scheme-<>ptimisticalJy viewed,. 
we may be able to exceed the provi-
sion of R.. 84 crores which is men-
tioned as eXpenditure in the Second 
Five Year Plan poriod. 

In this eonnection, I would like tl) 
say one or two things about housing. 
This is a very important national pro_ 
blem. As several hon. Members have 
pOinted out, shelter is next only in 
importance to food and clothing. This 
has been said on many an occasion. 
So housing, in my humble opinion, 
should receive a high priority in our 
national activities, in our develop-
mental activities, Of course, in the 
First Five Year Plan and also in the 
Second Five Year Plan we have had 
to give the topmost priority to produc_ 
tion of food. Waturally, we had to 
give topmost priori ty to industry. 
heavy industry, smalJ industry, me-
dium-scale Industry, cottage industry 
and to all other kinds of industrial 
development, sO that productilln could 
go up, the national income might go 
uP. the standard of living of Our 
people might go up, more money 
might be put .into the pockets Of our 
people in order to help themselves by 
putting up better housing, for exam-
ple. and so on and so forth. So, 
naturally, we have had to give a low 
priority in the scheme Of things in 
the First Five Year Plan and the 
Second Five Year Plan to housing, 
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Here, Sir, I would like to say what 
my experience was when I went to 
the SovIet Union in the year 1956. 
When I went there I tried to acquaint 
myself with the planned activities in 
that country. I had occasion to meet 
His Excellency, Mr. Mikoyan, who is 
at present the Deputy Prime Minis-
ter of that country. I asked him 
what progress they had made in res-
pect of rural housing. We know that 
that coun try is in the midst of her 
sixth Five Year Plan or Seven Year 
Plan or something like that. They 
have had planned activity for over a 
period of 30 or 40 years. When I 
asked His Excellency Mr. Mikoyan 
about rural housing, he said that they 
have had no time to iive priority 
attention to rural housing, for exam_ 
ple, about which so many hon. Mem-
bers have spoken during the course 
of this debate,-I will come to that 
presently_nd he was pleased to say 
that during the earlier Plans they had 
to concentrate on food production, 
they had to concentrate on heavy in-
dustries, they had to concentrate on 
so many other things, and it was onl)" 
in the current Seven Year Plan that 
they hoped to make an effective be-
ginning in respect of rural housinl, 
So, even in that country which is very 
Plan conscious, having completed IIYe 
or six Plans, it is only in the later 
5tages of national development that 
they could take up housing in a big 
scale, both in urban areas and with 
much more relevance in rural areas. 

So, Sir, I would take this oppor-
tunity of putting in a powerful plea, 
a _trong plea, that hereafter at least-
we have now reached the ''take-ol'f'' 
ltages, as It is, in our economy""-,,ul!I-
dent priority should be given to 
housing in respect of our national 
developmental activities. A time hu 
come when we can no lonler give this 
important national activity a low prio-
rity, and the sooner we realise this, 
in my humble opinion, the better it 
will be for the country and the people 
of this country. 

One thing more I would like to say 
111 this connection, speaking about 
!he general aspect of housinl. T? 
what elOtent should this be confined 
to public sector? To what extent 111 
11 obligatory on the private sector to, 
handle this great problem? It is r ~ 

L"at in ·the First Five Year Plan w" 
;'lrovided about Rs. 30 crores or Rs. 35 
crores for housing, and out of that 
provision We were able to spend on Iv 
about Rs. 18 crores or there-about. In 
~ e Second Five Year Plan, out 01 
the Rs. 84 crores, as I have said, 
about Rs. 80 crores or Rs, 84 crores 
would be spent. In the Third Fivp 
Year Plan, according to present 
thinking, the prOVision is not likely 
to be morc than Rs. 150 crores, that 
100 with some amount of difficulty, 
These amounts, big as 'they may seem 
10 be-Rs. 30 crores, Rs. 84 crorer. 
2nd Rs. 150 crores-are not going ta 
louch the fringe of the hou$ing pru-
blem in this country, neither rb ~  

nor rural. According to one compu_ 
tation, for five lakhs vlllages and 50 
million houses at the rate ot Rs. 500" 
per house we would require Rs. 2,8110 
crores, For urban housing, ,with the 
back-log of two million hOllses by 
19C!, in spite of our building activl· 
ties the deftcit wllJ be 5 million or C 
million houses. 

How is this problem going to b~ 
solved. If anyone here were tu ven-
ture the opinion that we have to or 
we can solve this problem ill the pub, 
~  sector, 1 mean, by the Govem 
ment providing money for ihis pur-
I'ose, I think We will be on a ron~ 
track. So it seems to me tnat this pro-
nlem can be tackled fully and compre_ 
n,.nsively only by encoura,I!1, tht! 
private lector to build houses both In 
r'>e rural areas and also in the urban 

It was against this background that 
T ~  that in the """ond F;ve Yea 
Plan the amount that had been con-
ceived in respect of houRing expendi-
ture was to the tune of Rs.. 1,000 
erores three years ago. When I made 
a speech during the debate on tbe 
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Demands tor Grants relatihg to my 
Ministry I wentured to mentioned this 
figure of Rs. 1000 crores, and I was 

· criticised that I was talking in the 
air. '. What I had ilt" my mind was 
Rs. 1000 crores both in the public 
sector 8Ild in the private sector. This 
sum of Rs. 1000 crores has been very 
nearly spent during the Second Five 
·Year Plan to build more than one 
million houses. 

One thing I would like to say is this, 
that it is sometimes believed by hon. 
Members here and also elsewhere 

· that about Rs. 100 crores is the amount 
that is being spent in the public see· 
tor. I would like ,to give certain facts 
to this House on the present occasion. 
It is not only about Rs. 100 crores 
that is spent by the Ministry of 
Works, Housing and Supply that con. 
tributes to the housing activities, the 
housing programmes even in the pub· 
lic sector. The Defence Ministry has 
got its own building programme, the 
Railway Ministry has got, the P & T 
Department has got, the Commerce 
and Industry Ministry has got, the 
Home Ministry has got its Harijan 
houses-grants to the extent of Rs. 8 
crores to Rs. 10 crores per year-
there are the industrial projects like 
the Chittaranjan factory, the Sindri 
factory, the steel plants at Rourkcla 
and Bhilai and other industrial pro· 
jects where also they spend money 
on building houses, the State Gov· 

· emments also spend money on hous. 
ing programmes and so on. If we 
·take all these various agencies-I 
have not mentioned a11, I have men· 
tloned only a few-the amount. that 
is spent on housing in the public sec· 
tor, according to a rough computa· 
tion, during this year and during the 
Second Five Year Plan, has been to 
the tune of about Rs. 500 crores-

·.say, Rs. 400 crores to Rs. 500 crores. 

. ShrI T. B. Vlttal Rao: Certainly not 

ShrI K. C. Be4d,.: I can give the 
break-up of the ligures. 

SMI T. B. Vlttal Rao: We should 
like to have them. 

Shrl K. C. Reddy: I am trying to 
colleet them from the various Minis· 
tries. As I said, I am giving a very 
approximate figure which is about 
Rs. 400 crores to Rs. 500 crores. For 
example, during this year, I can say-
it is ~or 1959·60-the amount has been 
somewhere near Rs. 65 crores to 
Rs. 70 crores. It is for one year. 

Shri TanpmaDI: I believe it is 
for housing and not for other COD· 
structional activities such as buildinlls, 
etc. 

Shri K. C. Reddy: I am referring 
only to housing. And this amount of 
Rs. 60 crores to Rs. 70 crores during 
1959.60 excludes the amount spent on 
industrial projects housing, such as 
in Rourkela, or Bhilai or whatever it 
is. So, during the second Five Year 
Plan period, the public sector ex· 
penditure on hbusing through various 
agencies has been to the tune of about 
Rs. 400 crores if not Rs. 500 crores. 
I am saying it approximately. In the 
private sector, it has been about 
Rs. 500 crores to Rs. 600 crores. 

Let me say about the third Five 
Year Plan. In the third Five Year 
Plan also, while the amount 
provided for the public sector under 
the various Ministric3 or agencies will 
be about Rs. 300 crores .to Rs. 400 
crores, this Ministry will have only 
about Rs. 150 crores. In the private 
sector,-it is proposed to be provid· 
ed- the amount for housing is about 
Rs. 1,000 crores. A. against Rs. 4,000 
crores to Rs. 7,000 crores for the 
private sector activities in the third 
Plan, Rs. 1,000 crores are intended 
to be spent on housing. So, out of 
a bout Rs. 4,000 crores for housing in 
the third Plan, Rs. 1,000 crores will 
be spent on houaing in the private 
sector. So, it is against this back • 
ground that we have to consider this 
problem of housing-what we are 
able to do, what we are not able to 
do and what is expected of \,IS to be 
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daDe. All these things would have to 
be conaidered against this backgrollftrl 
IlIId not agalrist {lie restrictea: nar-
row approach to this question, name-
ly. against the background of Rs. 84 
crores or Rs. 100 crores. 

I W8B very happy indeed that leve-
ral Members chose to speak on rural 
housing with an amount of feeling 
aDd also with conviction. I am a vU-
lager myself, if I may indul,e in 
_ autobiography. I have been 
born and bread up in a village, and 
if I may say so, after graduatin, in 
law I went and settled down in the 
"riUage for a number of years and 
IIQ' heart is in the village. 

Slut Mohall 8warap: And he has 
forgotten the village now. 

8Jui K. c. Rec1d7: No. I emphati-
cally deny that, and the hon. Mem-
ber who has interrupted does not 
know that I am more of a villager and 
that I am more interested in rural 
welfare perhap< than he. I yield to 
nODe in my love of the country-side 
or the rural parts and what little I 
have been able to do both in Mysore 
and here wl11 be enough iustillcation 
for the rather egotistic claim that I 
am making today. While speaking 
abODt rural affairs, in fact, my collea_ 
go ... in my Ministry who are Iitting 
there .ometimes wonder al to why I 
opealI: of rural housing with SO much 
paaaion and, if I may say so, some-
times with such extravagance. I have 
always pleaded with the ofllcials in 
my Ministry, with the Planning Com-
mission and at various other levels 
that something more should be done 
for rural housing and that too as early 
as possibJe. For example, an hon. 
:Member made a plea for subsidy for 
rural housIng and asked why subsidy 
should be given only for urban hous-
ing. I echo that question. I am con_ 
vinced that we have got the help of 
the rural people for putting up 
hOllses. True it is that there must be 
B scheme and true It is that they 
have got to depend on their own 
resources mostly. Trup they have to 
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be given some incentives to be en-
abled to put up some savings also and 
then (hat saving should be ploughed 
into or ~n  and improved pro-
grammes. One of them will be the 
building of houses. I concede all that. 
But, at the same time, the State must 
come in and give some aid. So far 
as rural housing is concerned, one 
han. Member said that we must pro-
vide houses for five lakh villa,es. I 
do not know how far it is feasible. 
But stl11, the su,gestion is there. 

About rural housing, I want to 
make one or two points on this oec:a-
sion. As I have said before, what we 
have is only a pilot scheme. It is not 
a comprehensive scheme intended to 
offer rural housing facilities for all 
the people-50 million houses in the 
five lakh odd villages in our coun-
try. The scheme is intended to cover 
5,000 villages. The very nature of 
the scheme is one that altracts the 
terminology or the description of a 
pilot scheme. It is intended to be 
done in such and such a manner tbat 
is prescribed, that is to say, remodel-
ling the village, lay-out, etc., so that 
the other villagers may know what 
is happening elsewhere and then by 
and large try to do it thelDlelves to 
the maximum extent possible. So, let 
us not confuse the issue_wbether It 
be my hon. friend Shri P. R. Patel 0'· 
Shri Keahava or Shrl Maitl or any 
of the other hon. Memben who have 
spoken on rural housin, scheme. 
Some hon. Members have asked, and 
have calculated this way: if 5,000 
villages are taken up through two 
live-year Plans how many agel will 
it take, and in which generatlon-our 
grandsons' generation or our great_ 
grandsons' generation-all this will be 
done. I will answer the question. We 
are not thinking on those Jl nes which 
the hon. Memben are having in mind. 
But how are we going to solve WI 
problem? We have ,ot 10 solve this 
problem on the linea indicated by a 
few other hon. Members very brlefty 
though. What is neoded 80 far as 
rural housing is conceml'd is this. I 
am thinking aloud, and I am not com-
mittin, myself, becauH in alI thesa 
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matters we are to discuss these mat-
ters, and we have lot to discUSl 
these matlers with various other au-
thorities. The Planning Commission 
i. there; the Finance Ministry is 
there; the other MinistrIes are there. 
The Parliament is here and the views 
of Parliament will have to be taken 
Into account, 'and ultimately the 
Parliament has to approve or disap-
prove of any policy. I am thlnkina: 
aloud when I say that We have to 
tackle this problem in this way: we 
have to provide lands to the people in 
those various villages if there is no 
su1llcient site or if the village is very 
congested, and what we have to do 
is to acquire land and develop it and 
make it available for the people. This 
applies to urban areas also. 

Secondly, we have to provide the 
people with a certain amount of help 
by way of loans or material, such as 
tiles, etc. Then, We will have the 
rest to the people. That is how some 
schemes have proved a success. For 
example, in Mysore the State from 
which I come it was like that, and 
in Punjab, as Pandit Thakur Das 
Bhargava said, it was done like that. 
So, We have got to think on certain 
lines of that nature. I do not say 
that we cannot think of improvement 
of the existing houses. That can be 
done in the villages where the buil-
dings are of a substantial nature. 

Another matter to which I should 
like to make a reference in this con-
nection is the subsidy aspect. It Is 
true that subsidy is given in the case 
of industrial housing; it is true that 
subsidy is given in the case of slum 
clearance schemes. In Ihe caSe of 
rural housing, It Is not as if subsidy 
is altogether absent. How it is not 
altogether absent; I shal! (,xplaln pre_ 
sently. So far as the environmental 
work is concerned, what we do is 
this. As regards the drainage, sewer-
age or the formation of proper sites, 
etc., now, 50 per cent of the cost is 
met by the community development 
administration, as the House may be 

aware, and the other 51' per cent i. 
expected to be met by the village pan-
chayat or the local body, so mucb ., 
that so far as th, preparation of the 
site and the provision of drainage and 
other ~n e  such as n r~ ar-
rangements, etc., are concerned, they 
are provided now either by the Stale 
or by the local body but not bv the 
villages themselves. To tnat extent it 
may be claimed that ther" is an ele-
ment of subsidy. But to what extent 
it can be improved, it can be en-
hanced, within the Ilmit.tions thai 
We have-financial or otherwis&-are 
matters which require very, very care-
ful thought. 

So, with regard to rural housing, r 
have disclosed how my mind is work-
ing, and I hope it will be o b ~ 
to evolve a scheme whirh will be 
satisfactory in the years abead of us. 
Even in the third Plan, what we are 
thinking of is not sO m'.lch In term. 
of money that will be a!lotted for 
rural housing or urban housing. Th., 
plan will broadly indicate the lines on 
which we have to proceed and w. 
have to find out the b, Ft mpthod 
which we have got to follow, in orde',· 
to solve this very Important problem 
including rural houstna:. 

Industrial housing has received 
some amount of attention 8t the hand:; 
of the Government. Certain sugges-
tions were madc to imprcve the work-
ing of the industrial hou.'ng sellemo 
and they will be borne in mind. In 
this connection, my han. friend ShYi 
Tangamani who opened this debate 
""anted a little more dynamism on ~ 

part of the Minister. He was good 
enough to give a good eblt for my 
being courteous, but he wanted to in. 
troduce a little more dynamism. I 
entirely agree that not only a Uttl--
more dynamism, but a good deal 
more of dynamism is req;-ired to ~ 
introduced not only into llle ,",o"kinr 
of my Ministry, but of ell depart-
ments of the Go ern ~n  of India 
and if I may say so, in the function-
ing of the Parliament 8S well. But 
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how to introduce that d;ynamism, ~ 
what point to introduce it at what 
point Parliament itself can help us in 
adopting a policy of dynamism, that 
ill all a matter for discu •• ion in the 
lobby or on convenient occasions. 

Be uked Yery prominently about 
the withdrawal from the provident 
fund of the industrial workers in 
order to make the 10 p,-r cent con-
tribution that they have "at to make. 
Be knows my difficu1tiu. He hal 
shared my difficulties and I havc 
shared his difficulties. But the im-
portant fact to be remembered J. that 
it ia not this Ministry that passed the 
order about the withdrawal from th .. 
provident fund. It was the responsi-
bility at some other Ministry. So, 
for the responBibility; of Bome other 
Ministry not having been discharged 
at the appropriate time, if you are to 
ask for my head, you are doing th .. 
wrong thing and it is unjustified. 1 
do not wanL to go more into thal We 
have already undertaken a caBe stud) 
of this question in the Organisation 
and Methods Division as to why it 
is that in spi Ie of our best efforts, 
nearly a year had to be taken before 
the order could be issued. The results 
at that case study will reveal to us 
the lines on which We have to tackle 
the administrative problL-m. and the 
delays tha \ OCcur in tile working of 
the various departments of the Gov-
ernment of India. It is now' one of 
the most Important problems facing 
the administration and the country as 
• whole. 

Shri Tangamanl referrpd to the co· 
operative building activities. I would 
like to say straightaway that we are 
all for it. But U1)fortunately, many 
co-operative societies hava not come 
forward to take up this programme. 
It iB the Bame in connecUun with th .. 
ezecut;on Of works in CPWD also. A 
reference was made that co-operative 
lOCieties should be encouraged 
more and more. Who says, no? 
"We would like to encodrage more 
aild more _operative 10rlelilOll, but 
...... experience has been-a. I Inter-

rupted when the hon. Member was 
speaking-not many co-oporative 10· 
cieties with the necessary equipment, 
necessary knowledge and know-how 
as to how thinlrs can be done are com-
Ing forward. It is true thCit 26 socie-
ties have relristered them.elves in 
Delhi-co-operativ. buading locIe-
ties. I am not criticising them, but 
hardly very few of them have got the 
necessary equipment or the expert.. 
ence or knoweldge of dO'lDg things. 
Merely because some day I make a 
statement that co-operatives should 
be encouraged in building activities, 
people get together and register co-
operative societies, knowing next to 
nothing about building. Are we to en-
trust the works to them and take the 
rick of the works not being ('xe-
cuted and our offic"s being flooded 
with applications? They will say, 
gi've us the money; live us the advance 
and implements; eive us this and 
that; otherwise, we cannot execute the 
WQrks. So, we cannot deal ... ith 
these matters in that way. I would 
like to conclude this particular mat-
ter by saying that if and when good 
co-operative societies come forward 
for executing either CPWD works or 
taking up housing activities, we will 
give all possible encouragement. 

In fact, one ot the most important 
and vital approaches of the Ministry 
and the Government as a whole Li, 
the present Government has declared 
trom lhe house-tops as a matter ot 
polley the encouragement of Co_ooera_ 
tlve societies, whether in the field of 
agriculture, industry, housing or any 
other national activity. Co-operatln 
commonwealth has been declared to 
be the ideal for which this Govern-
ment Is .tring for. 

I would like to say • word about 
slum clearance, and the reialiolllhlp 
that ought to subsist between the 
Centre and the States. Shri Keshava 
who cames from the State from which 
I come, who is a very enthualuLle 
man and who was also the Mayor 01 
the Corporation and these .IUJIUI w_ 
under his charge in Banga\ore, aid 
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something which touched me the raw. 
He said, nothing has been done about 
slum clearance, although there are 
good public relations and men are 
hospitable and courteous .. 

Slut Keaba .. : Wu I not stating the 
truth? 

Shrl K. C. Redd,: Half truth. which 
is more dan,erous than untruth. 
Suppressio veri, suggestio falsi is 
something which I cannot appreciate. 

What can I do? We called a meet-
ing of the State Governments and we 
have given them the power of sanc-
tion. They need not send the schemes 
to us for sanction. We have given 
them financial facilities. Every month 
We go on advancing to them one-
twelfth of the allotment we have made 
for house-building activities. We giye 
them technical guidance and all possl-
~Ie help. What more can we do? We 
meet the Ministers and officials of the 
State Governmenl Our officers go 
there; my colleague goes there and I 
go there. We go U.l wrltting letters 
consuming stationery, when there Is 
paper scarcity. We do all this; what 
more ('"FIn we do? 

He suggested a thing which il un-
acceptable. He said, we have got to 
pull up the State Governments, take 
over can trol and do it ourselves. That 
;8 a very revolutionary suggestion, 
which I am sure the State from which 
he comes, will discard the moment it 
is made. He knows an occasion 10 
years ago when the Central Govern-
ment gave a directive to a State Gov-
ernment-I would not mention the 
State-and the State Government de-
cided to resign rather than accept that 
directive and obey. ~ 

SlIrl Bua..... (Tiptur): It wu JOu. 

SlIrl K. C. Reddy: Therefore, this is 
a ma tter in which directive should not 
be given by the Central Government 
to the State Government. 

Slut Bua ..... : We are proud of you 
for having taken that stand. 

Bhrl K. C. Red4,.: I did not mention 
that it was myself. ThIs Is a matter 
in respect of which we have to be 
wary. The cry is for decentralisatioll. 
The complaint is we are over-centra-
!ising matters. In such a context, my 
friend has the temeri ty or the bravedo 
to suggest that we take over control 
and do everything from the Centre. It 
is not acceptable to me. 

A query was made by Shri Tanga· 
mani as to why the recommendatiOllS 
of the Housing Ministers' conference 
are not being implemented. I have 
not go; the time to give the statistic •. 
I would content myself by saying that 
most of the recommendations have 
boen accepted and decisions have been 
reached and implemented. With res-
pect to two or three controversial is-
sues,-one or two of them were refer-
red to by my hon. colleague-I am lIot 
able to go into details for lack of time; 
but by and large, I can aay most of 
these recommendations have been 
accepted and acted upon. 

There agllin, it is not this lIlniar':r 
that can take decisions then and there 
and issue orders. We have got to 
discuss the matter with the PlanniDg 
Commission, with the Finance Min. 
try, the C. r. I. Ministry, etc. and seve-
ral viewpoints will have to be given 
consideration. It is only after all 
these processes have been gone 
through-what we call procesainl In 
administration-that we can decide 
and issue any notification in respect 
of any recommendation of the HOUII-
ing Ministers' Conference. 

PaDdit I. P. Iyotlslll (Sagar): Does 
he sugges t that other Ministries make 
undue delays? 

Bhrl K. C. Be4d7: I am DOt blaming 
any Ministry. In respect of certaiD 
matters for which my Ministry is rea-
ponslble, for reasons known to -. 
we are not able to come up to the s-
pectation. of the other MlDistriell aad 



Demands CHAITRA 25, 1882 (SAKA) 

do something quickly then and there. 
These are incidental in thl! course ot 
allminlstration. I am merely pointing 
out the general aspect. I do not wan t 
to blame any Ministry 'nor will I 
a""cpt any blame if it Is made by 
other Ministries against my l\(jnisby. 
That is the general position. Without 
justilieation one should not make out 
allegations though, of courae, one hal 
to point out the def""ts. 

I have taken enough time on hous-
ing and I have referred to certain 
broad aspects of polley. I can only 
say this, that during the Third Five 
Year Plan we hope, with the money 
given to us, through the eft'oz1a of the 
govemmental agencies and through 
the eft'orts ot the private sector, with 
Ihe material position becoming easy-
I am referring to steel and celllent-
and with the introduction of the Act 
for the acquisition of land, which we 
have Introduced only recently-with 
making allotments to the State Gov-
ernments, the land being made avail-
able, the material being made avail-
able more easily, designs being distri-
buted in large number to the people 
who want to build houses, with all 
these facilities. it may be possible for 
ua to show appreciable results In the 
Third Plan, so far ... housing Is ean-
cemed. 

I now come to the CP"Wo; the slar 
Department of my Ministry, if I may 
say so. The poor CPWD is the Clnd-
reUa of my Minl.try, the CindreUa ot 
the country, if I may say so. They 
toil and moil and put up BOme very 
good buildings. n.ey hav.. put up 
some exceUent buildings. Tbe avia-
tion tracks and so on which make the 
planes work are constructed by them. 
They put up roads on which the motors 
travel. They put up houses. They 
have put up the Parliament H_ 
an which we are now sitting and 
carrying on our work. They haVl! 
done very good thinl!". I do not want 
to give you a list of what they haft 
done. 

Take the Chambal bridge, to whldl 
reference was made by Shri Mohan 

Swarup. The highest authority In the 
land has stated that is a very ~ 
ful and very fine bridie, the only OIle 
ot its kind in the east, done in record 
time. Because a particular lecUon 041-
Cler or someone else has a grievane&-
I do not want to characterise hlm a. 
anything bad-he has an axe to grind, 
if I may say 80, and he takes cudaell 
against other. and points out defects 
In the working of other people, thouah 
thpre are defects in his own working 
for which he is now being charge-
sheeted, one should not eame to the 
concluaion that the whole thln, t. 
wrong and all the ofI\ees are corrupt, 
and the quality of the work is poor. 
The hon_ Member, Shri Mohan Swarup, 
referred to Asif-ud-Daula or some one 
else, whOle business was to build 
houaes, demolish them, build them 
again and again demolish them_ I do 
not know whether he dream. abou' 
these things when he sleeps in the 
night. 

SJari lIIobaa Swanap: When replying 
to a question In this House that there 
were some defects and that there were 
some eases of earruption, you YOImIelt 
admitted thia tact. 

SIIri IL C. aedd7: There is DO time 
tor me to go Into the detsils. Even it 
I had accepted that there are some 
detects, there are lome cases ot cor-
ruption, it does not mean that the bon. 
Membera should be carried away by 
the information given by '!he very 
oIIIcer against whom complain t for 
bad work is still pending. I do not 
want to ,0 Into the detaih. By and 
large, the Chambal bridge is the finest 
show piece for which thp CPWD c.n 
takr dur credit. 

So also the Jawahar tunnel. which 
connects Jammu with Srinagar. What 
a wonderful piec:r of work it is. 'nlen 
there are the Udampur road. NEFA 
road, ronstruction work in Bhutan and 
so and and "" forth. I can give onv 
number of ins lances. 

IJari T_ II. VlUaI "0: The Bannihal 
tunnel. 
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llui K. C. BeIl4;p: Then there Ia &he 
Wazirabad barrage which was cona-
trucbed in 8 to 10 monJts' time, which 
now ensures water supply to Delhi. 
There is the Vieyan Bhawan, con· 
structed in record time of 10 to 11 
months. There is the Ashoka Hotel 
which was constructed, though noL by 
us under our 'control, and so many 
other buildin,s. They are such fine 
pieces of work.nunship. I can give 
YOU a lon, list which will take ten 
minutes or more. The CPWD has 
really done very good work for which 
Parliament and the country will have 
to give them a good word. But It is 
not aaid. 

1 have been so. many years in the 
State Administration and in the Cen-
tral administration and I have listened 
to criticisms of PWD. I am glad that 
the ex-Chief Minister of another State, 
Andhra, is here. Everywhere, both 
the PWD and the CPWD are attacked 
and attacked, which is not fair. Is it 
fair? It is not fair. And when I say 
this it is not as if I am oblivious of 
cerlain defects of the CPWD or, for 
the matter of that, of the PWD or, for 
the matter of that, of the MES or 
other construction agencies of the 
various departments of the Govern-
ment of India. The very nature of the 
work is such that it is susceptible to 
certain malpractices. That is a point 
which we have got to remember. The 
very natuTe of the work is such. So, 
I should noL be misunderstood when I. 
say that some of these detects can be 
removed ultimately and in the long 
run by proper measures taken in the 
Ichools, in the factories. in the country 
a. a whole by seeing that the morale 
of the citizens is improved from it. 
present level. ThaL is the ultimate 
solution. But that does noL mean 
agalll that til! that happens we should 
elme our eyes to certain defects which 
art' there current in the depaTtment. 

I would IIkp tu say in this connec-
wIn that I am a very strong critic of 
lh" CPWD in my own Ministry. I 
~ en .ometimes wonder whether m;p 
CPWD colleagues, from the Chief 
Engineer down to thP .ection oIIIcer, 

whether they have misunderstood me 
or my motives for sometimes I malte 
them sit up by speaking ~ stronlll¥, 
and by showing my anger, saYm& 
'"!'his you have not done, that ;pou 
hay" done, this you should not have 
done or that you should have done". 
I am quite sure that that my 
colleagues have not misunderstood me. 
I am quite sure that they are doing 
their utmost to improve mattera. 
Only the other day I had occasion to 
find one or two maLters on which I 
felt strongly and I brought theID to the 
notice of the officers concerned and 
now they are taking action to set right 
the defects which had come to m:r 
notice and on which I felt so strongly. 
That Is all in the game. But should 
those workers not have some fairpla7! 

I think one hon. Member said that it 
is the popular estimate. I lind that he 
is now sitting in the Treasury Benches, 
Shri Radha Raman. He said it Is the 
popular estimate. What? That only 
60 to 70 per cent. is spent in the build-
ings and lhe other 30 to 40 goes into 
.the pockets of the engineers and 
others. I do not know how such a 
statement can be made. Ma;y be in 
one case it is true. 

Shrl Mohan Swamp: It is quite true. 

Shri Radha Raman: That Is quite 
common, and it is the CDmmOO talk. 

Shrl K. C. BeIld;r: I can under-
stand common talk. But with all 
humility I must say that I cannot 
appreciate a Momber of Parliament 
speaking like that 

8hrl Mohan Swarap: I can pro"ft! it. 

Mr. Depat:r-Speaker: The hon. 
Member had proof too. But he 
thought he would be protecbed if he 
made that remark here. 

8hrl K. C. Be4d;r: I think at nne 
pbe" he said that only 50 per ~  
is spent and the oth... 50 per cent. 
goes into the pot'ket of 'some people. 
I think I must submit that I did not 
expect this from my hon. friend, Shri 
Radha Raman, .... hom I know YU7 
well and who knows. me ... eIT .... en. 
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This i. the sort of exaggeration which 
they call terminological inexactitude. 

s.rt MohaD 8warap: It Is true and 
it is not an exaggeration. 

811ri K. C. Betld7: I heard the hon. 
Wemller patiently when he made de-
v .. ~ jng remarks about the working 
of my Ministry. Now why not he alt 
"Cabnly and listen to the home-truths 
1rom me? To say that corruption Is 
rUQpant in every nook and comer of 
thif department Is not a thing which 
I ;qn prepared to accept. There Ia 
corruption, I know. It is not my case 
that there is no corruption in the 
CPWD, as indeed no one can say that 
~ ere Is any department of the Gov-
ernment of India where there Is no 
corruption. 

IDrI BnJ BaJ 81qh: Poor .rau-
menl 

811ri K. C. 8eddJ: That is a dlt'lE'r-
ent matter. It is there In every de_ 
partment of the Government. As In 
1111 other departments. we are taklna 
all possible steps in order to control 
and remove this evil of corruption 
from the body politic. There is the 
Central Vigilance Departmen t of the 
Government of India located in the 
Ministry of Home Affairs, who are ;,n 
over all charge of controlling this evil 
in our country and in each Ministry 
there i. a unil In my Ministry also 
ther" is a hlgb..powered Vigilance 
Unit. It \'Vill take me a long time to 
narrate the functioning of thl. unit. 
bow it functions etc. It will take 
about 15 minutes or even hall an hour 
if I am to give a correct picture, a 
complel<' picture of their workin,. 
I bave got all tbe facta about the num .. 
ber of complaints received, how they 
have been dealt with. how they have 
been processed and bow they bave 
ended in. I do not want to tire the 
HOUSe by giving all thoor detail., 
which are in the administration report 
and also in other documents. But tht, 
point which I want to make is thil'. W(. 
or~ trying our utmost, by a 11 ""L.iblc 
mean.. to control this evil. 

18 hrs. 

I would like to say that in th. 
higher rungs of the department there 
is no corruption. Broadly speekina, 
there is nO corruption there accordina 
to tho testimony and the evidence that 
bas been given by others. It is only 
In the lower rungs that there is found 
corruption. We have got to control it 
and we have got to take note of Il !We 
have to take every possible step In 
order to wipe out this evil. 

I would like to share with the hon. 
Members some information as to how 
we have dealt with some people. But 
as I said, I have no time and I will 
circulate a note regarding that subject 
for the information of the hon. Mem-
bers. Before leaving this subject, I 
would like to make an appeal to the 
hon. Members that It is no use making 
broad and wild allegations. I mean to 
say it serves no useful purpose except 
to the extent of whipping us to be 
more careful to see that the Incidence 
of this evil is minimised. But if in 
addition to these general statements 
and general criticisms the hon. Mem-
bers give us in conftdence at least one 
ca..e each alona: with the documents 
and with such information as they 
may hnve. I think, it will help us more 
and I welcome it. 

8brI MohaD 8wanap: wID give 
you hundreds of instances but I fear 
nothing will be don.,. 

811ri K. C. Redd,: That i. wronc 
again, if I may say so. We will do 
everything that is necessary to investl-
gnte any complaint that is received in 
my Ministry. We do not even ignon: 
anonymous lfttters. Sometimes anony-
mous letters contain more truth than 
what is contain"d in signed lette1'1l. 
We do not ienorE" anonymous Jetten. 
We fmter n~o eVl:n anonymous eom ... 
plaint, tha! come 10 the Ministry 
though It is the rule of the Govern-
ment thnt anonymous lettL.,.. should 
be 19nored. So, if any hon. Member 
gives us a case of corruption, I ean 
.s.ure the hon. Member. individually 
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and the House collectively that we 
will leave no stone untumed to lind 
out the truth and punish the culprit. 
Let there be no doubt about it. All 
of us here, the Government and the 
Parliament, want to hnve a clean ad-
ministration and clean departments. 
In a general way, the matter has besI 
referred to by the Prime Minister. I 
do not want to refer to It now. I will 
confine myself only to what is happen-
ing in my Minis'ry. I can only say 
that we will do everything possi:ble to 
eradicate this corruption. I do nDt 
know what will be the reaction of 
others if I put forward a proposal. I 
think, the lime has come wI'''''' we 
have to appoint a committee in order 
to go into the detalls as to how thiI 
corruption takes place, who receives 
the bribe, why and under what cIr-
cumstances, etc.-detailed probing In-
to all that. I think, the time has come 
and we have to do it. I am thlnIdDt 
on the lines of instilutlng an appro-
priate committee. What is the use of 
making general observations and cri-
ticisms? We may hav,' U sort of 
technical expert committee, maybe 
consisting of some Members of Par-
Hamen t, who can put their lingers on 
the spot, as it werc', how the bribe is 
offered, where it is offered, how it Is 
received, what arc the results of such 
trans.ctions. how they manifest them-
selves in the quallty of work and aD 
that. I am thinking of appointing a 
Committee for this purpose. I am not 
commiting myself. I am not making 
a statement that I am going to appoint 
the commi ttce. I would like to gI".. 
my utmost considC!'lltion in the 'month. 
ahead of us. 

N'ow, Sir, much has been said about 
the delay in the execution of the 
works. I am one of those who believe 
that so far as c,p.w.n. is cOI\cerneG 
they should have some broad princi-
ples always befor,' their mind's eye-
not only c.p.w.n. but other depart-
ments also. As lhe Finance Minister 
said at some meeting the other day, 
the broad principles ar,,: minImum 
cost, minimum tintf', simplicity and 

beauty in design,;. These are SODIj! 01. 
the broad principles which tile 
c.p.w.n. should keep beforp their 
mind's eye. 

So far as the cost is concerned, we 
are trying to econom i se in and liD 
bring down the cost of constructIaD 
not only as regards thr- CPWD worb 
but all construction works in the 
country done through the various de-
partments and agencies including pm-
ject buildings. On a rouCh computa-
tion, during the First and Second Fi_ 
Year Plans out of Rs. 10,000 crores we 
spent on construction about Rs. 3000 
crores to Rs. 4,000, crores, nearly 20 
per cent. if not 26 per ceot. according 
to a rough computation. Again, ac-
cording to rough computation even If 
10 per cent, If not 20 per cent, they 
say, i8 poasible and even if 10 per cent. 
economy is brought about in the cost 
of construction, it will mean a saYlDc 
of four figures, 1 do not know, about 
Rs. 1,000 or Rs. 2,000 crores. I am Dot 
givIng the exact fleure. I am Just 
indicating the possibilities. 

So we are doing everything in our 
power in order to lind out at what all 
points we can do something to bring 
down the oost of construction. 

Regarding rna lerial, it will not be 
neee~ ~r  to uSC!' steoel and cement for 
all purpo"f"s. His Excellency. Mr. 
Khrushchev, the Prime Minister of the 
Soviet Union, said the other day wheo 
he went to Bhilai that it is the age 
of f~rro on re e  There is no need 
to go in for steel and cement for aU 
purposes. Ferro-concrete has im-
mense posstbilities. We have to realiSe 
that and 10 in tor it mor<! and more. 
Of course, we cannot take a risk. We 
cannot take a leap in the dark, as it 
were .. but wherever poss.ble, we have 
to go in for fl't'l'O-Concrete. We have 
to use local materials. It may be 
bamboo or It may be some other ma1le-
ri81. It may be reeds. whatever it 
may be, we hav(" to use local materials. 
We have to work and treat the mud 
walls with water-proofing and so on 
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and SO forth. We have to use al! local 
materials avoidine critical and costly 
materials as far as possible. 

Then we have speciftcations, land 
utiliaation. increasinl the ratio of the 
carpet area to the plinth area and so 
many ~er things of 'A1Iich the Na-
tional Buildings Oreanisation is seized. 
We have made available the informa-
tion that has been collected by the 
National Buildinp OrIanlsation after 
L'OIlsiderable research and have cir-
culated it to ~ State Governments. 
We have forwarded that material to 
!be various construction alencies and, 
of co)!rse, to the Cpwp. 

Then, delay in the payment of bills, 
in the return of security deposits and 
in the return of earnest money are all 
again reflected in higher tenders. 
Higher tenders mean more cost. It 
is a vicious circle. In order to tacklt 
all these problems the National Build-
incs Organisation has been &ivinc its 
constant attention. The dePartment it-
self is givine its attention to this. We 
have meetings with the con tractor. on 
more than one occasion every year. 
We meet the contractors to find out 
their difficulties and ask them why 
the tender rates are high. They &ive 
us the reasons for such a phenomenon. 
Then we try to go into them and to 
remove some of these bottlenecks and 
other thines in order to bring down 
the cost of construction. We arc giv-
ing con.tant attention to this. In this 
matter, again I am prepared to Clr-
culate a detailed note to han. Mem-
bers of Parliament showing in what 
all directions we have tried to bring 
down the cost of construc,ion. 

All BOIL 'Member: How many de-
tailed notes? 

ShrI 1[. ~  Then I come to 
quality. An hon. Member said that 
the momen t the buildings are rens-
tructed cracks appear and the build-
ings tan down etc. Maybe. it ha. 
happened in one or two cases. May-
be, the hon. Member has seen such 

a phenomenon in one Or two c_. 
I do not say 'no'. I have myseJf 
come across a case where two ~ 

after construction the building deve-
loped cracks. But I have seen IW 
other cases Where it has not happen-
cd so. Wherever, as a result of the 
labours of the CTE, we have tOlUld 
that there have been some defects 
somewhere, that there have been some 
overpayment somewhere or what-
ever other irregularity that might 
have taken place, we have taken ac-
tion and taken it ruthlessly, if I may 
say so. 

There IS a canard gOing about that 
the CTE'. recommendations are s0me-
times slighted or are Ignored. It is 
not a fact. The CTE is independent 
of the CPWD. The> Chief TechnlcaI 
Examiner does the technical audit of 
the construction ot buildings. He Is 
an officer who is expected to do cer-
tain things in respect of the works of 
the CPWD. He has got to test check 
so many things-the tenders, the eons-
truction, the materials used and so on 
and 80 forth. In the administrative 
report we have given all details u 
to how this work has been carried 
out by the CTE. 

In this colVlectlon, I would like to' 
say one thing in regard to the point 
to which reterence was made by my 
han, friend Shri Mohon Swarup. Ht' 
quotl'd the CTE to say that out of the-
works inBpected by him, 70 per cent 
were defective, and in 30 per cent of 
the cases, there was over-payment or 
something like that. And he was not 
talking On his own, but he quoted the 
Report of the Public Accounts Com-
mittee. I have got this matter en-
quired into. 1 requested the CTE to 
let me know what the real position 
was. The real position was lbat he 
was asked to give percentages, in 
spite of the fact that he said tJiat 
giving percentages in a thing of this 
kind would not be a corree( approach 
to the question, For most of the d('-

~ :'Jff" of a minor nature, some 
bolt here, or IOIDe nut there or _-
thing else somewhere, all of whien. 
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if added up, will come to a very high 
perecentage. If you take only the 
major defects, the percentage will not 
be '60 much u the percentage that 
you ull.imately arrive at if you have 
\0 give the overall percentage. He 
1liLid, that if we took all the minor 
thmp also Into account, the defect 
IIlI!Y be reachillg up to that percen-
~ but if we take only the major 

,defects, certainly, it will not cOme up 
\0 that percentage. 

Secondly, the atber aspect is this. 
He selects only such works where he 
has lot a reasonable suspicion that 
something is wrong. He does not 
select all works. Then, if you take 
the IItnlement of the CTE before the 
Pu})llc Accounts Committee, you have 
10 take equally also the statement that 
he himself makes in e",plalning that 
stateJDent of his before the Public 
Accounts Committee. Why should 
you wan I \0 accept only one state-
ment and reject another? I cannot 
understand Ihat, unless it be that 
you want not to be fair about it. The 
CTE hlJJ\selr 'has told me,-and I have 
lot it in writing here; he has sent • 
note 10 me to say-that he takes up 
only such ca.... where he hu got a 
reasonable suspicion thaI something 
i. wrong, in addition, of course, to 
sam£> oth£>r normal items, 

It .. these two fac\ors that go to 
explain the percentages that he had 
referred to before the Public Ac-
counts CommiUee, So, let us not draw 
A gmeral conclus.ion and say that ac-
cording to the CTE himself, 70 per-
cent of the construction works of the 
CPWD are all defective, That is not 
a fact, and that cannot be; that is not 
a ,enuine or sustainable inference 
from what the CTE has said before 
thc Publk Accounts Committee, 

Regarding quality, it was only a 
few month. ago that I requested the 
Kembers of the consultative com-
mittee of Parliament to go round and 
.e.. I~ works that are now beinl! 
.. xecu1Rd in Delhi, in the nOO-acrc 
colony n"d 50 on, 'nle Members who 

went there and saw the wora. in 
execution came and reported to me 
that the works were of a very high 
quality, Other works in the past may 
have shown some defects here and 
there, but that is not to be seen now, 
and they said thlit the worka now 
under execution are of a very high 
quality. It is a matt£>r on which my 
chief engineer can legitimately eon-
gratulate himself, I can see hJJii from 
here, he is blushing about it. Qua-
lity is important, but at the same 
tbne,,, " " " 

Mr. Depaly-Speaker: Order, order, 
Any officials in the gallery cannot be 
taken notice of here. 

SbrI K. C. Bed117: I am sorq. 

8hrl Bra,j BIQ SIqh: This is not 
the only occasion, the hon. Minister 
has been makin, references to the ' 
officials several times during the 
course of his speech; this is some-
thing very unusual, 

SbrI D. C. Sbanaa: Why should he 
~ do so? Aft£>r all, officials are 
al80 part of the Ministry, 

)Jr. Depat7-Speaker: Order, order, 
I! is not for any hon. Member to de-
cide whether he should do it or not, 
I had said that the ofI\cials in the 
officials' gallery need not be noticed, 
and no mention will be made 04 them 
in this manner. 

SbrI K, C. Reddy: I shall close my 
eyes to their presence, 

Mr. Deputy-Speaker: References 
should not be made by pointin; \0 
them. Other references can be made 
about them. 

Shri K, C, Bedely: I note your 
guidance, and I shall abide by your 
direction. 

The point is this, It i. not unusual 
to refer to the gOOd work of tile aGI-
cials in U.e administrative structure. 
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In fact, I have noticed On put occa-
aions Ministers speaking in a general 
iOrt of way that much of the work 
1IIat they have been able to do, far 
which they claim credit, is due to the 
eIIorts and the earnest and devoted 
labo\l1'll of the ollicers who 
man our administration. Inci-
dentally, I may say that much of 
Ihe complimentary reference. made 
to me by a few members is all trace-
able or is due to the devoted work of 
the oIIIcers of my Ministry. 

1Ir_ DepatJ-Speaker: did not 
object to such a brief reference be-
ing made about their work. That is 
all right. 

Drt K.. C. Be4dy: I would like to 
sa1 a word about the contract SYI-
tem, to which so much reference has 
been made here from time to time. It 
hal been suggested that the s) stem 
mould be abOlished and replaced by 
IIOI1le other system, the labour c0-
operative system or the departmental 
.ystem of work. On previous occa-
.ions, I have dr.alt with this question 
at great length, and I do not want to 
take the time of the House. I have 
already exceeded my time limit by 
15 minutes and I .hall have to take 
another '15 minutes with your pcr-
mission, So I do not want 10 go into 
detaib. I only want to say that the 
Kasturbhai Lalbhai Committee which 
went into this question recommended 
that it is not possible to dispense with 
the contarct system altogether. Also, 
.... are not justified in sa)'ing that as 
a lIeneral rule replacement of the 
oontract system by the departmental 
I"stem will invariably result in re-
duced cOlt, Why? I am not in a 
position to lay .. ,.,. 

I'aDdit J, P. Jyotlsbl: Why not give 
it to (1)-operatives? 

Slari 1[, C. "41: I am not in a 
position to explain It now at great 
length, We can diSCUS5 it at some 
other (l('o""ion, But the bToad con-
clWlion not only of my Ministry, but 
also of the JIlES which wen t into this 
question, and the Wanchoo Committee 
which wen' into ~ luestioll and 

Diade certaln recommendations, and 
also of the RaIlways, and certain 
other agencies, is that we have not 
reached the stage when the contract 
I)'Stem can be replaced wholesale by 
the departmental S) stem or .. yother 
system. But what can be done now 
and is proposed to be done by us 
Is that in addition to the conti-acton' 
agency-which has got its drawbacks 
and defects which have got to be re-
moved; and we are trying to remove 
these--eomplementary to the con-
tractors' agency, we c .. rely mort! 
and more on the other two allencles 
namely the buliding co-operatIve 
societies and departmental agencies. 
It is our intention to have recourae 
more aDd more to the co-operative 
system, giving the work to good co-
operative societies which can be ell-
pected to deliver the goods. We are 
now entrustin&' sam .. work to the 
Dbarat Sevak Samaj. Incie4entally, 
I may say that the statement made by 
one hon. Member that th" Bharat 
Sevak Samaj was able to do the 
work at 50 per cent of the cost is nol 
correct. The work has been given 
to them on the scheduled rate buis 
and not a,l 50 per cent I.... or any-
thing like that. They are aoing good 
work and I would like to say a good 
... ord about them on this occBllcm. 

Shri Kosbaft: The work that is 
done at Bangalore may be entrusted 
to them. 

Shrl K. C. R-ddy: I do not know it 
my hon. friend Is the Pre.ident of the 
Bharat Sevak Samaj. I shall try to 
contact the President of the Bharat 
Sevak Samaj through the Mysore 
Government and the Bangslore Cor-
poration and see it it "annot be given 
to them. 

-All Bon. MemIIer: Some work may 
be given to the Sadhu Samaj also. 

!;hrl K. C. Reddy: So lur as co-
operatives are eoncemed. u J said 
bfofore, w", would like to rive ewry 
poasiblp .. nrouragement to C<MIpeI"S-
tive ~o e e  But U1ey have to im-
prove their resources and they must 
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have suJllcient know-how in order 
that we may be in a position to en-
trust works to them with a reasOII8ble 
measure of confidence that they will 
be able to deliver the goods. 

My hon. colleagUe has already re-
ferred to the Department of Explo-
sives L'ld 1 would not like to take 
more time of the House on that at 
the present stage. 

It is a matter of gratification that 
tbe Asoka Hotels have done very well 
in recent months, though during the 
last 2t years the working of the 
Hotels resulted in 10BBes. May 1 say 
that this is natural in the initial years 
of any hotel undertaking? This is the 
experience all over the world. No 
ho:.el has belUn to pay within a period 
of three or four years L'lywhere in 
the world. One hotel in the private 
sector in Bombay took about 15 years 
before it could dpclare a dividend. 

It is 2. years since the Asoka 
Hotels started functioning. Inciden-
tally, I may say that it was a private 
sector lame duck which we had to 
take over and construct the build-
ing. The building was put up in re-
cord time. Even when the building 
was half-way through, we started hotel 
activities. My ho.'l. colleague has al-
ready stated that during the first two 
years the results obtained were after 
providing for all kinds of appropria-
tion obligatory under the company 
law-ciepreclation, development rebate, 
interest at 5 per cent payable to Gov-
ernment by the Hotels and so on. 
During the period from September 
HI58 to Karch 1959-this period we 
had to adopt because We wanted to 
change the year of the Hotel from the 
previous year to the fiscal year, that 
is from April to March-during this 
h.ll year-the Report for .... hich hal 
bee" laid on the Table of the House-
it resulted in a loss of about Rs. 2 
11 khs. after maJdDg provision for all 
appropriations. The House must have 
been glad to hear from my hon. col-
l ... gue that the resulta of the working 
of thp Hotel for 1959-80 i. likely to 
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result in II net profit 01 Rs. 8,75.000, 
aftcr providing for all appropriatipns 
obilgiLtory and otherwise. This is 
something of which we may feel 
happy. And, let us all hope that thp 
Ho·el will do even better and that the 
Hotel will cease to import the few 
things they are importing from abroad 
and for which they are aski.'lg for 
foreign exchange. I hope the service 
will improve and it will be poeaible 
to bring down the charges also, 
though it will be too optimistic to 
expect such things to happen. (lRtet--
ruptiofl). 

Sbri Basappa: Fifty per cent of it 
is not occupied. 

Shrl K. C_ Reddy: An hon. Mem-
'''·r of ParU-t is uking me thP 
question whether 50 per cent of the 
Hotel is not occupied. It is choke-full 
and it has been our experience in re-
cent months. -. Shr. Basappa: Average in the year? 

Shrl Radha Raman: Now, it has 
gone up. 

Mr. Deputy-Speaker: Order, order. 
(Itlterruptions.) U there are too 

many interruptions some will have to-
be lert out. 

SlIri K_ C. Keddy: The occupancy 
has steadily gone up. I would like 
to assure hon. Members that there 
are nO indic.tions that there will be 
any reces .. ion so f3.r as occupancy is 
concerned. It has done very well nOW. 

So also the Hindustan Housing 
Factory. It has done .... ell and we 
expect to .introduce some changes as 
a result of which it will do better. 
(I .. terruptions. ) 

Sir, may 1 take a few minutes more 
of the House and refer to certain 
problems regarding accommodation? 
Several references have been made. 
It has been said that we are wasting 
money On palatial buildings etc., and 
rural housing Is being neglected, and 
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so on and so forth. So. I would like 
to 1IIa\e in a nut-shell the present 
position 80 far as accommodation is 
coneemed, in Delhi only. I do not 
wBIll to refer to the position of Bom-
bay, Calcutta and other places in the 
country. Out of 42 lakhs of sq. ft. re-
quired far office accommodation in 
Delhi ... e have got accommodation-
permanent building accommodatlon-
only to the extent of 12 lakhs to 13 
laldas "'I. ft, about one-third. And. 
about half of this accommodation Is 
accOUllted far by the hutments which 
... ere constructed about 15 or 18 years 
ago, the wartime hutments. whose life 
..... .ver long ago. The mainte"ance 
of those have become very prohibi-
tive. We are obliged to carry on half 
the activi'ies of the Government of 
India in thele hutments whose life 
W8II over long a,o. And. unless we 
replace them and replace them in a 
m_able distance of time, there is 
Ibe risk nnd danger-I would like to 
share my apprehensions with Parlia-
men\-there il the risk a"d danger 
tbat within 5 to 7 years, unless all 
th_ .... artime hutments are demo-
lished and permanent structures are 
put lIP in their places ..... e .... ill be in 
an unhapPy position. In spite of our 
best efforts for shiftin, oftlces from 
Delkl to other places-and I do nol 
want to refer 1.0 that here though we 
h .... e succeeded in shifting some oftlces 
from Delhi to other places a"d one 
lakh of sq. ft. of office accommodation 
hBII been released thereby-unless we 
go in for a reasonably developed cons-
truc:tl0n programme in Delhi. in a 
perlDd of 5 or 6 years, if we do not 
_\e that pro,ramme. ....e .... 111 be 
in a bad ... ay. Government have 
taken note of this. That is 10 far as 
olllce accommodation i. concerned. If 
any hon. Member thinks that .... 0 are 
wasting money by putting up t .... o or 
thl''''' multi-storeyed building •• I vp.n-
tun! to say that be I. entirely mi.-
taken. We are not ... asting on th" ... 
buUdtnp. AI. I laid earlier .... 

Dr! Mohan Swal'1l1t: The dlllleulty 
Is you are demolishing ,ood build-
lap. 

Mr. Deput,-Speaker: Order. order. 

Sbri K. C. Roddy: The ratio of the 
covered area to the plinth area 'Is the 
highest In any country. It is 80 to 
66 per een t. We ,ive importance to 
the functional aspects of these rather 
than to architectural Or other e ~ 
of thO!lle buildin,.. We are k""ping 
all these thin,s in vie.... I would soy 
in this connection that the amounts 
spent by the C.P.W.D. on these multl-
storeyed bu;ldings have been spent 
well. A represe.'1tative team presided 
over by Ill)' collea,ue 111'. Patll has 
made a report. They have said that 
the buildinp put up by the C.P.W.D . 
are amon, the cheapest In the country 
compared to the other buildings in 
the country. 

So far as residential accommodation 
is concerned. I do not .... ant to ,0 into 
the details but I must refer to one 
aspect which has been referred to by 
several hon. Members. The cbarr.e 
was that We were spendln, more 
mo"ey to put up residential units fnr 
people in the higher salary cate,ory 
and not helping the lo ... er category 
people. No.... 28.000 tenemen Is ... ere 
built since the First Plan up-ta-date. 
Out of 28.000, 22.760 are for oftl .. er. 
who are drawing salaries below 
RI. 250. The break-up of this 22.780 
is as folio .... : 3.740 F type quarter. 
for oftlcera dra ... ing RI. 150-2110; 
10,348 G type quarters for people 
drawing as. 5S-J50 and 8.672 R type 
quarters fOr class IV and work-charg-
ed stalr. 

Reference ..... JIUIde to the UPJrad-
ing of the houses in certain areas. 
Upgrading also wa. resorted to only 
with a view to make money avallablp 
to build more hou.e. for the lower 
category stal! 10 that .he higher cate-
gory people were put in uPJraded 
houses ... hich were previou.ly of a 

-, Jower grade. Incidentally. a suspicion 
was expressed that b<'eau'e of the up-
I'radinl!!. people had been "RUed lIP to 
!''IV higher rent.. It is not so. In no 
("';e wbere a bOlL,e has been upgrad-
ed and a person had been made to 
shift, has the rent bin gone up. It 
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....... not don" wi.h a view to earn 
more money. It was done with a view 
to give the higher salary catelOl)' 
people upgraded houses rather than 
u:.11IdJ.ng new houaes for them, so thai 
the amounl thus released could be 
utilised for putting up structures for 
the lower category of people. So, 1 
think 41 will not be just on the part 
01 any han. Member to say that we 
have ilJlored the needs of the lower 
catelory people. There may be a 
leeway to be made up and more houses 
will have to be built. Our target of 
utisfaction in Delhi is 80 per cent; in 
other places, it is 1es8. ReaebL .. g this 
target of satisfaction depends upon 
how much money we will be able to 
provide in the Third Plan far the 
construction programme-both office 
and residentiaL 1 hope it will be 
possible for the planners to provide 
for the amount we have asked for 
this purpose the Third Plan. When 
it is done, it may be possible 'for us 
to meet half-way or a little more than 
half-way the problem of accommoda-
tion. 

One word about the D.G.S.D. Shri 
TaT'roomani referred to this department 
and "aid that It should be a forei,. 
exehmge saving department. What he 
meant was that we must indent more 
and more indigenous goods. We have 
to curtail our indenting for foreign 
good. wherever we can. We have to 
place orders O!l Indigenous mllnufac-
turers or the Indian agents of foreigD 
manufacturers. That is the policy we 
have adopted. We are doing all in 
our power to pursue that policy to the 
bitter end, if I may use that expres-
sion. I ha.ve figu""C's v..:th me hut I 
have no time to quote them. Some 
ftgures have been given in the annu'a) 
report and some more are there wh'ch 
I wll\ be ready to place at tbe diB-. 
poaal of any han. Member. The value 
or imported ar'ieles, when compared 
to the L .. digenous value, has come 
4""", ... ery appreciably. We give price 
preference. We bave a progress wing 
In the department under which we 
proyIde all the neceasal)' facilities to 

the manufacturers to manufacture IUcA 
artlC!eS not hitherto manufactured in 
the coun.ry. We have got varlOUS 
committees on which several 1IWlia-
tries and departments are represented. 
'l'he main respon.ibility, the mam dul), 
of these committees is to find OUl 
which are the articles that' are now 
being impor.ed, which of them we 
could manufacture ourselves, what 
facilities have to be given to manu-
facture such articles and so on and ao 
forth. Thi. is a programme whieb 
we are steadily and resolutelY followl& 
with good results, and I think in the 
nex, Iwo or three years--our indus-
Irialisa .ion tempo is bound to go up 
during the Third Five Year Plan-our 
indu.trialisation will reach sueb Il 
degree, such a level that we will b~ 
in a positIon to dispense with the 
import of several articles which we 
are now importing. 

Some reference was made to sleepers 
and some other railway requiremen ..•. 
It was said that cerlain things were 
not done, My attention was draWn to 
a reference to this matter in the rcport 
of the Public Accounts Commi tee 
and also in the report of the Estimate. 
Committee-I think it was Shri Mohan 
Swarup, again, who referred to it. 
There is some misconception, some 
mi.apprehension. I am sorry I hav" 
not got the time to read out a note 
which explains the position, but, by 
a!ld large, I would like to say by way 
of conclusion, by way of a finding-I 
am not giving the reason-that iJa this 
matter the D.G.s. & D., is not to 
blame. They have carried au'. their 
part, their obligatory duty in this con-
nection. Their inspection department 
and other wings bave carried out their 
duties. U there has been any loss, 
the loas has been only very slight, and 
if any improvements in this mot'er 
haVe got to be reptered It should be 
at the instance of the Ministry for 
whom we are functioning as agents, 
namely, the Railway Ministry or. in 
some cases. the Defence Ministry. 
Either the Railway Ministry or the 
Defence Ministry who are our prln.c:i-
pat.-the D.G.S. • D. Ia only an 
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8gency-have to do it. It they want 
to order articles of a special specifi-
cation, it is our duty to execute that 
order. We are sometimes placed U1 
an embarrassing position. If the In-
dent has not been quite proper, if th .. 
"peciflcatiolUl prescribed are not to our 
satisfaction, even tben we haVe to 
carry out that order. It some re3ults 
follow out of that. it Is not merely tbe 
responsibility of the D.G.S. & D .• but 
it Is the collective responsibility of tb. 
Government of India as a whole, in-
cluding the other ministries whicb 
come into the picture. 

Well, Sir, 1 have taken a lot of time. 
As I said in the beginning, there are 
several point. to whicb 1 would have 
liked to give a reply. I h'ave got the 
information ready with me. As I 
i!ldicated in the be,inning itself, it is 
my intention and it will be my en-
deavour to place a .tatement on the 
Table of the House giving the tac'ual 
information and our reactions to all 
the points that have been made by 
various other hon. Members and to 
which neither myself nor my colleague 
has been able to refer. We will cover 
aU those polnb and place a statement 
on the Table or the House in due 
ccur.e .. early as possible. 

Dillidon No.8] 

Allar. SIII't. 
BaDer'ee. Sbri s ..... 
Beet. Shrll ...... 
a ..... l. 000, Sbri 

AYES 

Klr. Sbrj Pr.bhat 
KoJiYID, Sbd 
Mlhanl,. ShrJ 
M,jhi. Shti R. C. 

Sir, I am grateful fl,r the patiencr 
with which tbis honourable House hu. 
listened to my remarks. This Kin is-
try has got the fullest co-operaLion 
and, as I have said, this Ministry h,. 
got the goodwill 01. this House, and I 
hope we will continue to deserve that 
goodwill in the future 83 well. 

Mr. Deputy-Speaker: Am I requited 
10 put any cut motion separately to 
the vote of the House? 

Shrl Tanpmani: Sir, cut motion 
No. 1,795 may be put separately. 

Mr, Deputy-Speaker: The question 
is: 

"Tbat the Dema!ld under the 
head 'MiniStry of Works, Housin" 
Supply' be reduced by Rs. 100. 
(Failure to carry out recommen-
dations of the Advisory Com-
mittee On slum clearance. I" 
(1795) 

Mr. DeputJ-Speaker: 1 am >url! 
every hon. Member Is in his own .eat, 
and remembers the working of th ... 
apparatus. I would not take note of 
any negligence in the proper usc of 
the apparatus. 

The Lok Sabh4 ditJided: Aye., 24;. 
Noes 88. 

116:!6 h..,.. 

RIO, Sbri T. 8. Vitul 
Slu.atri, Shrl Ptakuh Vir 
Sin,h, Shrl Braj Raf 
Shaeh. shri Jlipal 

Bbar ueb •• Sbri NIUllllr 
0ba0II, Sbri Aurabbldo 
0_, Sbri 1IIm.1 
Q_e, Sbri Subi ... 

MohaD Swarup. Shri 
Mullick, Shri B. C. 
Parnthi Krilbaln, Shrim t 

Ram Garib. Sbri 

Sup at •• Shrl 
Tln,_maDl, Sbri 
VCI"IU. Shrl RamJI 
.... rior, Shrj 

AI'ft, Sui Jo.cId. 
.vw..u,_, Shri B ••. 
SlfIUD, Sbri 
"'Plta. Sbri 
..... tarl.Sbd 
a ....... , Pmdit TIIUur D •• 
Battacbura, Sbrf C. x. 
a.-s., Shri AIoIII[. 
~ r  

NOBS 

CbDUdhl'7. Shrt C. L. 
D ••• ppa,Shri 
o..li, Shri Monrjl 
DUM, 8hrl Mulcbuut 
IllcUrln, Sui V. 
o.adbi, ShriP .... 
Gapati Ram. Sbri 
G ... b. Shrl M.It. 

Gboob.ShriN. R. 
H.,Y.mi, Slid ADlar 
G. It. leclbll, Sbd 
Jluchaad .... Shri 
Jroti.bl,Plndit J. P . 
kba .. JI. SUi Jamal 
Ithedbr, Dr. G. 8. 
Itriohu, Shri M. R. 
JCrillbaa DYtuk., Sbr; 
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Licbbi Rim, Shr i 
L .IUd. Shri 
L .JUDi Sai, Sbrlmati 
Maili, Shri N. B. 
~  .. d.D. Shrj 
Muun,.1 DiD, Sbri 

Radhl Rllman, 8mi 
Ramuwlm.y. Shrllt. S. 
Rane. Shri 
R_n,.rlo, Sbri 
Rao, Shri Ja,IJUitba 
Rao, Shri Rameabwat 
Reddy. Sbri K. C. 

SiDIlII, Shri OIicndr. PraNd 
Sinha, 8bri SlfaDldhar. 
Sinba, 5bri Sat,. Nau,u. 
Sinha, 8bri mati Tarb.bwari 
Sin, Dr. Ot..Daadbarl 
Somani,8bri Mathur. Sml Hariah Chandra 

Mehta, Shrimltl Kn,bnl 
Melkote, Dr. 
MiHI, Sbri B. D. 

Reddy I Shri Ramakrbbna 
Redd,. Shri Rami 

Subr.manya 8br! T. 
Tu.lia, 8mi R&mc.bw ... 
Tariq. 8br! A. M. 

Mi.I, Sml R. R. 
MuDJ.amJ', Shri N. R. 
MUrlT. Shri M. S, 

Sabu. 8mi Rame,bwlr 
Sllt,abhama DCTl, br ~  

Shankar Deo, 8hrJ 

Thoma., Sbrt A. M. 
Upldby.,., Sbrl Sb .... OIU 

Vedlkumarl,Kumarj M. 
VenbtaaubbaJah. Sbri Nair. Sbri C. K. Shama, Shri D. G. 

Nlir, Shri Kuttlkriahnan 
Naldurak." Sbri 
NaUakQJI, Sbti 
NanjaPPI, Shr I 

. 'l J ,. rq,"'IUl. Sui 

Sh.,tri. Swaml1lamaDaa.lI 
Shree Narayan Da., Shrf 
Si4danlnjappI, ShrJ 
Sinab, Sbri Babunlth 
Sinab, Shri D. N . 

V,. ••• 8hrl Radbela) 
Wadiw'.Shrl 
W .. JUk, Shri BalbJa.b.D .. 
Wodc)ar, Sbri 

Nehru, Shrimati Umll 
pallai,lnd"Shri 
Patel. Sbri N. N. 

SiDllh 8hri M. N. 
Singb, Sbri Umrao 

Tlte metion 1048 negatived. 

Mr. Deputy-Speaker: shall now 
put all the other cut motions to the 
vote of the House. 

AU tlte cut motloru were put and 
negatived. 

Mr. Deputy-SJlQker: The queslion 
jp;: 

'ThaI the respective sums not 
cllceeding the amounts shown in 
the fourth column of the order 
~  be granted to the President, 

to comptete the sums necessary 
\() defray the charges that will 
come in cou.rse of payment during 
the year ending the 31st day 01 
March, 1961, in respect of the 
head. of demands entered in the 
second !Column thereof against 
Demands Nos. M to 98 and 135 to 
137 relating to the Ministry of 
Works, Housing and Supply." 

The motion was adopted. 

[The mut;"".' for Demands for 
'Grants which w,"e adopted by Lok 
.Subha are reprodueed below.-Ed.) 

DEMAND No. 94-MlNmTRY OF WOR1<S, 
HOUSING AND SUPPLY 

'"l'hat a sum not exceeding 
TIs. 59,20,000 be granted to th,· 
T'r('.;ident to complete the sum 

necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1961, in re.pect 
of 'Ministry of Works, Housing 
and Supply.''' 

DEMAND No. 95--SUPPUES 

"That a sum not exceeding 
Rs. 2,70,98,000 be gran ted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending th. 
31st day of March, 1961, in respect 
of 'Supplies.''' 

Dl:MAND No. 96--OTHJ:R CIVIl. WORKS 

~  a sum not exceeding 
Rs. 25,81,63,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in COurse of pay-
ment during the year ending ~ 

31st day of March, 1961, in respect 
of tOther Civil Works.'" 

DEMAND No. 97-STATIONERY ANn 
Pltnftncc 

''TIlat a sum not exceeding 
Rs. 7,24,66,000 be grBDted to ~ e 

Pre.ident to complete the sum 
necessary to defray the charles 
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which will come in course at pay-
ment during the year ending the 
31st day of March. 1981. in respect 
of 'Stationery and PrintL'Ig.''' 

DEMAND No. 9S-MIscELLANEOUS DF.-
PARTMENTII AND EXPENDI'l"URI: VJIDD 
THE MINISTRY OF WORK.... HOUSINO 
AND SUPPLY. 

''That a sum not exceeding 
.Rs. 1.45.14,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1981. in respect 
of 'Miscellaneous Departments and 
Expenditure under the Ministry of 
Works. Housing and Supply.''' 

DEMAND No. I~ I CAPITAL 
OUTLAY 

''That a sum not exceeding 
Rs. 8.28.72.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay .. 
ment during the year ending the 
31st day of March. 1961, in respect 
of 'Delhi Capital Outlay.''' 

DEMAND No. 13S-CAPITAL OUTLAY ON 
BUILDINGS 

''That a sum not exceeding 
Rs. 9,01.85,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1961. in respect 
of 'Capital Outlay on Buildings.''' 

DEMAND No. 137-OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF WORKS, 
HOUSING AND SUPPLY. 

''That a sum not exceeding 
Rs. 6.45.48.000 be gran ted to the 
President to complete the sum 
necessary to defray the charge. 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1961, in respect 
of 'Other Capital Outlay of the 
Ministry of Works, Housing and 
Supply.''' 

196 (Ai) L.S.-8. 

lUI bn. 

MINmTRY OF FINANC. 

Mr. Deputy-Speaker: The House 
will now take up discussion and vot-
ing on Demands Nos. 21 to 35 and 111 
to 117 relating to the Ministry 01 
Finance for which 8 hours have been 
allotted. 

73 cut motions have been tabled to 
these Demands. 

Hon. Members desirous 01 mavin, 
cut motions may hand over at the 
Table within U; minutes the numbers 
of the selected cut motions. 

Han. Members are already aware of 
the time-limit for speeches. 

DEMAND No. 21-MINIlITRY OF FINANe. 

Mr. 
moved: 

DeputJ-Speaker: Motion 

"That a sum not exceeding 
Rs. 1,53,84,000 be granted to the 
Presiden t to complete the sum 
necessary to defray the charges 
which wilI come in course of 
payment during the year ending 
the 31sl day of March, 1981, In 
respect of 'Ministry ot Finance'." 

DEMAND No. 22-CU9TOM9 

Mr. 
moyed: 

Deputy-Speaker: Motion 

"That a sum not exceeding 
R.. 3,61.29,000 be granted to the 
President to complete the sum 
ne('('ssory to defray the charges 
which will come in course of 
payment during the year ending 
the 31.t day of March, 1961, In 
respect of 'Customs·." 

DEMAND No. 23-UNION EXCISE l>uTma 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That a sum not exceeding 
Rs. 8,10.37.000 be granted to the 
President to complete the IIWIl 
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necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1961, in 
respcct of 'Union Excise Duties'." 

DEMAND No. 24-TAXES ON INCOME 
INCLUDING CORPORATION TAX, me. 

Mr. 
moved: 

Deputy·Speaker: Motion 

"That a sum not exceeding 
Rs. 5,46,29,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year enrun. 
the 31st day of March, 1961, in 
respect of 'Taxes on Income in· 
el uding Corporation Tax, etc'." 

DEMAND No. ~ I  

Mr, Deputy.Speaker: Motion 
moved: 

''That a sum not exceeding 
Rs. 48,63,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31.t day of March, 1961, in 
respect of 'Opium'." 

DEMAND No. ~  

Mr. Deputy.Speaker: Motion 
moved: 

"That a sum not exceeding 
Rs. 2,28,45,000 be granted to the 
President to complete the Sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1961, in 
respect of 'Stamps'." 

DEMAND No. 27-AUDlT 

Mr. Deputy·Speaker: Motion 
moved: 

''That a sum not exceeding 
Rs. 10,95,14,000 be granted to the 
President to complete the sum 

necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1961, in 
resllect of 'Audit'." ' 

DEMAND No. 28-Cu1UlENCY 

Mr. Deputy·Speaker: Motio .. 
moved: 

"That a sum not exceeding 
Rs. 3.32,12,000 be granted to the 
President to o e ~ the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of MarCh, 1961, in 
respect of 'Currency' ... 

DEMAND No. 29-MINT 

Mr. Deputy·Speaker: 
moved: 

''That a sum not exceeding 
Rs. 6,04,79,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1961, In 
respect of 'Mint'." 

DEMAND No. 30-TEruuTORIAL AN. 
POLITICAL PENSIONS 

Mr. Deputy.Speaker: 
moved: 

UThat a sum not exceeding 
Rs. 21,50,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1961, in 
respect of 'Territorial and Politi-
cal Pensions'." 

DEMAND No. 31-SupI!:IIANNUATIO,.. 
ALLoWANCES AND PENSIONS 

Mr. Deputy·Speaker: Motion 
moved: 

'"'!bat a sum not exceeding 
Rs. 3,54,16,000 be granted to the 
President to complete the sum. 
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necessary to defray the charges 
which will come in course of 
payment dur:ng the year ending 
the 31st day of March. 1961. in 
respect of 'Superannuation Allow-
ances and Pensions'." 

DEMAND No. Sa-MIscELLANJ:OUS DE. 
PARTMENTS AND OTBEII EXPENDITl11IE 
UNDER THE MINIsTRY OF FINANC!: 

Mr. Deputy.Speaker: Motion 
moved: 

'That a sum not exceeding 
Rs. 67,65,71,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment dur:ng the year ending 
the 31st ,day of March. 1961. in 
respect of 'Miscellaneous Depart-
ments and other Expenditure 
under the Ministry of Finance'." 

DEMAND No. 33-PLANNING COMMIS-
SION 

Mr. 
moved: 

Deputy.Speaker: Motion 

"That a sum not exceeding 
Rs. 2,32,81,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment dur"ng the year ending 
the 31st day of March, 1961. in 
respL'Ct of 'Planning Commission'." 

DEMAND No.3_MIscELLANEOUS AD-
JUSTMENTS BETWJ:EN TIlE UNION AND 
STATE GoVERNMBNTS Z 

Mr. 
moved: 

Deputy.Speaker: Motion 

"That a sum not exceeding 
Rs. 14,80,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1961, in 
respt'Ct of 'Miscellaneous Adjust-
ments between the Union and 
State Governmenlql." 

DEMAND No. 85-PllE-PAR'I'ITIOK PAY-
MENTS 

Mr. Deput,.·Speaker: Motion 
moved: 

"That a .um not exceeding 
Rs. 35,22,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1981, in 
respect of 'Pre-Partition Pay· 
ments',n 

DEMAND No. Ill-CAPITAl. OuTLAy OK 
INDIA SECURITY PRESS 

Mr. 
moved: 

Deputy.Speaker: Molion 

"That II sum not exceeding 
Rs. 12,23,000 be granted to the 
p,.esident to complete the sum 
ne<:,'ssary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1961, In 
respect of 'Capital Outlay on 
India Securtty Press· ... 

DEMAND No. lla-cAPITAL OUTLAY OK 
CURlIlCNCY AND COINACE 

Mr. 
moved: 

Deputy·Speaker: Motion 

"That a 8um not exceeding 
Rs. 5,04,83,000 be granted to the 
President to complete the sum 
necessary to delray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1961, in 
respect of 'Capital Outlay on 
Currency and Coinage'." 

DEMAND No. I13-CAPITAL OUTLAY OK 
MINTS 

Mr. 
moved: 

Deput,.·Speall:er: Motion 

''That a sum not exceeding 
R;. 9,31.000 be granted to the 
Presid,mt to complete the sum 
necessary to defray the charges 
which will come in course of 
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payment during the year ending 
the 31st day of March. 1961. in 
respeet of 'Capital Outlay on 
Mints'." 

DEMAND No. 114-CoMMUTED VALtE 
or PENSlONS 

Mr. Deputy·Speaker: Motion movetl.: 

"That a sum not exceeding 
Rs. 38,96.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1961. In 
respeet of 'Communted Value of 
Pensions'." 

DEMAND No.' llS-PAYMENTS OF RE· 
TRENCIIED PERsONNEL 

Mr. 
moved: 

Deputy.Speaker: Motion 

"That a sum not exceeding 
Rs. 3.000 be granted to the 
Presid!,nt to complete the sum 
necessary to defray the charges 
which will come in course ot 
payment dur;ng the year ending 
the 31st day of March. 1961. in 
respect of 'Payments to Retrench-
ed Per!';onnel'," 

DEMAND No. ll6-OrHER CAPITAL OUT-
LAY OF TIlE MINISTRY OF FINANCE 

Mr. 
moved: 

Deputy·Speaker: Motion 

'That a sum not exceeding 
a •. 72.50.12.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1961. In 
respeet ot 'Other Capital OuUay 
of the MInistry of Finance· ... 

DEMAND No. 117-LoANS AND ADvANCIIS 
BY TIlE CENTRAL GOVERNMENT 

Mr. Deputy.Speaker: Motion 
moved: 

''That a sum not exceeding 
Hs. 168.43.11.000 be granted to the 
President to complete the sum 
neces3ary to defray the charges 
which w ill come in course of 
payment dur;ng the year ending 
the 31st day of March. 1961, in 
respect of 'Loans and Advances 
by the Central Government· ... 
Shrl Prabhat Kar (Hooghly): Mr. 

Deputy·Speaker, Sir, the Ministry of 
Finance is supposed to be the gUBI·· 
dian of the economic dev,,]opment of 
our country. It has muWfarioul 
functions and one of ills most i .. ,port. 
ant functions on the pve of Third F·vc 
Year Plan is to sec how best tne 
resources can be mobilised for the ful· 
filment of the largels. During this 
plan period. one of the most import· 
ant lhing is to see how the budget is 
prepared, so tnat the demands which 
are granted are properly utilised duro 
ing the year. But from the appropria. 
tion accounts, We find every year that 
out of the demands which are voted. 
a good amount is surrendered on the 
31st March, because the amount that 
was voted could not be utilised duro 
ing the period for which it was grant. 
ed. In a planned economy. I think 
one of the most important things is to 
see that both our revenue and ollr 
expenditure are made accroding to 
proper estimates and there I feel that 
more efficiency is needed in preparing 
the budget by the Finance MiniSitry. 

Coming to the other part about the 
mobilisation ot the resources, so tar 
as foreign loans are concerned, I 
will not deal at length that, because 
it has already been dealt with during 
the dL'lCUSsion on the budget. Only 
one point that I want to draw the 
attention of the I!ouse to is that when 
we are getting the foreign loans, it is 
necessary for US to see that we get the 
foreign loans on proper and advant· 
ageous conditions. We have been 
given a booklet on external assistance, 
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from which we find that the rate of 
interest that We are payini varies 
from 51 per cent. tf) 31 per cent. per 
annum. There are also countries 
where the rate of interest is only 2i 
or 2i per cent. Naturally, we are 
thankful to all the countries which 
are giving us adequate help for the 
development of our economy. But at 
the same time, we must in our own 
interest see that the rate of interest 
and other conditions are to our ad-
vantage. 

The other day, the han. Finanee 
Kinister said, when Shri V. P. Nayar 
pain ted out certain difterences be-
tween the loans granted by the USA 
and other countries, that we should 
remain grateful. I would say I am 
thankful to all the countries, but it is 
no'; simply with a view to us good 
<that the USA is granting us loan. So 
far a3 the working of the Import and 
Export Bank is concerned, I will give 
you one instance. Sect10n 9 at the 
Import and Export Bank says: 

"Since the beginning the bank 
has utilised its af,thority to pro-
mote trade along lines that would 
improve and strengthen the US 
markets abroad." 

So, it is to strengthen the US market 
abroad and it is not simply for help-
ing India's economy that loans are 
being granted by the USA. So the 
question of gratefulness does not 
arise. We are thankful to them but, at 
the same time, we must see to lit that 
our interest is not hampered. 

Mr. Depaty-Speaker: We are thank-
tuJ but not grateful. 

Sbri Prablaat Kar: GratefUlness I 
can understand if they have done it 
with the spirit of benevolence and 
there is no interest, so tar as that 
country is concerned about lendini. 
Here the main purpose is to ItreDI-
then the U.S. markets abroad. I will 
leave this point at thaL 

Then, so far as foreicn private 
capital is cooneemed, we lmow that 
foreign capital is flowini into our 
country. Compared with Ihe rate at 
return in the investment in the res-
pective home countries, the return. 
for the foreign companies in India 
are greater. That is one at the main 
reasons why foreign capital flows into 
India. Now, are we to grant them 
concessions, more concessions, so that 
the foreign capitalists in other COIIII-
tries bring illeir capnal here, exploit 
the cheap labour 01 India and earn 
profits and repatriate the profits to 
their own countriet to strengthen 
their eountry's economy? I think we 
have not for gotten thllt it was said 
in the olden days that it was not trle 
Viceroy sitting here who 'Uiled to rule 
India but it was ruled by the mer-
chants of Clive Street, the chambers 
of commerce at London. Theretore, 
it is in OUr own interest to see that 
when we invite foreign capital they 
do not plsy the same old part of ex-
ploiting Ibis country and send the 
prollt back to their 0_ country for 
their own interest. -

Foreign private investment in India 
consists mostly of direct investment 
rather than portfolio investment. A 
direct investment en ~r r e is one 
where non-residents have control over 
the management and direction ot the 
company. Usually, this involves set-
ting up of a branch organisation in 
India or a Rupee company with majo-
rity foreign participation in the Ihare 
capital. This is how they are invest-
ing money. 

If we see what exactly i. their 
position We wilJ find that 10 tar _ 
foreign capital i8 concerned and their 
earning is concerned, as compared to 
1947-48, it has gone up to Rs. 686.8 
crores in 1957 from RI. 247.56 crOl'l!l. 
During this period, Rs. 112· 3 crares of 
proftt have been repatriated back to 
their home country. From 19M---57 
the pro/Its retained in the bIalness 18 
only RI. 62." crores. Increase in 
foreign capital between 1952 and 19M 
is Be. 1S1.2I crorea out at which, 
IlUbstnctiD. the praftt retained at 
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Rs. 52.9 crores about Rs. 103: 3 crores 
have been repatriated out of the coun-
try as a result of profit earned from 
India. Without referring to the de. 
tails, I only want to point out simply 
this. The American Embassy News 
Letter says: 

"outlook for increased U.S. 
trade and investment in India 
during 1960 is favourable because 
of various policies adopted recent-
ly by the Indian Government and 
the quickening pace of India's eco-
nomic development." 

What is that n"W policy? To grant 
all possible concessions. That means 
that while India maintains exchanllC 
control over payment abroad, there 
Is hardly any restriction on the trans-
fer of income earned on the invest-
ment of non-residents. Notwithstand-
ing a difficult foreign exchange posi-
tion necessitating severe restrictions on 
imports into the country as well as 
on other payments, facilities tor re-
mittances abroad or profits, dividends 
and interest earned by foreign inves-
tors continue to be available without 
hindrance. Repatriation of the profit 
and also of the capital is granted. 
Therefore, they find today more and 
more congenial market tor the foreign 
Investors knowing fully well their role 
in the past. I simply want the Finance 
Minister to take a note of it. The 
foreign investment gets higher return 
than what the Indian companies get. 
How it is happening, I do not know. 
Foreign companies are mainly concen-
trated in petroleum, plantation, cigar-
reU·:. tobacco, etc., while the public 
limited Indian companies are conCen-
trated in big industries. Foreign com-
p."ies have eo their own interests, 
they invest money and earn profits 
which they send back to their COun-
tries. Now, this is what I feel. It is 
a matter of our concern and I hope 
the Finance MinIstry will try to 
change this policy. 

""1e next point is abDqt the collec-
tion of revenues-mobilisation of the 
re.ources tor the PlIIn. 80 tar as the 

tax outstanding is concerned, in 1958-
59 the amount is Rs. 271. 60 crares out 
of which a sum of Rs. 81. 01 is for one 
year, a sum of Rs. 35' 65 is for two 
years and a sum of Rs. 154' 94. is for 
more than two years. In reply to 
Un.tarred Question No. 312 dated lOth 
August 1959, the Finance Minister said 
that thl> effective arrears were 
Rs. 174'73 crores. I do not know the 
meaning of the words 'el!ective ar-
rears'. It is an adjective which has 
been used by the Finance Minisl>tr. 
Docs it mean that out of a sum of 
Rs. 271 crores the"" is a possibility of 
recovering Rs. 174 crores and the rest 
is considered to be an arrear which 
sPall never b ecol1ected or cannot be 
collected? Now, this particular word 
is a significant word and the Finance 
Minister does not use the word with-
ou t ts meanng. 

During thi.. period the"" was the 
Direct Taxation Enquiry Committee. 
They have made certain observations 
and they have also given certain sug-
gestions. I understand the Gov"rn-
ment Is looking into these suggestions. 
But I would like to draw the attention 
of the hon. Minister to the way the 
Department is functioning. There is 
no likelihood of really collecting the 
amount. It you look to the Report it-
self, you will find that out of 11,31,553 
income-fax assessments only 4,52,335 
assessments were completed from 1st 
April, 1959 to 30th September, 1959. 
Out of about 11 lakh assessments only 
4 lakh assessments could be completed. 
Now, what is the number of Appellate 
Assistant Commissioners working dur_· 
ing this period? The number of Ap-
pellate Assistant Commissioners dur-
ing the year 1958-59 was against 90 in 
1957-58. The faU in disposal of 
appeals was due to the smaller num-
ber of Appellate Assistant Commis-
sioners. Now, the assessments are 
pending, the appeals are pending and 
so far as the coUection of the already 
assessed amoWlt is concerned, that is 
also pendine. This is the picture of 
the tax-collecting machinery which Is 
"IIPPosed to collect revenuea wlUeh ... 
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legitimately can claim and which we 
ean legitimately expect. 

During this period when we are 
having this Rs. 271 crores as outstand-
ing, in4ircct taxa lion has gone up. 
There is no effort to collect arrears of 
tax but imposition of tax on commo-
dities is ,being done every day. It you 
look into the percentage, you will find 
that in the year 1949-50 direct taxation 
was Rs. 115' 37 crores and indirect 
tion was Rs. 196'16 crores. In 1958-
59 direct taxation was Rs. 162' 14 
crores and indirect taxation was 
Rs. 483'91 crores. In 1960-61 Budget 
it is Rs. 196' 74 crores direct and 
Rs. 531' 02 crores indirect, that is, 27 
per cent direct and 73 per cent in-
direct. Instead of putting a heavy 
burden on the common people collec-
tion of direct taxation which has al-
ready been assessed has not been 
made. No effort has been made. Let 
the recommendation that has been 
made by the Direct Taxation Enquiry 
Committee be imDlemented as early 
as possible. _ 

So far as foreign exchange control 
is concerned, in reply to Unstarred 
Question·No. 1956 on the 22nd Decem-
ber, 1959, it was said that foreign ez-
change sanctioned during each of the 
last three years for th" travel of the 
following categories of persons, that 
is, olftcials, businessmen and studenta 
was Rs. 87 lakhs in 1957 and Rs. 96 55 
lakhs in 1959 (January to September) 
for businessmen; Rs. 310 lakhs in 1957 
and Rs. 311' 84 lakhs in 1959 for stu-
dents and for others (excluding official 
travel, business and education) it wu 
Rs. 265 lakhs in 1957 and Rs. 298' 82 
in 1959. This others, I do not know 
whom they include and whether they 
include all the emissaries of the Dalai 
Lama who go round to plead for the 
case of the Dalai Lama abroad because 
Rs. 298' 82 lakhs, that Is, Rs. 3 crorea 
have been sanctioned for others (ex-
cluding ofllcial travel, business and 
education) . 

,.. I have already pointed out, SO 

far as the restriction on the export 

of the profits of the foreign companies 
is concerned nothing is being done. It 
is necessary when we are so hard-
pressed for exchange, when we do 
not allow even students to go abroad 
to have higher education in ditTerent 
sciences and acquire other technical 
knowledge, that we should be ",ore 
and more restrictive in granting this 
type of foreign exchange for the r ~  
of persons who have got no other 
things to do which are necessary for 
the improvement of the knowledge or 
the working of the country's needs. 

So far as thc rising trend of prices 
is concerned, it has already been 
admitted by the han. Finance Minister 
also that there is a rising trend. I 
can tell you exactly what the position 
i. so far as the cost of living index 
i. concerned. In the ftrst six month. 
of 1958 the average was 101.2 with 
1949 as the base and for the latter 
six JIlonths it was 108.7; for the ftrst 
aix months of 1957 it was 108.5 and 
tor the next six months it was 113.2; 
for the first half of 1958 it was 111.8 
and for the second half of 1958 it 
was 120.7 and for the first half of 1959 
it was 118.3 and for the latter half it 
.... a. 125. So, you will ftnd that the 
average of the second half of the 
previous year is almost the average 
of the ftrst half of the next year. 
Now. the average for the second half 
of 1959 i. 125, therefore tl>" average 
for the first half at 1960 WI.! auto-
matically be, as from the trena 'We 
can see, 124 or 125 and the average 
for the second half of 1960 will be 
131. From 1956 when it was 101, it 
wiJI come to 131 in 1960. I should 
lay there has been no positive "ffort 
made by the Ministry to check the 
rising trend of prices. 

On the 11 th March the Reserve 
Bank of India has come out with an 
announcement that it ia imposin. 
restrictions on bank credits. We haft' 
been all the time pointing out that it 
is necessary to nationali.., the banJU 
In order to check the riling trend of' 
priCes and to effectively control all 
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the credit. For that, it was necessary 
that the banks should be nationalised. 
All the time, we were being told that 
that was not necessary. But, on the 
11th March, 1960, acknowledging that 
all the eltort. of the Reserve Bank 
have not met with success, they have 
come out with restrictions saying that 
the minimum reserve ratio with the 
Reserve Bank' shall be increased by 
25 per cent, and that there will be a 
ceiling on the clean advance, prohibi-
tion of a direct financing on the badla 
transaction and also the prescribing 
of a minimum of 50 per cent margin 
in respect of loan against equity 
.hares. The first two steps are sup-
posed to be meant for checking the 
inflationary trends. But they are not 
going to do that. For, let us take for 
instance, the placing of a ceiling on 
clean advances. It has been said that 
that will be on the average of the 
last year. While in January, 1959; it 
was RI. 41.9 crores in respect of clean 
advance, in January, 1960, it was 
Rs. 22.88 crores. That means, that 
until it comes to Rs. 41 crore" in 
respect of the clean advance drawn, 
there will be no restriction imposed. 

Again, the minimum reserve ratio 
to be increased is also on the new 
deposits. Already, as a result of the 
advances by the banks against the 
apeculative ventures, the trend of the 
prices is going up, and there has not 
been any effective measure taken up 
till now to check that. 

So far as the Finance Ministry are 
concerned, I know that they will 
reply that aU the efforts have been 
made. But 1 have given you the 
official figures to show that from 101 
the index has gone up to 125 at the 
end of 1959, and according to the 
trends, you can ,see that by the end 
of 1960 it is likely to go up to 131. 
Uthis be the trend as a result of 
the efforts of the Finance Minister, 
you can very well understand which 
way It is lolng. 

Coming to the innstment policy of 
tile L.'1.C.. J would GIlly point out 

that so far as the investment is con-
cerned, it is still on the stock ex-
change; the emphasis is on the stock 
exchange. The corporation's total 
investment on 31st December, 19511 
were Rs. 420' 40 crores, which include. 
investment In stock exchange securi-
ties to the extent of Rs. 368.93 crores.. 
So, out of Rs. 420' 40 crore>, the stock 
exchange investment is Rs. 368' 93 
crores; while 78' I per cent was in 
the public sector, 21' 9 per cent was 
in the private sector. 

The han. Minister finds that it is 
necessary to keep up the buoyancy of 
the stock exchange. But how it ia 
going to help the fulfilment of the 
Plan targets, I do not know. But, so 
far as the dealing in the stock! 
exchange is concerned, we have 
known exactly what it has resulted 
in. So much of investment throulh 
atock exchange should be cautioned. 
Already, on the investment policy, a 
controversy has been raised. That 
should be gone into, so that We may 
not again create a situation like the 
one that occurred at the time of the 
Mundhra deal. 

So far as the life insurance busi-
ness is concerned, it has lone up, but 
we would like to know the real 
increase, becaUSe there is a charge 
on the l\jJures, that althoulh there 
has been an increase, yet there is also 
an increase in the ratio of the pald-
up policies, since the old policies are 
being paid-up and new policies are 
being taken. We would like to have 
the ftgure in relard to the paid-up 
policies, so as to know exactly how 
much progress the Ufe Insurance 
business has shown, because it Ia 
being said that in order to show aD 
increase in the business, all these n ..... 
policies have been brought in, while 
actually the old policies are heine 
paid-up. If that I. aD, then thla 
increase in the business will not: 
mean' much. We want that thent 
should be increase in busine.., but 
there should be increase in the red 
buaiD-. 
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Coming to the employees of the 
L.lC., I would say that I am thankful 
to the L.I.C. authorities, that so far 
as the bonus issue is concerned, the 
dispute has been settled amicably. 
And I know that so far as Govern-
ment are concerned, they also played 
their part. 

in hope that in the same way as 
the bonus dispute was settled, regard-
ing the dispute about the scales of 
pay about which there is an interim 
agreement, a final agreement will be 
arrived at by sitting across the table. 
Also, so far as the demands of the 
field workers are concerned, these 
have been hanging ftre for a long 
time. I hqpe the same spirit will 
prevail here and that the dispute will 
be settled. 

I have already referred to the 
Finance Ministry's work in respect ~ 
general insurance. General insurance 
is one of our indirect foreign exchange 
earners. But there has been SO much 
of closure of general insurance busi-
ness. I do not know why ~ Finance 
Ministry has not taken serious note 
of this situation. It is not only the 
small companies which are closing. 
Many of the bil concerns also are 
winding up their branches or offices. 

Now, I know that so far as the 
Finance Minister is concerned, he does 
not like the word 'nationalisation'. U 
I say that the only way out will be 
to nationalise general insurance, he 
will not agree. But i would like to 
tell him that we do not let the report 
of the working of general insurance. 
We got the report for 1957 by the 
end of 1959. We do not know when 
the report for 1958 will come. The 
.. me is the case with the report for 
1959. 

The lIIIaJster of ........... (SIIrI 
MorarjI D.u): May I correct the 
hon. Member? I do not dislike the 
word 'nationalisation'. He has dis-
likes for lle9eral otlle!: thinp. I cIo· 
Dot dislike anyt/llnC. 

Shri T. B. VIItal Bao: Except 
nationalisation. 

Shrl Prabbat Kar: So far as the 
Finance Minister is concerned, hi. 
views are already known to the 
House. He nas already said that he 
is against nationalisation, whether it 
is of any industry or other thin ... 
So far as eeneral insurance is con-
cerned, I think he has already made 
it clear that he is against its national-
isstion. 

SIIrI Morarjl D-': I am against 
nationalisation of certain things, not 
everything. 

Shri Prabbat Ear: As regards gen-
eral insurance, I was requesting the 
hon. Minister to please give us • 
report of the working or the com-
panies. We have got the report for 
1957 only by the end of 1959-after 
two years. When all these things are 
happening, I think it is necessary that 
the report should be published 
regularly and in time so that the 
public may know about the working 
of general insurance. in vie ... , of the 
increase in our exports, there will be 
more and more general insurance 
business. So the working of general 
insurance is becoming more and more 
buportant in view of our increased 
trade. So I would request the hon. 
Minister to see that the reports are 
published regularly just after the 
close of the year. 

Now I come to another pobit. ThIs 
is about the I/Ultitute of Public 
Administration, Delhi. There was a 
half-hour discussion on thiI the other 
day. There is also a cut motion 
regardinl this tabled by Shri Tanla-
mani. I do not want to go into 
details. But I want to alk why there 
should be 8 grant ot another RI. 10· 
lakhs to the Institute during 1960-
1"1, when it is not affiliated to anT 
University and the work done Ie 
pretty: little. I submit It II unjllSti. 
fled and not rilht to I1'8Dt RI. 11'. 
1aIduo .... to thIII 'IIIaU&ute. 
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Before I conclude, I want to refer 

· to revenue collection. So tar as this 
is concerned, there are amounts still 

· outstanding. Unless there is a proper 
· reorganisa tion of the department, it 
is very diID.cult to clear up the out-
standings. There are various com-
plaints about ~e workinll of the 
department. . There are also com-
plaints to the effect that there is a 
network of officers who really do not 
want to work in a manner which will 
facilitate efficient collection. The 
J1ext poin t is regarding prosecutions. 
I want to ask why up till now no 
·prosecution has been launched against 
those persons who have not paid the 
amounts due from them under the 
Income-tax Act. No prosecution has 
been launched up till now. That also 
should be taken into consideration in 
view at the fact that the amount which 
is due is very heavy. Even if we take 
the effective arrears, Rs. 174 crores. 
it is not an ordinary sum. Leavinll 

· aside the Rs. 271 crores according to 
the ligures liven, if this effective 
arrears of Rs. 174 crores is collected, 
that would, to some extent give 
relieve to the common people trom 
-whom taxes are collected. I· would 
suggest that to coUect this amount 
the organisation should be organised 
in such a manner that effective steps 
are taken against such persons who 
have not paid income-tax. 

r Sbrl Bimal Gbose (Barrackpore): 
Sir, the ramillcalions of the Finance 
Ministry are so vast and the techni-
cali tics of the Ministry are so wide 
und var'ed th.t it is difficult within 
the t;me allotted to do full justice to 
its activities. Therefore, I will con-
flne my observations to three or four 
·points only. 

A eontroversy has been raging tor 
'!tome time about the investments of 
the L.I.C. to which a reference was 
made by my triend, Shri Prabhat 
Xsr. also. An hon. Member of the 
other House made extensive refer-
ences to this ~r and the Finauce 
Minister had ltated that It was· DOt 

fair that he should make comments 
after knowing only one side ot the 
case. 7 agree with him and, I, there-
tore, suggest that the other side of 
the case should also be made avail-
able to us. When the demand was 
made, the Finance Minister said that 
Government cannot be called upon 
to lay on the Table documents merely 
because anyltody levels a charge. 

Now, I beg to teU him that Shri 
Subbiah is not just anybody. He was 
a member of the Investment Com-
mittee; and I am sure he was put 
there because it was telt that he had 
certain qualillcations. And, Shri 
Subbiah had made charges which ran 
into 120 Or 124 pages. 

Shri MorarJI DM81: 164.' 

Sml Blmal Gbose: I stand correct-
ed. And the reply was of 200 and 
odd pages. 

Shri MorarJl DeMI: 214. 

Shri Blmal Ghose: I would request 
the hon. Finance Minister to place 
these documents either on the Table 
of the House or in the Library so 
that Members who may be interested 
may read and come \0 a correct con-
clusion. I do not say thut Shri 
Subbiah is right. But he has raised 
certain doubts and suspicions. There-
fore, it is necessnry that the L.I.C. 
should so function that no doubts can 
be cast upon its activities. 

Now, while on the ~  invest-
ments. I would like to ,,"y some-
thing about mortgages. Mortgnges 
are permitted under section 27A of 
the Insurance Act and they have also 
been accepted in principle by the 
L.I.C. But, in actual practice. mort-
gage. are not being given nowadays 
because I am tolrl-I do not know if 
it is trueo-that already the portfolio 
of mortgages is quite' large, they 
were taken over trom the then exist-
Ing insurance companies. Even it 
that Ia so, mortgares are a very sound 
inveetment. Therefore, ~re is no 
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reason why they should nol be 
allowed, particularlY, when the 
middle class people depend upon the 
insurance company loans for building 
houses. 

I know from my experience in 
Calcutta that many people are in 
great dilllculty because the old 
insurance companies are not there 
now and the L.I.C. has a monopoly 
and it does not provide funds for con-
structing houses. Mortgages are.L 
sound investment. If there had been 
some bad investments, they must have 
been very few because, I am sure, by 
and large only 50 per cent used to 
be advanced. Therefore, they cannot 
be very b.d investments. I would 
request the Finance Minister to look 
into this question and to advice the 
L.I.C. to allow loans agaillllt mort-
gages even though there may be • 
large portfolio of mortgages already. 

In the 1958 report ot the L.I.C. 
there i. mention about the Mundhra 
shares, shares which were spurious. 
It is said thaI the shares of Richard-
son and Cruddas and Oslar and 9,000 
shares of the B.I.C. were not yet 
verified and LJ.C. was not yet sure 
as to whether they were spurious or 
genuine. This was the position up to 
December, 1958. I should like to 
know what is the up-to-date position. 
We do not know what is happening 
since then, as no reports have come. 

One criticism levelled against the 
L.I.C. investment policy is that too 
much of its jnvestments arc concen .. 
trated in the Bombay region and the 
Finance Minister has explained it by 
saying that Bombay is the most 
important financial centre. I would 
concede that but even so, as it is our 
policy that investments should be 
spread out all over the country, I 
would request him to see that more 
and more funds are made availabl .. 
to other centres also. I would also 
like him to consider this 5uggestion-
It might sound rather not practical, I 
do not know-that we made when the 
L.I.C. waa let up: inltead at cm.e, 

there may be five or six corporationa. 
One advantage would be that there 
would be more competition. Second-
ly, the investments could be more 
speard out because each corporation 
will be making investments in ita 
own region primarily. t would like 
him to examine the proposal. In this 
connection, I would also mention that 
Bombay has a concentration of finan-
cial and economic activities. It is not 
gOOd for the country. It appears tha\ 
all thP head offices of the flnaDcial 
institutions-Reserve Bank, State 
Bank, L.I.C., Industrial Credit and 
Investment Corporation which of 
course is not a whollY Government 
institution are concentrated in Bom-
bay. tt is· not a 1I0od policy that so 
many financial institutions should be 
concentrated in Bombay city. As It 
is the policy of the Government not 
to encourage concentration of econo-
mic or financial activities, I would ask 
him to consider whether he could no~ 
disperse some of the head offices and 
take them to some other centres. (An 
Ron. Member: Calcutta!) I do not 
say Calcutta, although I come from 
Calcutta and Calcutta has a claim. 
He m.y bring the L.I.C. to Delhi. 
That also would to a certain extent 
relieve the situation and it would 
weaken the tendency towards con-
centration. 

I would like to say something about 
our financial institutions. So far al 
the commercial bank:; go, after the 
Banking Companies Act was enacted, 
certain powers wer£! v(!!"1Ited in the 
Reserve Bank and the stabili·y and 
soundn"". of the banking organisa-
tions have improved. But even so, 
there are bank tailures even today. 
The 1958 report of the· Reserve Bank 
"Trend and progress-Banking in 
India" shows the progreSo'" 01. banka 
that 15 banks have failed, including 
one scheduled bank. I have a sugges-
tion which I would ask the hon. 
Minister to consider. Is it not possible 
to set up an Institution like the 
Deposit Insurance Corporatiim· in thIa 
_try to enaure balI.ldDC depoeita up 
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to a certain amount? It exists in 
America and it has given very good 
results. IL has this advantage that it 
allays the fears of the depositors and 
also puts the banking companies on a 
sound basis. They have not to think 
about the runs that may be made upon 
them because deposits, up to a certalll 
amount, say $5',000 in our case it may 
be about Rs. 5,000 or Rs. 10,OOO-ot 
individual depositors may be insured. 
That means that small men would 
not suffer even it a bank fails. I 
would ask him to consider whether 
such an institution could be set up 
in this country. Of course there are 
advantages and disadvantages. I do 
not want to go into the ndvantages 
or disadvantages because they can be 
studied in any text-book on American 
banking. 1 believe the advantages 
are more than the disadvantages. So 
far as the industrial finance is con-
cerned, I should like to plead with 
him about the case of the small 
people or the small industries. The 
small industries are today probabl)· 
serviced by the State Financial Cor-
porations. The Industrial Finance 
Corporation, I think, is tor the bigger 
people. In this connection, there are 
certain handicaps. As has been said 
in the Radcliff Report, 'it is implicit 
in the situation of a rapidly growing 
small firm that it cannot offer 
altogether adequate security tor the 
loan capital that it wants and cannot 
afford to borrow without Borne assur-
ance that it will not be asked to make 
early repayment'. 

Now, Sir, I have two suggestions in 
this connection. One is that the limit 
of the State financial corporations, the 
limit of loans granted, may be 
increased from RI. 10 lakhs to Rs. 20 
lakhs or Rs. 25 lakhs. Secondly, the 
margin that is now demanded, name-
ly, 50 per cent, may be reduced to 
40 per cent or 35 per cent. If that 
is done, then the smaller industria. 
would get some relief. 

There Is another sUlrestion that I 
would like to make a.nd. I would Uke 

him to consider, and that is whether 
an institution ~  has been suggest. 
ed in the Radcliffe Committee'. 
Report, namely, an Industrial Guaran-
tee Corporation can be envisalled in 
this country. The idea of the indus-
trial Guarantee Corporation is this. 
that it will to a certain extent 
guarantee the risks involved in lend-
ing money to smali industries or to 
small people. The Corporation will 
not lend money directly either to the 
industry or to the banks, commercial 
banks, but it will merely guarantee 
the loans made by the commercial 
banks to a certain extent: becaUSe it 
certain losses are guaranteed the com. 
mercial banks may be encouraged to 
give loans more readily to the 
smaller men and smaller industries. 
I would like the Finance Minister to' 
consider whether something on that 
line can be set up in this country, 
because it appears on the face ot it 
to have certaln advantages. Ot' 
course, it requires further examina-
tion in the context of our conditions, 
but I believe that on an examination 
it will not be found to be an impossi-
ble or an unpractical proposition. 

While on this sUDject, I would like 
to make a brief reference to th.-
R.F.A.-Rehabilitation Finance Ad-
ministration. What has happened to 
this? What is the relation between 
the R.I.C. and the R.F.A.? Is th. 
R.F.A. being gradually wound up? 

Shrl Morarjl DesaI: Yes. 

Shrl BImal Ghoee: Why? Is it 
because ot a competition between the 
Rehabilitation Ministry and the 
Finance Ministry? 

Shrl Morarjl 0-1: No, no; the 
occasion does not remain now. 

Shrl BImal G~  The R.F.A. WH 
doing a good job. The Rehabilitation 
Industries Corporation is also dom. 
that job although on a larger scale. 
RIC or the work of RIC could have 
been liven to lI.F A. What I 
ibid it, in I ~ ~ of the em-
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ployees of XF A are beinl retrenched 
.or dismissed whereas the . RIC is 
going on recruitinl people. The RIC 
there is purchasing furnitures where-
as the RFA is sellinl its furnitures. 
This seems to be not a very reasonable 
thing to do. 

The third point I want to speak 
.about i. in relard to the Indo-
Pakistan financial problems. There 
.as many migi'ants who have come 
from East Pakistan and We.t Pakis-
tan. About West Pakistan 'I do not 
know so much, but many have come 
from East Pakistan to India. They 
.do not get their provident fund money 
or pensions. They had their invest-
en ~ in post offices either in the 

p03tal savings banks or in postal 
insurance palicies. They are not get-
ting that money. It is not fair to say 
to these people, particularly those 
who have deposited money in postal 
savings bank or who have taken out 
,postal insurance policies,-because 
they ar<' very small men-that 
brc3llse we have not come to an 
'arrangement with the Pakiatsn Gov-
ernment we cannot pay them. I 
think the Government of India should 
take up the responsibility of paying 
thesp small people and then setUe it 
with Pakistan. What have these poor 
people to do? They had invested 
th"ir money at a time when Pakistan 
was within India. The present 
Minister who should also share res-
ponsibility for the partition of the 
country should bear the responsibility 
for that also. They did not knBW, 
when they had taken out postal 
insurance policies with the old Indian 
Government, that at some time in the 
future the country would be parti-
tioned and their saving. would be 
jeopardised. Therefore, it is very 
hard on them. You will realise it, Sir, 
coming from West Pakistan. I am 
pleading for the smaller men. Their 
savings are now lost to them. They 
have responsibilities. They lind 
themselves In a very difficult posi-
tion. 1 wish the Finance Minister 

would do something about it. Either 

let him come to an agreement with 
Pakilltan if he can-I have no objec-
tion-or, if he cannot. he must help 
these people Ul some way. 

I find that the Economic Division 
in the Ministry of Finance prepare.o 
much lood material. I wish that the 
hon. Minister would make those 
materIBls available to us or at least 
to such Of us as may want to have 
them. I find at page 46 of the annual 
report of the Ministry the folloWUlI 
-1 was particularly interested in It: 

j'The Section on EconomIC 
In tellillence and Reports prepar ... 
a moat:lly ;;urvuy of major deve-
lopments In economic conditions 
and policy in foreign countries. 
The Section also prepareg ann 
circulates to the Cabinet and to 
other Ministries a weekly revIew 
of important economic develop-
ments in the country. The Sec-
tion prepares weekly digests of 
the mure important material 
appearinL in Indian and foreiln 
periodicals on economic and flnan-
cjal matters-'. 

Thes!! are materials which would be 
very helpful to US if we can let hold 
of therr.. 'j do nOI think they are very 
secret documents. If they ar" secret 
docum!!nts, of course, they will not 
be given, but if they are not secret, 
I would request the hon. Minister to 
consider my sugllestions that he may 
circulate those documents to all Mem-
bers. If that is not possible, at least, 
they may be given to such Members 

~ as may notify to him of their interest 
in having those paper •. 

Shrl N. B. Maalswamy (Vellore): 
Mr. Deputy-Speaker, Sir, at the 
outset, I wish to congratulate the 
Finance Minister for the pains he hal 
taken in having certain details work-
ed out for presenting thl. budllet over 
• number of volumes, but at the same 
time, I would respectfully state here 
that the details which he has given 
are distributed over several volumes 
and It is difficult to trace or scrutinise 
a particular item and lind the lolie 
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behind it. I am Bure many of the 
hon. Members would be in the same 
predicament as I am if not perhaps 
in a more difficult position. All' the 
same, 7 expect that the Finanee 
Minister will give information in a 
very intelligent way so that each one 
of us can UDderstand the position 
while giving our thought 10 any parU-
cular item and granting the particular 
demands. 

This Ministry should set an example 
to other Ministries also while prepar-
ing the budget. I have got certain 
doubts and I should like to have a 
clarification from the Finance Minis-
ter. The first thing is with regard to 
the pattern of the budget. The lump 
sum provisions that are made in the 
budget and the demands relating to 
them are being split up into differ-
ent ways-two different ways--and 
with such information as are not 
necessary at the time of passing the 
budget. These are certain features 
which I find in the budget and which 
I am not able to make out and under-
stand the rea.ons behind them. 

I shall place some of those aspects 
before the House. For instance, in 
Demand No. 21, there is a provision 
of Rs. 9,400 for "anticipated promo-
tions" under A2-Defence Division. 
Again, in Demand No. 32, at page 
213, against "Miscellaneous Expendi-
ture and other expenditure", there is 
a provioion of Rs. 44,50,000 against 
B7-Repayment of capital expendtiure 
on grants for development to States. 
In the details, at page 220, we again 
read the same thing which, word for 
word, has been repeated. 

Again, in Demand No. 117-Loans 
and Advances by Central Government 
-at page 312, there is a lump sum 
provision of Rs. 38,50,00,000. There 
is, another item styled Purchase .. of. 
Gold in Demand No. 112-Capital 
Outlay on Currency and Coina.., at 
page 284. There, it i. stated as 
follows: Purchase of gold: 
Ro. 2.79,12,000. But, on page 232, 

again, under Demand No. 32--Mis-
cellaneous Departments and other 
expenditure, there is a provision of 
Rs. 3,23,78,000, towards payment to 
the Government of Mysore for acquiSI-
tion of gold. Apparently, both these 
items relate to the purchase of gold 
from the Mysore Government. If so, 
it is not clear why they should not be 

~be  together and why they 
should be split up into two 
and shown' at two dilferent places. 
As you are aware, the P.A.C. of which 
1 was a member sometime back, has 
been very critical with regard to lump 
sum provisions for any service. The 
Ministry may come and say that it 
will not be repeated next time. But 
the situation continues to he the same' 
without any change. This is' not a 
happy feature. In regard to the lump' 
sum provision of Rs. 44,50,000 in 
Demand No. 32 referred to by me, I 
am not able to understand the purpose 
of t.his nor is it clear for which State' 
or ~  it is intended, nor could 1 
find any explanation for it in any of 
the other documents which have been 
circulated. There are so many docu-
meni's circulated in support of the 
budget for Members of Parliament to 
read and come prepared to pass these 
demands, but unfortunately we are 
not able to trace anyone particular 
item to a logical conclusion. 

n.31 hrs. 

[MR. SPEAKER in the eh.a.iT] 

come to the pattern of the' 
demands. If you look at Demand 
Na. 32, there are a number of items 
providing large sums as grants to the 
States. There is also a separate 
demand "Grants-in-aid to States" on 
page 277, which is for about 
Rs. 51,65,00,000. When we are deal-
ing with grants to States, why not 
all the items be included in one single 
demond, so that Parliament will be 
in a position to exercise its mind as 
regards the total amount while voting 
any demand? A statement also is 
attached along with the budget paper.' 
giving details .s to how much amount. 
has been given to the various States. 
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but still I do not understand the logic 
behind it and the .purpose of splitting 
it up in two dilferent ways under two 
dilferent demands, instead of putting 
all these items in one demand. 

I am also not happy about the 
way the demand is drawn up. 
Throughout, there is one item as 
regards the compsosition of the 
olllcers. Various details, are given-
pay of elllcers, pay of establishment, 
honororia, allowances and various 
other charges are given seriatim page 
after page. or course, these details 
are quite essential for the purpose of 
accounting and departmental control,. 
but on earth, I do not understand, 
ahould Members of Parliament be 
aware of all these things at the time 
of passing the demands? I find it is 
being repeated over a number of 
years. I can well understand if this 
space is saved and tuller particulars 
are given with regard to new services 
and new establishments. So, this 
should be considered by the han. 
Finance Minister whether he could 
not introduce such a change for the 
benefit of all. I cited these instances 
to show that there is scope tor 
improving the technique of presenta. 
tion of Budget. 

A provision of Rs. 10 lakhs has b~en 
included in the next year for the 
erection of a security paper mill-
Demand No. 112. page 28" under item 
A.4. From the explanatory note 
!liven at page 69, it appears the total 
outlay on this mill would be of the 
order of Rs. 2.5 crores. So, a provi· 
sian of Rs. 2.5 crores has been set 
apart for the installation of this secu-
rity paper mill. I may be permitted 
to r .. ad this portion which say.: 

"It has been decided to set up 
the Security Paper Mill as a 
departmental under takin, to 
manufacture currency and bank 
note paper which at present i. 
being imported. A provision of 
Rs. 2'5 cror"" exist in the Second 
Fivf Year Plan for this purpose. 
The current year's budj!et includes 
a provision of Rs. 10.000 towarda 
the cost of aequirinr the Bite for 

the mills. It is now estimated that 
a sum of Rs, 3 lakhs would be 
required this year and Rs. 10 lakhs 
next year for the preliminary 
expenses in this connection," 

We 'are all aware that recently the 
Public Accounts Committee in their 
25th Report have stated that at one' 
stage the Finance Ministry was exer· 
cised over the question of utilising the 
pilotplant in the Dehra Dun Forest 
Research Institute, After great 
consideration and deliberation it was 
decided to drop it and the lost all 
interest in the scheme, because the 
plant could not be transferred or 
shifted from Dehra Dun to N asik. 
Now if we are going to install 8 plant 
with an outlay of Rs.2·5 crores, Gov· 
ernment have to give fuller thought 
over this and see whether the existing 
plant could not be used. This is a 
note of warning which I want to give 
now. 

In the same volume it Is stated that· 
at a very great cost a silver 
refinery plant was installed for 
the purpose of extracting silver 
from the quaternary allow coins 
with a view to pay silver to the' 
United States of America, because we 
got silver from them under the Lend· 
Lease Agreement. But before the 
plant started operating the silver had 
been repaid. Now, If we put this 
plant into oprration, it will not be 
useful for more than five years. It 
is reported that after the expiry of 
five years this silver refinery plant 
will be converted into copper refinery 
plant. While converting this plant 
from silver refinery plant to copper 
refinery plant we have to invest some 
more money. Now, after the conver-
sion at this plant how economically it 
will w9rk is not certain and it is 
quite likely that they may come up 
with a further Bcheme and they may 
aBk for a grant for that. All the 
"ame, even this silver refinery plant 
is not working according to the 
Schedule. I will read from the 
Report of the Ministry of Finance 
itself to prove that. It •• ys: 
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"The Silver Retlnery referred 

to in last year's report has been 
producing silver although at a 
reduced rate because of some 
mechanical defects in the cruci-
bles in the melting department. 
The question of installing a better 
type of crucible together with an 
earth leakage protective device In 
order to step up the rate of pro-
duction is being pursued." 

.So, I am giving this note of warning. 
We should see whether the existing 
lIlant could not be utilized for this 
purpose. We should have in these 
matters not a short-term view but a 
long-term view as regards the utilisa-
tion of these plants. Otherwise, there 
is no point in pressing this aspect. 
because at one stage it was o ~  
it was no use taking this plant to 
Nasik. Therefore. I want the hon. 
Minister to kindly look into this. 

Shrl Blmal Ghose: I want to point 
out one thing. Today happens to be 
our New Year's day. So, We should 
not be asked to sit until 7 o'clock. 

Mr. Speaker: will permit aU 
Bengali Members to go. 

An Hon. Member: What about 
quorum? 

Mr. Speaker: There is no quorum 
already. 

Shrl Bimal Ghoae: Shri Bhatta-
charya would be able to explain the 
importance of this day better. I think. 

Mr. Speaker: It does not matter. 

By doing our duty we will live 
hundred years. 

Shri Blmal Ghose: Let it be up to 
·6 o'clock. 

Mr. Speaker: Already we are far 
behind. Every day we encroach on 
the time of the next item. At this 

rate, we require not 24 hour. but 28 
hours. Let us sit for some more time. 
The hon. Member can celebrate hi. 
New Year's day here. 

Shri T. B. VlttaI Rao: Let us sit 
only till 6 o'clock. 

Mr. Speoker: No, 7 o'clock. Let the 
hon. Member continue his speech. 

Shrl Blmal Ghoae: I am sorry. 
thought the hon. Member had con-
cluded his speech. 

Mr. Speaker: There is only one 
minute more for the hon. Member. 

Shri N. R. MIIDiswamy: Sir, I want 
a few minutes more. I am coming to 
a close. 

Now, I come back to Annexure XVII 
contained ill the Explanatory Memo-
randum on the Budget of the Central 
Government. This is a statement 
showing the Guarantees given by the 
Central Government and outstanding 
as. on 31st December, 1959. In this 
Annexure there are as many as 45 
items. There is column 9 which reada: 
Whether any securities are pledged to 
Government as a set off against the 
guarantee. Now, I find that barring 
two items the remark against the 
items in this column is 'No'. In my 
opinion it is a rather serious matter 
which the Finance Minister should 
take note of. We give guarantees to 
several industrial units both in the 
private and the public sectors but 
against large sums of money no secu-
rities have been pledged to the Gov-
ernment. This has to be considered 
very caJ'efuUy. According to Article 
292 of the Constitution, limits on 
borrowing powers and giving guaran-
tees by the Government are to be 
fixed by Parliament from time to t4me 
by law. 

This aspect of the matter was raisrd 
by Shri A. C. Guha sometime back. 
but the Finance Minister in hiR 
wisdom did . not agree with it and 
gave some reasons and he never 
brought forward any Bm for that. 
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8hrl Morarjl Desai: It is not the 
wisdom only of the Finance Minister. 
It is the wisdom of the Government. 

8hrl N. B. MlUllswamy: I would 
say it is the wisdom of the entire 
Parliament. When I say 'in the 
wisdom of the Finance Minister', that 
does not necessarily mean individual 
wisdom. It means wisdom of the 
Government. That is what I meant. 
So, perhaps the hon. the Finance 
Minister or the Government may con-
sider this matter of pledging securi-
ties to the Government. In my opinion 
it is an important matter. It seema 
there is no proper rule or proper 
procedure for that. I feel some 
principles should be laid down here. 
There is one thing more. All our 
borrowings as well as the guarantees 
have to come from the Consolidated 
Fund of India. The Consolida ted 
Fund of India is something like hypo-
thecating the future revenues of the 
country for all these payments both 
foreign and local. It is for this reason 
I am saying that some principle should 
be laid down. The Government may 
think of imposing a restriction on 
giving guarantees to various institu-
tions and these guarantees constitute 
a contingent liability on the revelftles 
of the Government. 

I have a few more points and then 
I have done. So far aB income tax 
arrears are concerned, they are get-
tinll multiplied from year to year. 
The amount by way of income tax is 
Ro. 105 crores and by way of corpora-
tion tax it is Rs. 135 erores and the 
total comes to Ro. 240 crores. There 
is an increase in arrears to the tune 
of Ro. 285 crores. It is Inereasinll 
from year to year. We are increasing 
the 8tal'l but commensurate with the 
increase in staff we must also get the 
results. Therefore, I would only res-
pectfully submit that we should do 
something in this matter. We must 
at least give some powers to the local 
collectors or the Central Excise Collec-
tor or whatever it is. We must give 
more powers to them under the 
Revenue Recovery Act and recover 
tht- money as early as pouible. AI 
1118 (Ai) LS-8. 

in the old daYI we can live powe .. 
to the revenue department to recover 
the money under the Revenue Re-
covery Act. 

Some such thing must be done. I 
am aware that the hon. Finance 
Minister, for whom I have great rel-
pect, is B man of dynamism and 
commonsense. Still he CQuid not own 
his wisdom as his own. Though he 
says that it is the wiBdom of the 
Government but still, to imagine for 
a moment, he has nothing in hi. 
armoury to recover thiB money I After 
all, we are allowing our own people 
to evade this income-tax which they 
should pay. We can certainly have 
a method by which we can recover 
the money. AJJ we think of several 
ways, they arc being circumvented by 
the others as to how to get out at 
them. There is a kind of race bet-
ween the Government and the assel-
$ce. We must at any rate go beyond 
them and lind out the way as to how 
we could recover it. Therefore I 
would say that lomething mUit be 
done as regards recovery. 

Then a word about the Janata 
policy if I may be permitted. I will 
be finishing in a minute. So far as 
the villages in Madras aide are con-
cerned-I cannot say about othar 
parIs-this Janata policy ill not 10 
popular. 1 cannot say why. The 
mistake may be on our part because 
we are not populariling it. Thera 
may be nothing wrong with the Gov-
ernment. But at the same time lome-
thing must be done to He that It is 
popularised. The administration and 
stal'l should see that it is popularised 
as much as we want it to be. Thill 
policy at present is not being encou-
raged in the southern part of India. 

A word about the prize bonds 
which are now 10 much In demand. 
There are two opinions about thiII. 
Some are of opinion that there is an 
element of gambling In it, but I am 
unable to agree with them. I know 
for certain that tbere II DO ouch ele-
ment of gambling at all It ill onl,. 
this that whatever we are othenrlM 
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entitled to by .... ay of interest, that 
portion alone is distributed in a way 
.... hich ia most acceptable to the people 
because it will give an incentive to 
them to purchase these bonds in 
numbers. Others are not of tpis 
view. Money is money accord-
ing to them, whether the prin-
cipal is taken into consideration or 
the interest is taken into considera-
tion. It is all the same. We use the 
money and are involving ourselves in 
this gambling. That is what the 
opinion of some hon. Members here 
and some members of the public also 
11. But I respectfully disagree with 
them. We are not able to get as 
much resoures trom out of our own 
country as is possible. At one stale 
I even suggested to run a lottery as 
il done in Burma. In Burma every 
third munth they run a lottery and 
they let a large amount of money from 
the internal resources. So far as India 
is concerned, we are very much 
alainst this element of gambling. 
There is also another aspect of it 
.... hich may be very relevant, but 1 
will speak about that at the time of 
the Finance Bill. So far as this parti-
cular thing is concerned, I differ with 
them. There is no element of gam-
blin, at all here. This should b. 
popularised as much as posible. 

Mr. Speaker: Shri Supndhi. He 
ie not here. 

811ft S. M. Banerjee . ro.e-
Hr. Speaker: Hon. Member had lot 

of opportunities. I wanted to call 
those hon. Members who did not have 
all)'. 

SIIft Prabhat Kar: He is lucky a. 
8hri SUlandhi il not there. 

8Jart N. R. MWIlIwam:r: Then at 
least I could have been allowed to 
continue. 

Mr. Speaker: Shri Aurobindo 
Ghosa!. 

811ft Aurobbulo GhClllBl (Uluberia): 
Mr. Speaker, Sir, finance is the key-
.-. 01 the whole lov.rnmanta! arch. 

It is a pivot round which all other 
ministries revolve. Naturally the 
policy of IInance or of the hon. Finance 
Minister affects the workinl and 
activities of the other Ministries allo. 
Also, the financial policy is determined 
by the actual circumstances and con-
ditions of the different sectors in our 
country. Financial policy is not only 
the out-come of the different aspects 
of the society but also of the .... 

Mr. Speaker: The han. Member 
may kindly resume his seat. Let m. 
ascertain from han. Members as to 
who all are interested in speRkln. 
today. 

Sbri S. M. Banerjee, Sbri C. JL 
Bhattacharya aad Ch. Ranblr S ...... 
rose-

Sbri Prabhat Kar: Only a few hon. 
Members are interested in this. 

SIIft S. M. Banerjee (Kanpur): wa 
can continue up to 7 o'clock . 

Sbri Aaroblndo Ghosal: If .... e take 
into consideration our agricultural 
se<!tor and also our industrial sector, 
though strictly those things do not 
come in, but still if we analyse, In-
directly this agricultural sector and 
also the industrial sector 10 to a larla 
extent to frame the economic policy 
of the country. It is already admitted 
that agriculturally our country i. very 
backward, and there are enoulh 
statistics to show that in the sphere 
of agriculture, the condition of India 
is not up to the mark, thoulh a,ri-
culture is our main occupation. In 
India, 70.6 per cent of the people are 
still dependent on agriculture, where-
as in the U.S.A. only 12.S per cent 
are dependent, and in U.K. only 50 
per cent are dependent on agriculture. 

There are also things in India which 
go to a large extent to affect our 
economic policy. In India, about 60.8 
per cent of the holding. Bre below 
one acre in extent. And a large num-
liar of the a"iculturists are laDen-. 
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In the Industrial sphere also, we are 
pursuing a policy which is called 
mixed economy, with the public sector 
and the private sector. It is accepted 
on all hands that in the under-
developed countries, nowadays, if they 
want to develop rapidly, they must 
flrst take recourse to industrialisation, 
and the public sector should be 
expanded. In that connection, how 
much concession should be given ~o 
the private sector, whether the pri-
vate sector would be allowed to cast 
an Influence on the general life of 
the people of the country etc. are also 
things to be considered in framing 
our economic policy. 

While considering that, we lind that 
in our country, our Government are 
still very sott to the private sector, 
and they are not trying to expand the 
extent of the public sector 88 they 
should have done in the present 
circumstanc{'s to industria lise our 
country rapidly. We want that the 
public sector should expand, but at 
the same time, it must be admitted 
that the administration of the public 
sector also should be streamlined in 
such a way tbat it may not tell upon 
thl! economy of our country. But we 
flnd today that though we arP expand-
Ing our public sector, we flnd much 
of corruption, red-tapism and all sorts 
of bureaucratic things which are 
bringing a bad name to our economic 
policy and to the policy in regard to 
the public lector. 

WI! are in thl! know of all the 
revelations which have been disclosed 
by the discussion on the LIC deal and 
other things in the public sector. 
Naturally, we should be very much 
cautious about streamlining our 
administration in the public sector and 
the activities of thl! public sector, so 
thot It may expand and gain the 
contldence of the people. 

Then, I would lik.. to say a word 
about a point which has already been 
df'!slt with by the previous speakers, 
and that is in regard to the loans that 
have ~n takl!n from the Intemational 
Bank, U.K., U.S.A., Canada, West 

Germany etc. We lind that the loana 
which we have received from the 
Western countries like U.S.A., U.1I:., 
Canada and West Germany have. 
very high rate of interest, varyfn, 
from 3i per cent to 8 per cent, but 
In the case of the loans which we 
have taken from the eastem demo-
cratic countries, such as Soviet Russia, 
the rate ot Interest does not exceed 
2l per cent. r do not say that we 
should not take loans from the 
Westem countries, because we are In 
need ot money tor developing our 
country. If we get loans from what-
ever souree It may be without str1np 
attached, we can go In tor them. lIut 
still we have to look to the economy, 
whether we will be In a position to 
pay back the loans which we are 
taking and honour our promise to pay 
back. As regards repayment ot loans 
taken from extemal .ources, we ftnd 
that in 1959 the DVC had to repay 
$18.72 lakhs. But the actual amount 
repaid was only $3.90 lakh.. 'nle 
amount repaid I. very meagre. 
Naturally, from this I appreh"nd that 
ultimately we are taking.o much 
loans that we will not be In a position 
to repay them and keep our promises 
to the creditors. This Is a point which 
we should take into account betore 
we go in tor loans. 

We are taking loan. tor the d"ve-
lopment of our country. Here I want 
to make a suggestion. Why should 
we not negotiate loans tor urgent 
projects in our country like the P'araka 
Barrage? It is otten said that a huge 
amount will be required to implement 
the Faraka Barrage project. It that 
is so, why do we not approach fOl'eign 
Governments or the International 
Bank in order to implement thi. pro-
ject? We have alreadv taken loano 
for the developmpnt ot the Calcutta 
and other port.. The oem" thlnll' can 
be done tor the P'araka Barrage pro-
ject so that we cln implement It at 
the earliest time. 

Re«ardin/r the apportlollm""t of the 
Union revenu ... to the Statel, I would 
like to quote from the b ~  speech 
ot the Chlet Minister ... d M1nIstar of 
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Finance of the Government of 
the West Bengal in the Assembly. 
He said: 

''The report of the FInance Com-
mission indicated that we would 
receive RB. 25 crores in all dW'ing 
the Second Plan period a. grants 
from the Centre for Plan expen-
diture to enable us to balance our 
revenue Budget. During the ftrst 
4 years, we are likely to receive 
RB. 14' 7 crores. We should, 
therefore, receive RB. 1(1' 3 crores 
as erants during the f\tth and 
lInal year. The Planning Com-
mission have, however, so far not 
accepted as binding on them the 
recommendation of the Finance 
Commission regarding the grant 
of RB. 25 cror.... We have, as 
stated earlier, assumed that 
grants totalling RB. 6'15 crores 
will be available from the Cen-
tre in the light of past experi-
ence. Had the Centre provided 
the grantB recommended by the 
Finance CommiBsion, we could 
have balanced our revenue Bud-
get". 

I would, therefore, request the hon. 
Minister to look into this, whether 
the allotment recommended by the 
FInance Commission can be granted 
to the West Bengal Government so 
that their developmental projects are 
not held back. 

Reference has already been made 
by previous speakers to the collec-
tion of Income tax. So far as my 
experience In Calcutta goes, the in-
come-tax olBcers are the cockPits of 
aU corruption. All the big business-
men can exert their immense Inftu-
ence on these offices. It is due to 
this that arrears are accumulating. 
It is our experience In Income tax 
courts that only those lawyers who 
have got good relations with the In-
come Tax Commiasioner can earn 
huge amounts of money. They are 
the good lawyers of the income tax 
office. Therefore, .ome steps should 
be taken by the hon. Minister to 
see that thIa corruption is wiped out 

from the Income tax offices. Because 
of theSe officers the 8il'rears are in-
creasing gradually from year to year. 
18 hrB. 

We have already introduced prize 
bonds. By introducing prlze bondo 
a lot of black monry is being brought 
out. I have no objechon to that. But 

,I would Buggest that if our hon. 
Finance Minister wants to bring (lut 
the black money wb)' should he nvt 
introdUCe also gold oonds, which lVas 
mentioned by somebody, so that the 
gold which is hoarded or o ~  to 
be hoarded In huge quantities can 
also be hrought out If the hoarders 
ean get the assurance that they will 
lIet the gold after a certain time. To 
that extent our foreign exchange 
position will also be eased. r would 
reque.t the Finance Minister to con-
sider this point. 

r would like to say something about 
Budget provisions and surrender 
matters. Every y .. ar we find that 
what is rrovided for in the Budget 
is not spent or utilised by the depart-
ments. This, of course, may be due 
to the submission of demands with-
out any plans or changing the plans 
after the demand was JIl'Ilnted. But 
what happens Is this. If the money 
is surrendered, other projects mav 
be hp'd UP for want of money; an'!! 
the projects for which the money is 
allotted are not completed. So, be-
fore the money is given the plan 
should be submitted, sn that It need 
not be ""rrendered ultimately. 

It has 81so been complained by the 
States thAt they get the allotment! 
from the Centre, the Central al1o<:&-
tions, at the end of the financial year. 
Naturally. if they get the money by 
the I"Dd of January or February it is 
very diffie"lt for them to spend It on 
any project. So the money has got 
to b~ surre.ndered, or the mon!'y is 
detained, which is also Illegal. Or. It 
;. not properly spent. Strict rn~ ­

slons should be made .0 that com-
plete pIa... are submitted before any 
allocation of funda i. made. 
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Lastly, r would like to say a few 
word. about the film duty which has 
a lreqdy been ref .... red to. So far 8! 
I know in West ~n~  about 80 per 
cent of the producei'll are ml'n of 
ordi"Rrv mean.. Th .. Finance Minis-
ter •• id that h.. should havp the 
monr·y, from whatpver .0urct'S It may 
comp. B"t on .. thing has to b.. con-
oid"r .. d t.hRt 80 per cent of the pro-

r ~ dirt!rtors n e~  mnnpv from 
ordinsrv O ~  OT loans and other· 
wise. Naturally, they will be I" 
l!I'eat dltl'lcultle.. ThPy are the np.r-
snn •. who are IlroducinR' good films 
which are eamlnl! for .. fl1n exchanR'e. 
1 would, therefore, request the hon. 
1Ptnance Minister to SP.e how this In-
dust.ry- wl','·" i. l!I'owlnl! can be lett 
free for future development. 

Mr. Speaker: Shri C. K. Bhatta-
charya. 

Shrl C, K. Bhattaeharya (West 
Dinajpur) ro ~ 

Mr. SlN!aker: J will call then Ch. 
Ranhir Sln .. h and allO Shrl S. M. 
Banerjee. J wRnt to make a small 
annnuncf'!TIent. T. the Ko"op Interest-
ed in .'ttin!!'? I do not find It 00 .• ,1 
am not p.xtendinl! th.. time. 1 haW. 
.e"" what int ...... t the hon. Membel'll 
are lakinl/. J am not talking of tht' 
pre'",cnt ~ n  

~ be  may now movt' their 
Amendment. to various DP.mands for 
Grants ,"bjf'ct to their bein« other· 

~ a<tmi •• lble. 

A list indicating the numbN's nr 
the .elected cut motions will be 1'", 
on the Notice Board And will also hI! 
circulated to Members ton'r-ht for 
their information. 

Polley regardi"g i"nitllti"" to or~ n 
capital 

I!IhrI Prabhat Kar: I beg to move: 

'''nIa: the demand under the 
~  'MInIstry 0' Plnance' be re-

duced to Re. J." (1855) 

Policy regarding nJI(Itftatioft of pro-
/ito tn foreign cou"trie. 

Shrt Pnbhat Kar: I beg to move: 

"That the demand under the 
head 'Ministry of Finance' be re-
duced to Re. I." (1656) 

Failure to take ejfecti"e meuuru 
to> arrest inflntion 

8hr1 Nalllh1r Bbaracha: I bee to 
move: 

"That the demand under the 
~  'Mlnl.try of Finance' be re-

duced by RB. 100." (481) 

Failure to .... elt deterior .. tioft 01 the 
e.rehange "alu" of the "'II"e 

Sbrl Nauhlr Bllaracba: r be, to 
move: 

"\'hal the demand under the 
~  'M:nistry of Finance' be re-

duced by Ro. 100." (452) 

Poltcu at "au,n" T1' ....... ." BUb lind 
".ndmg the &11"'" i"to long-term 
debt 

Shri Nalllhlr BbanIcha: r be, til 
move: 

"'\'hat the demand undl!r the 
head 'Ministry of Finance' be re-
duced by Rs. 100." (453) 

Poliev of dejlcit jlnancing 01 fl'le Se-
cond Fi"e Yea,. Plan 

Sbrl Nallllhlr Bllaracha: I be, to 
move: 

"That the demand under the 
hea.! 'Ministry of Finance' be re-
duced by Rs. 100." (454) 

Failure to inflict prope,. pun;'hme..t 
to taz wilden 

ShrI Prabbat Kar: I be, to memo: 
"That the demand under the 

head 'lItinlrlry of F1nanee' be re-
duced by RR. 100." (857, 
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Fcliluf'e to check ta.r evulon 

Bbrl Prallhat Kar: I bell to move: 

'"1'hat th8 demand under the 
he3d 'MInistry of Finance' be re-
duced by RI, ,100," (1858) 

Need for reorg4nisiTlg Income Taz 
Department 

Shri Prallhat Kar: I bell to move: 

''That the demand under the 
head 'Ministry of Finance' be re-
duced by RI, 100," (1859) 

Need for f'eorient4tton 01 ta.r pollcll 

Sbrl Prabhat Kar: I bell to move: 

'"1'hst th8 demand under the 
head 'MInistry of Finance' be re-
duced by Ra, 100," (1880) 

Implementlltion 01 t'ecommendati.,... 
of the Direct Tu l:nquif'l/ Com-
mittee 

I!IhrI Prabhat Kar: I bell to move: 

"That the demand under the 
head 'Ministry of Finance' be re-
duced by Ro, 100," (1881) 

I"allu,.e to collect 4"""a"8 01 ta.res 

ShrI Prallhat Kar: I bell to move: 

"That the demand under the 
., "Old 'Mu,istry of Finance' be re-
duced by RI, 100," (1882) 

" .. Uut'e to check incf'e4Se in civil e:/:-
penditure 

I!Ihrl Prabbat Kar: I beg to move: 

"'lbat th8 demand under the 
head 'Mlni.try of Finance' be re-
duced by Ro, 100," (188S) 

F .. nur" to prep/lre .. plllnned budget 
I!IbrI Prahhat Kar: I beg to move: 

''That the demand under the 
hf!ad -MilJistry of nnanee' bl! re· 
dueed by Rs, 100," (1884) 

"4ilure to cheek clawre 01 Genera' 
In.umnce Companies 

ShrI Prabhat Kar: I be, ~ mono 

'"that the demand under the 
head 'Ministry of Finance' be re-
duced by Ro, 100," (1865) 

Need lor etJ'eetive contt'ol over Gene-
ral InsurClRCe Companies 

Shrl Prabhat Kar: I beg to move: 

'''I'11at the demand under lhe 
head 'Mlntstry of Finance' be re-
duced by RI, 100," (1888) 

Need for Mtionlliisation 01 Geneul 
, ..... r4nce Companies 

Shri Prabbat Kar: I be, to move: 

''That th8 demand under the 
head rNlin iatry of FInance' be r., 
dueed by RI, 100," (1887) 

Need for MtioMlis4tion 01 !l4." •• 
Shri Prabhat Kar: I beg to move: 

'"1'hat the demand under the 
head 'Mln!6try of FInance' be re-
duced by RI, 100," (1888) 

Need fa,. deeentt'4lis4tion 01 the Ufe 
1 ..... r4nce Corporation 

I!IhrI Prallhat Kar: I beg to move: 

-'That the demand under the 
head 'Ministry of Finance' be re-
duced by RI, 100," (1895) 

Pollcll punued "II L,1,C, for lIr4"ting 
H ouse-building Loans 

I!IhrI Prabhat Kar: I beg to move: 

''That the demand under the 
head 'Min.stry of Finance' ile r,.-
dueed by RI, 100," (1898) 

l .. veltme .. t pollcll of the Life 1I\SUt'-
4nce Corpor4tion 

I!Ihrl Prabhat Kar: I bell to move: 

''That the demand under the 
head 'Ministry of Pin.nee' be re-
duced by RI, 100," (1817) 
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public e o~ bl/ the Life In ~ e 
Corporation 

Sbri Pnbbat Ear: I be, to move: 

"That the demand under the 
~  'M:nistry of Finance' 0" re-

duced by RI. 100." (188S) 

~e 10 o ~ e Ja .... ta Poli." 
bl/ L.l.C. 

Sbrt Pnbbat Ear: I be, to move: 

"Ihat the demand under the 
head 'Ministry at Finance' be re-
duced by RI. 100." (1688) 

Need for elloilling o e~ JIf'Ocedure 
7'egarding pllvmtnt of premill bl/ 
the policl/-holde7'. of L.l.C. 

Shrl Prabbat Kar: I be, to move: 

"'rhat the demand under the 
head 'Ministry of Finance' b. re-
duced by RI. 100." (1700) 

Need fOT o~e effectille cont7'01 bl/ 
the e e~e Bllnk an the working 
of Banking Institutions 

Sbrt Pnbbat Sar: I be, to move: 

'"!'hat the demand under the 
head 'Ministry at Finance' be re-
duced by Ro. 100." (1701) 

N .ed for prop... control bl/ th. Re-
.. ~e Banlc of Indill on loci ... 
rranted bl/ BIl"ks 

Sbrt Pnbbat Ear: I be, to move: 

"That the demand under the 
hNd 'Ministry of Finance' b. re-
duced by RB. 100." (1702) 

Need to .top gilling of Ildllance. bl/ 
Banks against food""ai ... 

Sbri PrabbM Ear: I bell to mow: 
''That the demand under the 

heen 'Ministry of Finance' be re-
duced by RI. 100." (1704) 

N eed fo~ utiliring Banking profit. iI. 
the Public Sector 

Sbri Pnbbat Ear: I be, to move: 

''ThaI the demand under tba 
hNd 'Ministry of Finance' be re-
duced by Ro. 100." (1705) 

Failu7" to check upward trendl ot 
price. 

Sbri Pnbbat Ear: I be, to move: 
"That the demand under the 

hNd 'Ministry of Finance' be re-
duced by RI. 100." (1706) 

Need for prop ... control bl/ the Re-
e~e Banlc on 1111 klnda 01 adllance' 

bl/ the banks 

Sbri Prabbat Kar: I be, to move: 

'That the demand under the 
head 'Ministry of Finance' be re-
duced by Rs. 100." (1703) 

Need to check beg", i ..... ranee worle 
In the LIle I .... ~ n e Corporation 

Sbrl "-sr: 1 be, to move: 

'"I.'lUlI the demand under the 
hNd 'Ministry of Finance' be re-
duced by Rs. 100." (1772) 

Need to popul4rise Ja .... ta policv bw 
the L,i/e lMU7'I1nce Corporation 
SUI "-sr: 1 be, to moye: 

"Thet the demand under the 
head 'Ministry ot Finance' be re-
duced by RI. 100." (1778) 

~  to .top gilring of adllance. 
bl/ Banks Ilgal ... t 100d""al ... 

SUI "-sr: I be, to move: 

'"l'hat the demand under the 
head 'Ministry of Finance' be re-
duced by RI. 100." (1774) 

Need to check upward tre1lda of 
pric .. 

Slirl .&.sr: I be, to move: 

'"l'bat the demand under the 
head 'Ministry at Finance' be re-
dueed b,. RI, 100." (1771) 



APRIL 14, lIieci jar Grllni, ii9ll 
N ecd lOt' .evere punishment fen' taz 

evaaer. 

Shrl Asaar: I beg to o e~ 

''That the demand under the 
head 'Muustry oJ: I!'inance' be re-
duced by Rs. 100." (1776) 

Failure to checlc tll.1: evarion 

Sui AIIIar: I beg to move: 

''That the demand under the 
head 'Mirustry of Finance' be re-
duced by Rs. 100." (1777) 

Need fen' implementation of recom-
men.aatiofl8 of the Direct TII.1: En-
QUITI/ Committee 

Sui AIIIar: I beg to move: 
''That the demand under the 

head 'Ministry of Finance' be re-
duced by Rs. 100." (1776) 

Failure to recover the aTTear. of tazes 

Shrl AIIIar: I beg to move: 

''That the demand under the 
head 'Ministry of Finance' be re-
duced by as. 100." (1779) 

Need to check increase in civil e:c-
penditure 

Sbrl Aslar: 1 beg to move: 

"That the demand under the 
head 'Ministry of Finance' be re-
duced I?y as. 80." (1780) 

Failure to re-OT"aniBe the income-taz 
Department 

Sbrl Allar: I beg to move: 

''That the demand under the 
head 'Ministry of Finance' be re-
duced by as. 100." (1781) 

ResignAtion from the L.l.C. Inven-
men: Board 

. Shrl TlmpmaDI: I bet to move: 

''That the demand under the 
head 'Ministry of Finance' be re-
duced by as. 100." (1782) 

ITTe""IaTities in the investmentl "" 
L.l,C. 

Shrl TanllUD8Dl: 1 beg to move: 

''That the demand under th .. 
head 'M1rustry of b'inance' be re-
duced by as. 100." (17113) 

Need fen' changin" the Invert",e", 
Pollell of the L,I.C. 

Sbrl Tancamanl: 1 beg to move: 

"That the demand under the 
head 'M.irustry at b'inance' be re-
duced by Rs. 100." (1784) 

Pallment of inteTim relief to the L.l.C. 
emplol/ee, 

SIlri Tancamanl: 1 beg to move: 

''That the demand under the 
head 'Mlnlstry of Finance' be re-
duced by Rs. 100." (1785) 

Need to incTease the A"encil Cum-
mission fen' L.I.C. A"ents 

Sui Tancamanl: 1 beg to move: 
''That the demand under the 

head 'Ministry of Finance' De re-
duced by Rs. 100." (1786) 

Need for nartin" of Provident Z,'und 
Scheme fen' L.l,C. A"entl 

Sbrt Tancamanl: 1 ·beg to move: 
''That the demand under the 

head 'Ministry of Finance' be re-
duced by as. 100." (1787) 

Need faT "Tllnt of interen free loa .. 
to L.I.C. A"ents fen' construction 01 
Houses 

Shrl TaDgamanl: I beg to move: 

''That the demand under the 
head 'Ministry of Finance' be re-
duced by as. 100." (1788) 

Demands of L.l.C. A"ent. of MaduTa! 
Division 

Shri TaDgamanl: I beg to move: 
"That the demand under the 

head 'Ministry of Finance' be re-
duced by RI. 100." (1789) 



Demands CHAITRA 25, 1882 (SAKA) for Grants 

Policy re"ardin" forei"" lacns 

Sui AMar: I beg to move: 

''That the demand under the 
head 'Ministry of Finance' be re-
duced by Ra. 100." (1823) 

Failure to check irregularitie. In 
Customs Department 

Shri ANar: I be, to move: 

''That the demand under the 
head 'Customs' be reduced by 
RI. 100." (1824) 

Failure to check am"."lln" of "old 
and watcher 

Sbri AMar: I beg to move: 

"That the demand under the 
head 'Customs' be reduced by 
Rs. 100." (1825) 

Treatment bll custom officiall of Ihe 
people relldin" on Goa border 

Sbrl ANar: I beg to move: 

"That the demand under the 
head 'Customs' be reduced by 
Rs. 100." (1826) 

TreGtment bll custom o1l'iciall uf 
Indians retumlng from abroad 

Sbrl AMar: I beg to move: 

'"l'hat the demand under the 
head 'Customs' be reduced by 
RH. 100." (1827) 

GTonla-ln-aid to the Indian Institute 
of Public Adminim'ation 

Sbrl TaDlamaaI: I be, to move: 

'"l'hat the demand under the 
head 'Miscellaneous Departments 

and other expenditure under the 
llinistry of Finance' be reduced 
by Ra. 10,00,000." (1330) 

Aid giuen to the Institute of Publie 
Admlnim'atlon 

Sbrl TaqamaDI: I beg to move: 

''That the demand under the 
head 'Miscellaneous Departments 
and other expenditure under the 
Ministry of Finance' be reduced 
by Rs. 100." (1378) 

Functions of the Institute of Public 
Admlnim'ation 

Sbrl Tanpmaal: I be, to move: 

''That the demand under the 
head 'Miscellaneous Departments 
and other expenditure under the 
MInistry of Finance' be reduced 
by Ra. 100." (1378) 

Ezpenditure on building. bll the In· 
.titute of Public Admlnim'ation 
from the aid giuen 

Sbrl Tanpmanl: I beg to move: 

"That the demand under the 
head 'Miscellaneous Departments 
and other expenditure under the 
Ministry of Finance' be reduced 
Rs. 100." (1380) 

Undeaimbilitll of giuing aids to In'li-
tutlons like Ihe Institute of Public 
Administration through the Finance 
Mlniafrl/ 

Sbri Tanpman!: I beg to move: 

''That the demand under th" 
head 'Miscellaneous Departments 
and other expenditure under th .. 
Ministry of Finance' be reduced 
by Re. 100." (1381). 



Demands APRIL 14, 1960 fo7' G7'l1nt. 

Need far proper cont1'o! of aided ;,,-
stitutiDfIB like the Institute of Pub-
lic Administ,,"tion 

Sbrl TanramaDi: I bell to move: 

"That the demand under the 
head 'Miscellaneous Departments 
and other expenditure under thP 
Ministry of Finance' be reduced 
by Rs. 100." (1382) 

Fail""e to "eCove,. pre-pa7'tition dues 
tram Pakl8tl1n 

Sbri "-ar: I beg to move: 
''That the demand under the 

head 'Pre-Partition payments' be 
reduced by Rs. 100." (1828) 

Mr. Speaker: Tliese cut motions 
are nOW before the House. 

The Lok Sabha then ad;ov.med till 
Eleven of the Clock on Sl1tunilzll, 
April 16, 1980/ChIlit1'11 ·27, 1882 
(SIlkI1). 




